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CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE)
Monday, 15th Maroh, 1948

The Assembly met in the Assembly Chamber of the Council House ab &

Quarter to Eleven of the Clock, Mr. Speaker (The Honourable Mr. G. V.
Mavalankar) in the Chair.

¥

DECLARATION BY MEMBERS
The following member made the declaration under Rule 20:
Sardar Bhopinder Singh Man (East Punjab: 8ikh).

STARRED QUESTIONS AND ANSWERS,
ORAL ANSWERS,

The Honourable Shri R. K. Shanmukham Ohetty: I amn answering the ques-
tions on behalf of the Minister of Commerce.

Mr. Speaker: 1 wans to know who would be answering for the Honourable
ini for Works, Mines and Power.
The Honourable Mr. Rafl Ahmed Kidwali: I have the answers.

Mr. Speaker: Then who will be answering questions on bebalf of the
Hooourable Minister for Relief and Rehabilitation?

The Honourable Mr. RaS Ahmed Kidwal: I have those questions,
Mr. Speaker: I wes just experiencing thas difficulty. o
Haaps or Masouawr Sxrrra Orrioss Bousay, CaLouTTA AXD MaDRAS,

767. *°Mx. R. K. 8idhva: (a) Will the Honourable Minister of Commerce be
pleased to state whether the Administrative Heads of the Merchant Shipping
ofces in Bombay, Madras and Calcutta, are Indians or non-Indians?

(bLWhlt are the qualifications prescribed for eligibility to the post of Ship-
ping Master?

m(g) Are training schools for this class available in India? If so, what are
) K

d) If not, what are the future plans of Governinent for giving such traini
%o ian Nationals ? givine e

mmmn.x.mmm;lé?mummumﬁu
Heads of the Government shipping Offices in Bombay Calcutta, vis., Ship-
ping Masters, are Indians. In Madras, where recruitment of seamen is on a
comparatively small scale, the duties such as those performed Shipping
Masters in (gdcu tta or Bombay, are ormed by the Principal Officer of the
Meroantile Marine Department in addi to his duties as a Technical Officer.
The present Principal Officer of Madras is slso an Indian. :

(b) The qualifications prescribed for the posts of Shipping Masters are:
@ Executive experience, (ii) Experience of handling labour
generally and maritime hbow(pzoblm in particular. problems
(2115)
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. (o) and (d). No trsining schools for this class of officers exist in India nor
is there need for any specisl schools as the duties of Bhipping Masters sre
maivly of an administrstive nsture.

Howrg or INpiax Uxiox FrLag pEsipEs THEIR OWN BY FOERRICK STEAMERS
ENTERING INDjAN PORTS

748, *Mr, R. K, Sidhvs: (a) Will the Honourable Minister of Commerce be
pleased to state whether it is not a fact that under the In tional Shippiog
“onventions, all steamwrs owned by Foreign Nationsls arriving in Indian ports .
bave to hoist the tlag of the Indian Union slong with their own flag?

(b) Is it not s fact that several such steamers arriving in Bombay ports de
oot hoist the Indian Union fAsg?

(¢} Do Government propose to draw the attention of the Port authorities of

all porta in India thet sll stenmers in the hariour on arrival and on departure
should hosit the flag of the Indian Union along wiihi their own flag?
The Honourable Shri R. XK. ukham Ohetty: (a) Government of Indis

are not aware of any Internntional Cénvention making it obligatory on merchan$
ships owned by foreign nationals to hoist the flag of the Indian Union along
with thair own flag when sriving at an Indian port. Thers is, however, an
old.established custom observed by the mercantile insrine of nearly all the
maritime countries under which the merchant navy ensign of the country into
which a ship has entered is hoisted on board as an act of courtesy, slong with the
ansign of country to which the ship belongs. This ensign, however, tieed
not nocossarily be she same as the national flag of the country.

(b) Though, se.indioated in answer to part (8) of the question it is not
novvsanry, the majority of foreign ships arriving in Bombay apparently hoist
the Indian Union ?;a a ) ,

(¢) Government wre considering the quedtidh of designing a suitable
merchant navy ensign and the question of issuing necessary mstructiens tor
e use will be ered at the appropriate time.

Mr. B. K. 8idhva: Is it a {act that the Government of India have invited

Iugalbuimhlndhn Bhipping companies in Celcytta as 0 tha nature
of flag thay the Indisn merchent ships should Ay?

The Honourable Skri R, K. Shanmukham Ohetty: The question of the

design of the flag for the meroantile marine is under consideration and T suppose
all the intercats concerned will be consulted.

Mr. R K. S8idhva: My question was whether the Government of India have
alrvady asked for o . :

The Momourable Shri R, K. Shanmubbam Oheity: T have not got with me °
the anewer te the question  asked by the Honoursble Member, but 1 will pass
it on to my Honourable colleague and 1 bave po doubt that be will take into

Mr. R. K. Sidhva: Undor what flag is the Indian Maercantile Marine ?

The Homourable Shri R. K. Shanmukham Ohetty: Uader the U.x_@
Ensign.  That is the ensign for all our mercantile marine. '

Mr. R. K. 8idhva: As other mercantile marines have made a change in their
enigne, our mercantile marine should also cousider changing its ensign. ’
m'n‘nh’lmm mnﬁ"&n‘n:‘m”ﬂ“mm about

o tutions. Ensign is presoribed by the Meschand
Rhinping Act of 1804 which is still the operative statute for registrstion of
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shi The Indian Shipping Act does not cover this point and this Act is now
unge.r revision and we are taking steps to ensure that this Act is amended and
we will then prescribe our own ensign for the mercantile marine.

ghri M. Apanthassyanam Ayyangar: Will the Government along with this
take into oonsideration the desirability of revising the emblems the seamen
wear on their shirts and also their caps? .

The Honourable Shri R. K. Shanmukham Ohetty: That also will be taken
into consideration.

shri H. V. Kamath: Pending the final decision about our meroantile marine
ensign, do not Government propose to have our own flag for the ensign at
present ?

Mr, Taiamul Hosain: Yes, quite so. If not, why not?

The Honourable Shri R. K. Shanmukham Ohetty: Under the Merchant
Shipping Act the British ships registered in India have certain statutory pri-
vileges conferred upon them. Therefore, unless the Merchant Shipping Aot
is amended we cannot enforce the use of any particular flags on those ships:
but we arc taking steps to do that. '

Shri K. Santhanam: Are the ships registered in India also bound by the
Merchant Shipping Act of Britain?

The Honourable Shri R. K. Shanmukham Chetty: That is.the present cons-
titutional pogition. , '

Shri K. Santhanam: Under what Act of the Indian Legislature is that obliga-
tion laid on the Indian ships?

The Honourable S8hri B. K. Shanmukham Ohetty: The Merchant Shipping
Act of 1894, . ‘ ’

Bhri K. Santhanam: Will he explain how the Merchant Shipping Aot of
PBritain anplies to Indian ships? >

The Honourable Shzi R. K. Shanmukham Ohetty: That is apparently how
they did it in those days. T am not responsible for that.

Mr. R. K. Sidhva: Is it a fact that some of our Indian companies do fly our
national ag at present?

The Honourable Shri R. K. Shanmukham Chety: As I mentioned in my

answer, a= an act of courtesy even other ships that enter our ports do fly our
TUnion Flag, but we will have our own distinctive mercantile marine flag.

Nerrastry or Hinnt 8cnrer on KoruksHerka Camp 8168 Boarbps

749. *Shri Jaspat Roy Kapoor: Will the Honourable Minister of Relief and
Rehabilitation be pleased to state: v ‘ '

(a) whrthor Government are aware that the sign boards at Kurukshetra camp
do not bsar mmeeriptions in Hindi script and this causes grest inconvenierice to
those refrrces. and particularlv to women refugees, who know only Hindi; and

) whether Government pronnse to take steps to see that all sign boards in
Kurukshetra camp are heing written in Hindi script also?

The Honourable Mr. Rafl Ahmed Kidwal: (a) and (b). Of the population
ot 'M'K'fml’dwh‘n Camp onlv a small pmnortion ean rend thee Hindi  sceript.
A majority of the litorate are conversant with the Urdu script.  Sign boards
are in U-du and English but some sre in Hindi also. Instructions have been
issued that sxien boards should be in the Hindi snd Gurmukhi script as well as
in Urdu and English. :
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Shri H. V. Xamath: Do Government propose to have literacy classes in
ﬁouretugeeumpcootbanhamdimenuothnguagembeungm?
The Honoursble Msz. Rafi Ahmed Kidwal: That does not arise out of this.
Shri H. V. Kamath: It does because of the script.
Mz, Speaker: Order, order.

The Honourable Mr. Rafl Ahmed Kidwal: | may inform the Honourable
Mainber that there are such classes in the camp.

ghri E. V. Kamath: Thank you, thank you!

Mr. Speaker: 1 do not think it is ncoessary for Honourable Mcmbers to say, |
“Thank you', “'Thank you.”” I bsve often pointed out that Honourable
Meusbers have to sddress the Chair. The decorum and the seriousness of the
:ooudinpdonquh'e that it should be taken in that light and there should nob

light-hearted ‘‘Thaok you's’’, which I have often noticed in this House,
particularly on the part of some members, whose names 1 need not mention.

Shrl K. V. Kamath: Is it in order to render thanks through the Chair?
M, Speaker: No: no '‘Thanks’': no *‘Jai Hinds''; no ‘‘Bande Matarams''3
nothing of the kind.

Mr. Tajamul Hosain: Are Government aware that the inscription in Hindi
esused great inconvenicnce to those refugees who are illiterate and if the answer
h&o’quuﬁonbobtboaﬂrmuﬁn.do%vmmtpmpoubmmb

M. Speaker: it does nod arise out of this question.

EvacuaTion or NoN-MUSLIM REVUGEES AND RESULTS Oy ATTACK ON PARACHINAR
Caxr.
780. *Sari Juspat Roy Kapoor: Will the Honourable Minister of Relief and
Rehabilitation be pleased to state:

(») whether there was an attack in the last week of January by Muslims oo
the Hindu and Sikh refugees in Parachinar camp;

(b) the number of refugees, killed, wounded and abducted in this attack;

(¢) whether Government have taken up this matter with the Governmens of
Pakistan and if so, with what result;

(d) what was the total number of refugees in Parachinar camp on the date
of the said attack;

(e) how many of these refugees bave, since the date of attack, come over to

India. and how many of them are in Kurukshetra camp and how many in other
eampe:

mhowmmymchuh'mmlﬁninwinum.mdvhum
went is being made for their early evacuation to Indis; P

(r) for how long tave theee refugees been in Parachinar camo:

(M) whether it ia a fact that the refugees at the said camp were neither

free rations nov were given rations at controlled rates and that they had o Yuy
the same at exorbitant prioes;
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(i) why all the said refugees have not yet been evacuated ;

i) whether Government are aware that these refugees are very anxious tha§
they )sbould be rehabilitated in a place with cool climate to which they were

used in Parachinar; and

(k) if so, whether Government propose to weet their wishes in this vespecd,
and if so, where it is proposed to rehabilitate them ?

The Honourable Mr. Rafi Ahmed Kidwai: (a) Yes.

(b) About 188 refugees are reported to have been killed, 150 wounded and
between 200 to 300 abducted.

(c) Yes. As a resylt of tne representation made, a good number of abducted
persons have been recovered.

(d) About 1,800. .

(e) Apart from those who were killed or abducted almost the entire number
have come over to the territories of the Indian Union. Almost all of them
are in Kurkshetra Camp but a few have gone to their relations in other parts
of India.

() Does not arise.

(g) About four months.

(b) That is the informatoin of the Government.

(i) Does not arise.

(j) and (k). Some of the refugees from Parachinar have recently made ®

representation for allotment of shops in Delhi. This is being considered.
Attempts will be made to rehabilitate others in suitable places.

8Shri Jaspat Roy Kapoor: Out of the abducted persons how many are
women? .

Ths Honourable Mr. Rafi Ahmed Kidwal: 1 require notice of that question,

8hri M. Anathasayanam Ayyangar: Out of the abducted persons have
any women been rescued ?

The Honourable Mr. Rafl Ahmed Kidwal: The number includes, 1 presumey
both men and women.

REHABILITATION OF UNSUPPORTED REFUGEE WoMEN AND CHILDREN.

781. *8hri Jaspat Roy Kapoor: (a) Will the Honourable Minister of Reliet
and Rehabilitation be pleased to state whether any houses have been established
for unsupported refugee women and children and, if so, where?

(b) What is the number of inmates of each of these houses?

(c) How many unsupported women and children are there in the Kurukshetrs
and other camps? :

(d) Do Uovernment propose to remove them soon to the already existing
bouses or to establish new houses if the existing ones are not sufficient for the
purpose?

The Honourable Mr. Rafi Ahmed Kidwal: (a) Yes, three homes have beest
established for unsupported women and children at Kurukshetra camp, Sham-

shad Manzil and Poor House Delhi. .
(b) The number of inmates in these homes is:
Women Children
(1) Kurukshetra 110 210
(1i) Shamshad Manzil, Delhi. 57 197

(iii) Poor House, Delhi. 20 113
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(¢) The information in respect of Kurukshetrs is given in reply to part (b)-
The information in respect of other carops is as under:
(i) Dethi camps, Women 120, Children 171.
(ii) Otber regionsl cutnps of the Central Government Women 918, Children

Inlorm;tion in respect of Provinces has been called for and will be laid on the
table in due course. .

(d) The question will be considered when necessity srises. ]

Shrimati @. Durgabai: Arising out of snswer to part (c) of the question,
may I know what steps the Government have taken to enlist the co-operation of
the Kasturba National Trust workers and the All India Women's Conference
to rehabilitate these unfortunate women, who are still in Kurukshetra?

The Honoursbie Mr, Rsf Akmed Kidwai: I am sorry I am not in a position
to supply the information but 1 will ssk the Honoursble Minister concerned to
supply information to the questioner.

Shri M. Ananthasayanam Ayysugar: With regard to the helpless children
are Government prepared to band them over to individuals or institutions who
are p?repmd to take care of them and apply to the Government for that pur-
pose

" %he Honoursble Mr. Rafi Ahmed Kidwal: I will suggest to the Honoursble
Minister to consider the suggestion. .

Shrimati @. Durgabal: 1f some of these women are found to be qualified

either to work sa uewins mistresses, school teachers or dancing teachers, will

., Governinent be prep to wake & list of those women and supply it to
» . Women's inatih&:l and olube? . . . B PRY.

Mr. Speaker: These arc all suggestions fof_ action.

Houxus yor OLD aAXD DisaBrLED Rerroxes

708, *Bhrt Jaspat '3 Kapoor: Wil the Honéurable Minister of Relief and
1, ebnbilitation be pleased to state: _ \
(.Lwhctlm' any bouses have beon established for old and disabled refugees
who have none to look after them; .snd :
(b) if not, whether Govarnment propose to establish such houses?
The Honourable Mr. Raft Ahmed Kidwai: (1) and (b). A home for old and
lllg(i)nu persons has been established at Kurukshetra. Ita present strength is about

Swontack or Brayar 8zl Ot a¥p Deser O

1763, *Shri Damodar Bwarup 8eth Will the Honourable Minister of Works,
Mince and Power be ploased to state:

(») whether it is a fact that the Burmah Shell Company have stopped the
supply of oil to the general public and that diesel oil is not available in the
market

(v) whether Government are aware thas the shortage of diesel oil has caused
& serious wet back to the industrial and sgricultural projacts sponsored or sided
by Government; and

(c) the reasons for this shortage and what steps Government pro to take
to improve the supply position of the oil? tepe . propose -

tAnewer %0 this question laid on the table, the questioner being abeent.
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Whe Honourable Mr. Raft Ahmed Kidwai: (s) It is not a fact that the oil
Co. referred to have stopped supply of oils to the general public. Supply
position of Diesel Oil is most unsatisfactory and what is happening is that
deliveries to consumers are being restricted some-what on the basis of the
availability of stocks.

(b) Government are fully aware of the position.

(c) The main reasons for shortage are:

(i) Expanding world demand for petroleum products beyond the present

production capacity of the industry.

(ii) Shortage of tanker tonnage which may be regarded as specially responsi-

ble for the shortage of Black Oils, such as Furnace Oil.

India’s internal production being very small, Government is exploring all}
possible means to obtain increased supplies from abroad.

DEPARTMENT DEALING WITH MusLmM EvaouREs’ PROPERTY IN DELHI.

t754. *Giani Gurmukh Singh Musafar: (a) Will the Honourable Minister of
Relief and Rehabilitation be pleased to state whenthe department dealing with
khe Muslim evacuees’ property (Delhi) was established?

(b) What is the number of care-takers appointed for business premises and
the industrial establishments evacuated by Muslims and on what terms were they
appointed? :

(6) What is the total expenditure so far incurred for maintaining this
establishment? '

(d) Have Government framed any rules and regulations for governing and:
guiding the policy of the department in question?

The Honourable Mr. Rafi Ahmed Kidwai: (a) The Custodian of Evacuees
Property started functioning on the 1st October, 1947. _

(b) 78 caretakers have been appointed for business premis#8 and 58 for
industrial concerns. The terms and conditions of appointment are mentioned
in the bonds executed by the caretakers copies of which are laid on the table.
They include liability for any loss which the owner of the property may suffer
due to the wilful negligence of the caretakers and the condition that all orders
issued by the Custodian will be obeyed. Adequate sureties have to be given
for the protection of the property on demand by the Custodian.

(c) The total expenditure so far incurred on the Custodian’s establishment is
Rs. 1,88,756.

(d) "The draft rules under the old ordinance were prepared, but in view
of the impending enactment of amending legislation, these were not put into
operation. Fresh rules have been framed under the new law and will be publi-
shed in consultation with the Ministry of Law. In the meartime the work
is being done substantially on the basis of the draft rules.

To } uy.
The Custodian of Evacues

(BUSINESS SECTION), .
‘P’ Block, Raisins Road,
NEW DELHL (

Deihi, in your

B L L L L T T LT P P P PP eene

capacity a» Custodian of Evacuee Pmper't'y, Delhi.
tAnswer 1o this guestion laid on the table, the questioner being abseat.
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Mwumwimwmmo(mmmﬂlmwmﬂ_
withyundl.hl.lwﬂlmlyhnlhtdtncpmympumthemlunlm

mduyonmlhomudmdimmbmiulmmud.

1, therefore, confirm having sgreed to occupy the said premises temporarily as &
Licences and will for the occupation wmpy you s sum of Ba.  ciniiniiiiiann

-
Py

1 forther underiuke that I shall exhibit a signboard in the premises sbowing that 1
am sppoitited sa » Licencee of the property in question and that my appointmeat a4 &
Licencee does not confer any right to the allotment of the premises in my favour.

1 fortber confirm having agreed that 1 aball be lisble to be removed from the occupa-
tion tharsof st 48 hours’ notice the Coustodian or his nominee and in case of my
refusal o do s, you shall have the right to sammarily cust me withont recourse to &
court of law and (o bresk cpen the premises and to evict me by nse of such force as is
necessary.

Declaration by ths Bector Oustodian I beg to remain,
concerned. Bir,
Your most obedient servant,

Tboldmhdul‘ldmdnddmin Licences.
seatant. Foll pame end.... .. . owsesnt

oy pressnce by the

Signatare, sddress of the T
Secter Custodian, Executant in
Soctor, ...y wiod%  BLOOK LETTERS.
aareened
NEW DELE1, dated the.......o..o.oooevvvenovoerrsrnr 108 . ) -

Bond [or safs cwsiody of moveabls preperty lift in charge of amy person and swretiss
Kxow all men by these pressnts thal we.

ares I the sum of Ra.......co.cciiiiiimiinee ssmemesiiiiiasinnsesiriisemsaanteiii, gorersrsssasasates
to be to the mid for which t to be made we bind ouarslves, sad
wach of we, in the whole, our each of owr execuiors, and adminisirators,
and severslly, by thess pressmte

Duted this. PSR . | 3, T . SO h. 8

Aws wxmnass the moveable [tivestock ?-ﬂ-l in the schedule hereunto ammaxed

Now the condition of this is that, if the above bounden.
wshall ‘:'i ascconst for any loms the owner of the [Nivestock wuflfer due
to the M-ﬁmdmmmrﬂ—.ﬁhﬁmﬂo Custodisa
mﬁwnﬁm&mum maintsin and take des care
of tha H aforesaid) and shall obey any further order of the Custodian in respest
thereo!, thea hia shall be void, otherwise i chall remain in full fores and
be eaforosable againsl above boundea.

L e

Signed and delivered by the above bounden in the pressace of...
- B T T T T T - B L | T e

Wamsas the Sepurdar Mr S -
has besn directed by the Custediza of Bvacwess’ propert™ ot ... i, -
ars 0 lernish u::rhy ta the sum of Ra.......... ... - .
o prodwce and al the disposal of e
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"Witness .my hand at..............ccoeeeiiieenene this day of. ..ccccoeeeiiiniinniinenreeninneeenens e 10480
(Signed).
Witnesses :—
(1) ettt eaeees -
(2) ceeerrereeeen perereteeeaeteas st et s aeres e aebebes e asresma st ns ®

.................

.......

eeeaieenecteiettieitte, gsemens0ectt s ptretetttctitttettIstttestttace

GOVERNMENT'S STATISTICAL PUBLIOATIONS.

755. *8hri Biswanath Das: Will the Honourable Minister of Commerce be
pleased to state:

(a) whether the Government of India propose to publish all their statistical
publications including the publication which was known as the Statistical
.Abstract of British India, and if so, when;

(b) the reason why these are not yet published; and

(c¢) whether the staff maintained under different organisations in this regard
are kept up as they were or whether there is any reduction?

The Honourable S8hri R. K., Shanmukham Ohetty: (a) and (b). A list of
she statistical publications which have hitherto been published by the Govern-
‘men$ of India is placed on the Table. These will continue to be published as
heretofore. There has, however, unfortunately been some delay in their publi-
-qation due in general to congestion of work in the Government Presses. Steps
arc being taken to remedy this defect and it is hoped that once the congestion
oeases Government statistical publications will issue with regularity as before.
The publication of the Btatistical Abstract was postponed during the wsr on
ground of paper economy, but special attention has now been devoted to bring-
ing this publication up-to-date and ensuring that it reaches the public in time.

(c) As there has been no reduction in the work of compilation, the question
-af the reduction of staff does not arise.

——

LIST OF PUBLICATIONS OF THE DEPARTMENT OF COMMERCIAL
INTELLIGENCE AND STATISTICS, INDIA

Pablications noted below are obtainable from—In Indis and Abroad excluding Europe
.and America. The Manager of Publications, Civil Lines, Delhi :—Sale Depot at 8, Hastings
Btrest, Culcutta. In and America :—The Secretary to the High Commissioner for
India, *“India House'’, wych, London, WLC. 3; also from all agents for the sale of
Government publications. Remittances should be mads either through & bank or by postal
m o and should include forwarding (i.e., Pscking and ”ochgo , where

in brackets after the price. In case of remittance cheque it should be drawn
in the name of cither of the aforeesid officers conceraed. Sn ions are acoepted only
in terms of the official financial yesr commencing from 1st April, or, in the cass of sub-
‘seribers aemlisting themeslves within the currency of the year, for the entire of the
balance of the ial year but not extending beyond the close (i.c., 3lst rch) of the
year.

Aﬁ rmmunieations regarding supply on payment and subscriptiona and all payments
for swbacriptions and advertisements showld be made direct to any of the aforesaid 5ﬁcen
as the case may be. R

WLz

1. Indian Trade Journal, (Estd. 1906)—Issued on Thursdays. Annual rate of subscrip-
tion with SWM-M and quarterly index :—/adian (including ): Re. 18, mpd
Poresgn (incl ling postage)—(s) Europe and Amercia: Rs. 25 and (b) others: Rs 22,
.avallable, 1o

&ndocon:(inndmg ) :—Ourrent issue As. 6; Back pumbers, whea

or any num over three mon old Re 1 each; Foreign (including postage) :

* As 9and Ra. 1 for current and back issues respectively.
’
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Orders ma laced, with yment, for particular issues of the Joutpal, e.g.,
IutEn uing (.ro';: Forecasis or baving special mpplunenu.]
£. Btatistics of Rail and River-borne Trade—Weekly smnh;nddupttehuofm

modtﬁumwdfmnbcﬁtudmmmmhrthlmm week
wmmm»-«kmmmmm&mmuu

MowrmLy

3. Accounts relsting to the Bea-borne Trade and Navigation of British India for
Dnmbu 1946. Ra. or 5. 3.

Monthly Btatistics of Cotton Spinn denvhgmeHﬂh,JmndJnly.
man.x«uu Yudynm 7-80 post

hMﬂad&aPMdMWbﬂn&mo!hdﬁ,M
uullby. As. 14 or 1s. 3.

6. Tudian Customs and Central Exciss Revenue for Msy, 1047. One anna or 14d.
Yearly subscription As. 13 post free.

1. Joint Btock Com (registered in Rritish India end in the Indian States of
Bydersbad, Barods, Myswore, Travancore and Cochin), Beptember, 1044. Rs. 3 or Ss.

8. Trade st stations adjacent w Land Frontier Routes for March, 1944. Re. 5230 or
" .iun" Cotton Trade Btatistics (Rail and River) for Beptember, 1045. Rs. 220 or

10. Exports of Indisn Artware and Sports Goods for March, 1986. Rs. 460 or 7s.

11. Trade Btatistics rela to. the Maritime Biates in Kathiswar and the Stste of
Travancore, May 1945, Rs. or 6s. 9.

12, Aconants relatin lomCmTMoMN-dehtuthutu
tecnbar, 1044, n._u5 e

13. Acvounts relating to th- lulud (Rail end River-borne) Trade of Indis for Septem-
bor, 1984, Rs. 23.0 or 3. 6d.

14. Monthly Statement of wholesale pﬂd‘ of ceriain selected articles st various centres
in Indis, March, 1045. Ra 1.40 or

Awxvay

18, Accounte relating to l.b‘ waom Trede and Navigation of lriunh India for the
oalendar yoar 1041, As. 6 or 7.

mmmmamumrwammum-iamnﬂmum
and Poreign countries :—

Val. L--Ahstract and detailed Tables of rts and ?:pom for m und 196344
{rasnbined jssue). Ra. 8-100 a1 130, &;.

. Ile—Abstract and delailed Tadles -of Trade and 'i!h-awnuy
and at each Port, and Tubles relating to the Trade ' ancb?m
i;hlndtu!umwmrm.mm 1040 (74th issus). . 3040 or

17, Swatistieal Abstruct for Dritish India (with Statistics, wheve smhbh relating to
xtaia Indian Staten) from 1080-31 to 163040 (18 imsue). Rs. 6100,

18 Agricultaral Statistics of Todia 1—
Vol. L.~British India--for 1938-30 (556th issue). Ra 10 or 16s.
Vol [lL-~lndian Suntee—for 193830 (56th issue). Rs. 8 or 13e.

l& Agricultaral Statistics of British Indis (Provisional), 104344 (0th imsue). As. 8
[

2 Batimates of Area and Yield of Principal Crops in India, 193041 (43rd issue).
Ra 180 or 20 M.

1. ladian Tea Statistica, 1000 (46th imwe). As 14 or 1o 3d.

2 Indian Coal Statistics, 1943, Ra 860 or 4

. Indian Rublwr Rtatistios, 108142 (Ird iseve). Ra 160 or 2.

M, Indian Collow Statistics, 1900.4) (RRnd imse). As 3 or 4d.
’ﬁmd@umwtﬂhmdmmdpnﬂahuiuh

allvied w them in the different Provisces of British lndia amd certain States
:' the weason 198142 (I imwed. Aa 12 or 12 *Amendmente for: 198243 Rs, lMu
‘I& int Sinck Compenien in Rritikh Iodia and in (he Indisn Slates Bydum
Nygv.l!umh Owalwe, Indore, Trlw?vdud Cochin, 1938-39 (25th isswe). Ra. 14-
o
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Rs. 4140 or Ts. 8d.
India during the
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27. Statistical Tables relating to Banks in India, 1638 (25th issue). ]
23 Statistical Statements relating to the Co-operative Movements in

yoar 183040 (22nd issue). Rs. 1-12-0 or 2s. 6d.
BiEnNiAL

dustrial Establishments in India, 1942 (16th issue).. R

QUINQUANNIAL _
rt on the aversge iield per acre of
Ra. 1-10.0 or 2¢, 64. (2a.).
1040—Report on the Fifth Census o
eld in 1040, Rs. 10 or 16e.
B61—1931 (3rd issue). Rs. 1-20 or 2s. (5a.)-
038, 1930 and 1940 are available. Price

29. Large In 5. 280 or 4s
30. Quinquennial Re principal crops in India for
the period ending 1836 37.
31. Live-stock Statistics, India,
Agricoltural Tmplements and Machinery b
22 Index Numbers of Indian Prices, 1
Addends for 1932, 1833, 1934, 1835, 1936, 1837, 1
Anns 1 each or 1id. (la.). )
ge Possessions in Indis for the nine calendar-

33. Accounts of the Trade of the Portugue
rs. 1926—34, (Bupplement to Vol. II of the Annual Statement of the Sea-borne Trade of-

ritish India). Rs. 2-14-0 or be. woth April
34. Quinquennial Catalogue of the Commetcial Library corrected up to h April, 183
Rs. 8 er 152. 6d. Part IT of the Catalogue (brought up to April, 19&]. Rs. 10 or 16s.

PERIODICAL
Forecasts. (The due months nre'in brackets and the i)rico noted is for each.

3. C
fssue.) (Also published in the Indian Trade Journal, vide item No.l.)
(i) Rice—l1st (October), 2nd (December), Final {February). As, 3 or 4.
(ii) Waieat—1st (January), 2nd (March), 3rd (April), 4th (May), Final (July). As. 3
or 4d. .

t Live-stock and

(iii) Cotton—1st (August). 2nd (October), 3rd (December), 4th (February), Final’
(April). As. 3 or ad, . .
(iv) Linsced, Rape und Mustard (Winter Oilsesds)—1st (Jsniary), 2ad (March), Final
- (June). As. 4 or 54. . '
(v) Sesamam, &l or jinjili—lst (September), 2nd (October), Final (January), Supple-
mentary (April). As. 3 or 4d. :
(vi) Groundnut—Ist (August), 2nd (October), Final (Februatipe As. 2 or 3d. “
{vii) Sugarcane—lst (August), 2ad (October), Final (February). As. 2 or 3d.
(viii) Castorseed—February. As. 3 or 4d.
MISCELLANEOUS . -
36. Varietal Cotton Map of India.—Showing the tracts growing the different . varieties.
of cotton according to the latest Revised Trade Classification, 1939. Re. 1. '
[All communications relating to the supply of Maps on payment should ‘be addressed to
the Officer-in-Charye. Map Record snd _Lssue Office, lg, Wood Street, Calcutia.] )
371. Crop Atlas of India (1939 edition). Rs. 8-40 or 13s.
38. Alphabetical Index of the Commodities tliat enter into the Foreign Seu-lorne Trade
of British India (1938 edition). Ra. 2120 or bs. s
39. Directory of Exporters of Indian Produce snd Manufactures (including those of
Burma). (9th edition). As. 9 or 10d. . .
‘40. Report for the year 1839-40 by the Indian Trade Agent, Kabul. Rs. 2.6-0 or 4.
41. Report on the work of the Indian (iovernment Trade Commissioner, Osaka, during
MLO.\ . 310.0 or Se. 8d.

48 Heport on the work of the Indian Government Trad insi in
Humhu.p‘;:ring ol iy 1‘2)‘, P “la;‘ ' 9(:1’ .e ent Trade Commissioner in East Africa,
t9rEciar ScrrLEmENTs TO THE ‘‘lwDiax Trapz JoUmwWar'

43. Review of the Sugar Indusiry of TIndia for th mdi 1 .
As. 6 or 7d. (Bupplement to the usue of mstuDece:nberI: m', - mg. Slat October, 1041

34, Note on Tohaceo. As. 4 or 54. (Supplement to the isrue of 16th July, 1937.)

45. Glo ¢ of ! . :
ﬂqﬂmhr“:g&c}l Jute Trade Terms. As. 3 or 4d. (Supplement to the issue of 18th

*Sabsequent issues are obtainable from the Qfficar-in-Ch i i Depirl’.- .

meat, Reserve Bank of India, Bombar. or from the Man:;f:-’:%‘ 'ﬂ“ﬁ&’&cﬂ‘i’%m

. Reserve Bank o ia at . Calcut i . wupore,
Karachi snd Lahore, or from leading book':efhn.m 4, Delbi, Madmas. “Raagoon, Ce

+Supplied free along with the copies of the ‘““Indian Trade Journal”.
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4. G of Baw Colton Trade Terms. As. 7 or 8d. (Supplement to the issve of
21st June, )

47. Glossary of Terms relating to Hand-made Cotton Fabrics. As. 2 or 3d. (Supple-
ment Lo the issue of 3rd July, 1830)

48, Qlosaary of Terms relating to Hides, Skins and Leather. As. 8 or 8d. (Supplement
to the issue of 12th Janoarv, 1933.)

49. Glossary of Terms relating to Cotton Manufactures (Mill-made). As. 4 or 5d.
(Bupplement to the issue of 11th July, 1935.)

50. Indisn Customs Tarifl (27th issue). rint of the First and Second Schedules
nxzmdod to the Indian Tarifl Act, XXXII of 1934 (as in operation on st January, 19‘_”)-
wing the rates of Customs duties, inclading the additional duties levied under the Indian
Finance Act, 1046, the Indian Tariff Act (Amendment) Ordinance. 1946 (Central Ordi-
nance No. XXV1 of 1946). The Indian Tariff Act (S8econd Amendment) Ordinance, 1946.
Central Ordinance No. XXVII of 1046 and the Cotton Textiles Fund Ordinance, 1944
(‘entral Ordinance No. XXXIV of 1944), levied on goods imported into, and exported from,
ritish India, together with (1) the tariff valoes fixed for certain articles under Govern-
anent of India, (‘ommerce Department, Notification No. 73-T(6)/46, dated the 14th Decem-
ber, 1946, for the purpose of assesament of Customs duties with effect from the 1st Janvary,
1047 (2) the rates of duty leviable op articles, the ('nvduco or manufacture of Burma under
the Goverument of India, Finance Dwnartment (Central Revenues), Notification No. 30
Customs, dated the 7th Jane, 1041, as suheaquently amended ; (3) the rates of Excise duties
feviable on articles produced -v manufactered in British India: and (4) the rates of Cesses

<leviable on certain articls on export or otberwise, and the Tariff values fixed for certain
articles under (lovernment of Indis, ' of Agricultare, Notification No. F.7-1,46-
Co., dated the 10th Jaly, 1046, for

rpose of the assessment of the Agricultnral
Pndmcu'dthm{mtblm.hlrlﬂ As. 5 or 64. ° "

Shri Blswansth Das: Can the Honourable Minister give the probable dafe
trom which wa can expect to get these publications?

The Honourable Shri R. K. Shanmukham Ohetty: Stepe have already been
taken to resume the regular publication of these documents. As I said, ove of
‘the dificultios haa been the heavy oongestion in the Government presses.
I might inform the Honourable Member that the Commerce Ministry have
aocquired an independent press of their own. It is now under the process of

erection and when that is completed the Ministry will be able to bring oull
their publications very regularly.

Shri . V. Kamath: Is there any coordination or collaboration between the

statistical deparkments of Government and private or non-official bodies engs-
.ged in statistoal work?

The Monourable Shri R K. Shanmukham Ohetty: Ax a matter of fact the
atatistioal activitirs of the Government of Indin are now far from sati
‘We have still 40 go & long way before we can claim that we have got any
satistactory statistical machinery and the whole question of making our statis-
“tioal organisation perfect and ensuring coordination with such organisations as the
Statistioal Boolety in Caloutta is now under active cnunsideration.

Shri Biswanath Das: May I know whether the Honourable the Finance
Ministor ix awarn af tha fact that there it nn machinery for the compilation
of statiséos in many of the provinces exoept Madras and Bombay and if so,
whether any steps have been taken in this regard?

The Eoucuradle Shri R. K. Shanmukham Ohetty: The whole question of
the establishment of a really competent statistical organisation for India is now
under the very adtive consideration of the Government.

Shri M. Avanthasayanam Ayyangar: With respect to these publications do
Government propose to start fromm where they hsdwﬂeft off or from the latesd
figures? ,

The Nomoureble Shri R. K. Shanmukham ORhetty: Muny of these documents
hve been brought up to date. :
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8Shri M. Ananthasayanamn Ayyangar: As in the case of the Review of Trade
and certain other publications which were suspended in 1943 or 1944, do Govern-
ment propose to publish them as from 1945 or 1946 or start off from 1948?

The Honourable Shri R. K. Shanmukham Chetty: I presume the Honourable
Member’s question is whether back publications will also be printed. 1 am not
sure what the idea of the Commerce Ministry is but I will pass on that sug-
gestion to the Ministry.

8hri K. Santhanam: May I know if the publications of the Ministry of Com-
merce are published in the same press as the reports of the Parliament?

The Honourable Shri R. K. Shanmukham Ohetty: There are a number of
presses which do Government work. I do not know where the publications of
the Commerce Ministry are now being done.

Shri K. Santhanam: Are they published with the same punctuality?

Shri B. P. Jhunjhunwala: Is there any other source of knowing the actual
position before the statistics are prepared and printed? Supposing you want to-
know the position as regards the sterling balances, import of capital goods or
luxury goods, is there any other source of knowirg these figures, even for the-
Ministers?

The Honourable S8hri R. K. Shanmukham Ohetty: Obviously so far as the
public is concerned there is no question of any information being available until-
it is actually compiled. Whether it is actually printed or not is a coraparati-
vely minor matter. When the figures are once compiled and even before pub-
lication if any Honourable Member is interested in any of these figures, I am.
sure arrangements would be made to supply the figures to them. So far as the-
Minigrers are concerned they try their best to keep themselves informed of the
«latistical position relating to various subjects.

Shri B. P. Jhunfhunwala: Is there any time fixed within which these figures-
are to be compiled?

The Honourable Shri R. K. Shanmukhum Ohetty: I am not sure of any
exact time limit.

Shri Biswanath Das: In view of the incomplete nature of the census publi-
cations of 1940-41 may I know whether Government have considered the need’
of making summaries from the rest of the census reports which have not boen
published and making them available to the public in the course of the publica--
tion of fhejr statistical abstracts, etc.?

The Homourable Shri R. K. S8hanmukham Ohetty: I do not know if the
Honourable Meiber in referring to the question of making the census publica-
tions more complete and more informed. If that is so I can assure him tha¥:
we are taking steps to see that the next census is carried on on a more scientific
and s more comprehensive basis.

Shri Ramnath Goenka: May I know whether the difficulties felt are in regard
to the compilation of the figures or in regard to printing, or-in regard to both?
The Honourable Bhri R. K. Shanmukham Ohetty: The difficulty in printing
is due to the congestion in the press. With regard to the actual compi'ation

it is my own personal view that our machinery is not perfect or satislactory
today.

Seth Govinddas: As far as the next census is concerned, has any d-«finite
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plas becn made by the Government to see that it is more scientific than the
st censuses, or is such a plan under consideration?

»

The Honourable Shri R. X. Shanmukham Ohetty: [ am sure a plan would
be made if it has not slready been made, because it is our desire to make the
‘Cepsus Report in the future s much more valuable document than it has Leen
in the past. Even in the past it has been a very good document; in futare it
will be still more comprehentive.

OcoupaTioN or SEavaNTs QUuarTERS OF GOVERNXMENT BUNGALOWS BY

KefUGRE GOVvERNMENT EMPLOYEES.

176d. *Giani Gurmukh Singh Musafar: (a) Will the Honourable Mivister ot
‘Works, Mines and Power be pleased to state whether Government are aware
that the refugee Government servants living in servants” quarters of Govern-
ment bungalows, have been served with notices to vacate these quarters?

(b} Do Governmeut proposs to dirsct Government Offieers to allow the
refugees to stay on in thess servants quarters till they are provided with accom-
anodation by Eatate Officer?

The Honoursble Mr. Rafl Ahmed Kidwal: (a) Persons who are in unauthorised
gecupation of some of the servauts quarters attached to Government bungalows
bave bren erved with ejectment notices. It is, however, not known whether they
are in Uovernment serviere or not. o

(b) Government have alrcady issued an appeal tc ll Government officials
1o share accommodation with other Govenment officers or refugees and consider
the response to this appeal satisfactory. They cannot however, compel the
wofficers to ancommodate perticular individuals.

Hovsgrord ErrgcT® LEPT LOOKED UP IN PAKISTAX BY REFUGERS

1787, *8hrt Ram Bahal: (n) Will the Honourable Mimister of Relief and Re-
‘habilitation bo pleased to stute the number of families who have left their
“houschold offeets lovked up ‘rggheir houses in Pakistan?

(b) What i« the numher of houses which have hevn broken open and where-
“from goods have been removed ? )

() H some houses still remain locked, are there any arrangements by which
‘the ovwmners of those hownes can bring their goodw safely? .

(d) What is the value of the goods that have been removed from these bouses?

The Monourable Mr. Rafi Abmed Kidwal: (a) and (b). Government have no
{nformation. .

(¢) Undor the provisions of the law govering the cvacuse property in West
;Punjab these hounce are probably in charge of the local Cuatodien of Evacuee
TProperty to whom the ownets can apply for permission to remove their gooda.

(d) Government have no information.

Shri P. Xunhiraman: 8ir. with regard to Question No. 768 1 desire to say
that it may be treated as Unstarred.

tAnawer 10 this question lald on e table, the questioner being abssst.
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Mr. Speaker: The Honourable Member does not want to put that Question? *

Shri P. Kunhiraman: No, Sir. I want to put Question No. 759.

INDIANS DETAINED IN LAHORE FOR ALLEGED PARTICIPATION IN RiIOTS

758. *Shri P. Kunhiraman (on behalf of 8hri V. 0. Kesava Rao): (a) Will
the Honourable Minister of Relief and Rehabilitation be pleased to state the
number of Indians who were detained in Lahore without trial for alléged participa-
tion in the riots? :

(b) Ts it a fact that there was an agreement that India would release Pakistan
nationals so detained and Pakistan would release Indian nationals?

(c) Is it a fact that Pakistan is refusing to keep to her part of the agreement
though most of the Pakistan personnel are released?

The Honourable Mr. Rafi Ahmed Kidwai: (a) It is not understood what the
Honourable Member implies by the term Indians. The question of nationality

and citizenship are still undetermined pending ‘heir clarification and definition
by the Constitutent Assembly.

I assume that the Honourable Member means by this term the non-Muslims
of West Punjab who are desirous of being evacuated to the territories of the

Indian Dominion. Necessary information has been called for and will be laid
on the table in due course.

(b) and (c). The Honourable Member is referred to the reply given by

Honourable the Prime Minister to parts (a) and (b) of starred question No. 880
-on the 21st February, 1948. :

GOVERNMENT SBRVANTS ALLOTTED QUARTERS UPTO FEBRUARY 1948

1759. *8hri P. Kunhiraman (on behalf of 8hri V. 0: Kesava Rao): (a) Will
the Honourable Minister of Works, Mines- and Power be pleased to state: -

* (i) the number of Government servants who are allotted Government
quarters upto February 29th, 1948; and

o,  u(ii) the number of persons who are yet to be pm;ided with quarters?

(b) What do Government propose to do in the maiter of

providing houses
for those who are not provided with quarters at present? -

(c) Do Government propose to direct those who are provided with .quarters
at present to share them with others? ' " ‘

$Teken up in the second round; printed serislly fi these Pebates.
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The Honourable Mr. Rafi Ahmed Kidwali: (a) A staternent showing the in-
formation asked for is placed on the table of the House.

(b) The Government of India have not undertaken to provide residential.
acoommodation for all their staff; nor is it a condition of service under Govern-
ment. They have however decided to construct about 8500 additional quarters,
the dntails of which have been mentioned in the House on other occusions. In.
the case of low paid Government servants who have not Leen allotted Govern-
ment quarters, house rent allowance is paid.

¢) Government have already issued an appeal to all Government servants-
] the sccommodation at their disposal with other Government servants-

or refugees.

Statement

Bhowing under of Government servants sllotted accommodation up to 29th:
Fobruary 1948 and those .10t yot provided with quarters.

No. of Officers
Total No. of | Total No, allotted | unprovided with
application sccommodation | Government aoco-
opto 29-2-48 mm:
Of\cer drewing Rs, 600 . m. 2,658 1.924 731
and above,
Officsrs drawing less than 23,603 9.103 14,500
Re. 600 p. m.
Olasa IV Government Servante 10,219 2,57¢ 16,643

IIH XK. V. Eamath: Arising out of answer to part (c), do Honourable Minis-
pmpou %o share their commodious bungslows with A{.C.As. so that the
bungulows can be allotted to other Government servants?

M, Speaker: Order, order. It is going into an argument.

Mr. R. K. 8idhva: May I know what is the policy of Government for pro-
viding quarters for the low-paid stafl, namely the patwallas and the sweepers?

T™he Homourabie Mr. Raf Ahmed Kidwal: I think tb» House is aware thas
the C.P.W.D. has undertaken more construction, and tbst was mentioned in
this House during the debate on the Budget.

Shrimati G. Durgaded: May I know what is the basis cn which thess quarters
are allotted? Is it on the basis of their pay or on the size of their family?

The Eonourable Mr. Raf Ahmed Kidwal: Rent has to be paid for every
bouse and thervfore the allotment is according to the pay.

Frol: Bhibben lal Saksema: Will the Honourable Minister onnsider the
advisability of providing quarters for all Government employens, mvigyg(th
deMhM?
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The Honourable Mr. Rafl Ahmed Kidwai: Yes, steps have been taken to
irgertake construction that will provide housing for all those who want to re-
s.dp in Delhi, whether they are officials or non-officials.

\ §Mr, ¥rank R. Anthony: Is it not a fact, Sir, that inspite of the acute shor-
tA § of available accommodation for Government servauts, Government Depart-
mibts are sought to be shifted down from Simla to Dolhi?

\%e Honourable Mr. Rafl Abhmed Kidwai: I think some Departments have
unde.’ consideration the shifting of some offices from Simla to Delhi. But that
may be due to the shortage in Simla also where the East Punjab Government
is for the present accommodated.

Mr. Frank R. Anthony: What is the negpd of shifting the Public Services
Commission, which employs 100 persons, to Delhi when it has been functioning
perfectly all right in Simla for the last five years?

] The Honourable Mr. Rafi Ahmed Kidwai: I think the Honourable Member
is aware that for the last few weeks the members of the {lninmission have been
functioning in Delhi, and now they are expected to be busy throughout the
vear; administrative convenience requires it that their offices should be shifted

. to Delhi.

Mr. Frank R. Anthony: Will Government find accommmodation for all there
employees or will they be required to live on the stroeta?

The Honmourabls Mr. Rafl Ahmed Kidwai: Government will do all that is
vecessary to provide accommodation.

Shri M. Ananthasayanam AyYyangar: Arvising out oi snswer to (c¢), may 1
krow how far the Government servants have been directed to share their guar-
ters with other Government servants or with refugees?

The Hoaourable Mr. Rafi Ahmed Kidwal: Not directed but requested.

‘Shri M. Ananthasayanam Ayyangar: But has the request been adopted or
implemented ?

The Honourabie Mr. Rafl Ahmed Kidwai: That depends on the individval
convenience of the officers.  Whether to tuke others or not depends on the ex-
tent they can accommodate others.

Prof. Shibban Lal Saksena: May I know by whut dute Government hope to

provide quarters for all Government servants?
The Honourable Mr. Bafl Ahmed Kidwai: No date can be fixed.
Shri Mihir Lal Chattopadhyay: In view of the fact that quite a large number

of (iovernment servants have rented out part of their houses, will Government
enquire vinto the matter and make a list of those officers vud find out whether
they have rented out at a black-market rate?

The Honourable Mr. Rafl Ahmed Kidwai: In some Departments this step
tws been taken and whencver it is found that they have rented cut their houses
thev themselves are liable to he ejected from that house and the house allott(d
ti. others who stand in nced of it.

Shrimati G. Durgabai: May | know whether the (iovernment would b
pleased to consider the desirability of tauking the size of the fumily also into ccn
sideration in making further allotments?

The Homourable Mr. Rafi Ahmed Kidwai: Who are the members of the
familv and who are not, that is also disputed.
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CRARGING OF Pugres veoM TgNANTS BY DELHI LANDLORDS.

}760. *R. B. Lala Raj Kaawar: Will the Honourable Minister of
Works, Mines and Power be pleased to state:
. (n) whether Govermment nre awure that, in Delhi, lundlords at the time of
letting out their premises including houses, shops, godowns ete., eharge from
their new tenants, in addition to rent, s huge sum by way of premium known
ns' " Pugree';

{b) whether overnment ure nware that this evil is ﬁi;ie-spi‘eld; and

(¢) if wa, what steps Goverminent propuse to take in the matter?

The Honourable Mr. Rafi Ahmed Kidwal: (a), (b) and (c). The mal-prac-
tices referred to by the Honourable Member on the part of unserupulous landlords
was brought to the notice of the Government and in order 1o prevent thein and
to make such unlawful acts punishable by law, provision has been made in sec-
tion & und 18(2) of the Delhi and Ajiuer-Merwara Rent Control Act, 1947 (XIX
of 1047). As provided therein any person from whotn rent in axeess of the
stundard rent of the premisus s demnnded is free to institute s suit against

the landlord in a Court of Law,

RETURN OF 0SLY OLp NON-MUsLIM ABDUCTED WOMEN BY WEST PUNJAB
GOVEAXMENT,

781. *Bhri Brajeshwar Prasad: (1) Will the lHonoursble Minister of Relief
undl Rehabilitation be pleased to state whethe# the atténtion of Government has
been drawn to the news published in the Hindustan Times dated the 28th
February, 1848 that seven hundred non-Muslim abdugted women and children
were recently returned to the Fast Punjab nuthorities by the Government of
West Punjab?

(b) Ta it a faot that all the women returned were old”

(¢) Is it & fact that two hundred non-Mus'im voung wamen, though re-
covered earlier, wore later tuken away by the West Punjab Police officials either
to Peshawar or to Bahawnlpur where there was no recovery campaign !

td) Is it a fnct that thix was revenled by recovered women only after the'r
urrival in Esat Punjab territory?

(s} What steps do Government vropose to take in order to recover the two
bundred young women who have been forcibly detained in Pakistan?

() Do Government propose to refer the detwils of this case to the Security
Council of the United Nations Organisation?

The Homourable Mr. Raf Ahmed Kidwal: (a) Yes.

(b) In some batches the number of old women predomunated but figures for
the months of January and February 1048 show that the different age groups
have boen spread cub satisfactorily. N

{0}, (d). (&) and (f). Government are making enquiries from their represen-
tative st Lahore. The information, when received, will be laid on the table and
necessary action will be taken.

Shrt M. Ananthasayanam Ayyaagar: How many of theie women were below
iwvniyfive and how many were above twentyfive?

The Eomourable Mr. Ral Ahmed Kldwal: I require notice of that question.

S M. Ansathamyanam Ayysagar: le it not apparent from the question
itselt—part (b) wherein it in saked whether all the women returmed were old?

tAmawer (o this question laid on the table, the questioner being sbeent.
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The Honourable Mr. Rafi Ahmed Kidwai: All of them were not old.
Shri M. Ananthasayanam Ayyangar: \Vhat is the age limit set by the
Honourable Minister for classifying them as “old™?
The Honourable Mr. Rafi Ahmed Kidwai: I will require notice of that,
Shri H. V. Kamath: Has the Honourable ‘Minister's astention Leen drawn to

press reports  to the effect that the DPakistan Govermment have instructed
Mauvlvis to intensiiy the conversion of young women?

The Honouratie Mr. Rafl Ahmed Kidwai: | 3:u afraid 1 have not scen the
epert.  But I may say that press reports are not always reliable

Seth Govinddas: But as far a~ these press reports arve coneerned, does the

Government pot refer these press reports to the Pakistan Government and find
out what their attitude is?

. 1
Sr, v question hins not been answered,
Mr. Speaker: It is not going to be answered,

Prof. Shibban Lal S8aksena: \Vill the Honourable Minister kindly supply the
fizures to the House by age groups of the women recovered?

The Honourable Mr. Rafi Ahmed Kidwa': I will pass on the suggestion to
the Ministry concerned,

Shri H, V. KEamath: Do Government propose to recover young women also
a: soon as possible?

The Homourable Mr. Rafi Ahmed Kidwai: Every attenupt is bcing made in
that direction.

-

AcmivTirs o CENTRAL WATER-POWER, JRRIGATION AND, I\'AV)GAT'Oh
COMMTASION, -

62. *Bhri B. N. Munavalli: («) Will the Honourable Minister of Works,
Mines and Power be pleased to state whether the Central Water-power,  [rrign-
tion and Navigat'on Commission has submitted to Government any annual re
rorts about its work and various activities?

(b) If not. why has it not submitted the reports?

(¢) With what objectives in view, was this Commission brought nto exis-
tence?

(d Hm\ fur hnw these objectives been achieved or nttempted to be achieved
so far?

(e) Are the technical officers of the Commission appo'nted on a competitive

bas's of are they drawn from: different provincial cadres in proportion to any
serepted basis?

The Homourable Mr. Rafl Ahmed Kidwai: (a) No. But the Government of
Indin have been kept informed of its act'vities through monthly progress re-
ports. weekly conferences with the Ministry of Works, Mines and* Power attend-
ed mostly by the Chairman of the Central Water-pewer. Irrigation and Naviga-
tion Commisgion and through various reports of the Chairman on almoxt all

important aspects of the work.

(b) The Comm’ssion was set up in Aprl 1945, but due to the non-availability
of stafl and pressure of work due to enormous demands made by a large number

- -
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of schemes, no annual report was written. The position as regurds techuical
stafl has now fairly imx:g\red and the report is under preparation which »ill be
ready by about April 1948,

(c) The functions of the Coiumiss.on were laid down in the Labour Depart-
ment’s Resolution No. DW.101(2), dated the 5th April 1945 and the more rccent
resolution of Government No. DW_XVI-1(1), dated the 16th January 1948,
copice of which are laid on the table!

(d) Inspite of the paucity of the staff available as stated above, several :nul-
tipurpose river development schemes of stupendous magnitude have already
been taken up in hand e.g. the Kosi Project in Nepa] and Dihar and the Maha-
nadi Project in Orisss, Considerable progress has already been made as recards
the investigation of the Kosi Project. In the case of the Mabanadi Project,
investigations have reached s stage when detailed estimates for the ilirakua
dam could be drawn up and construction work started on it. s

In additior: to the above, several reconna’ssance surveys were made with a
view to ascertuin the possibility of developing the water resources of Assam,
antral Provinoes, Bastar Btate, Coorg, Bombay &nd Barodn and estimates for
inveatigations of specific schemes have alrendy heen submitted to Goverrmert

The agency of the Central Wat:r-power, Irrigation and Nuvigation Commis-
sion is alwo being utilised in wettling inter-provincial  und inter-state river  dis-
putes.  For instance, the Tungabhadra dispute between Madms, Mysonn and
Hydeorabad which had beer pending  for nearly 40 years  has been
settled by the Chairnue. The disputen betwcen Madras and
Hydernbad regarding  th-  Ramapadasagar project, between C(!ﬁ
nud Mysnore regarding the Lakshmnanatirtha Project, between Bombay u
Baroda in conneetion with the Sabarmati project and between some of the Raj-
utans Btates regarding the Chamnbal development acheme ete. have bewu ve-
errgd to the Commission. Theae canes are in various stages of settlement.

Annther important funetion of the Commission i to give expert advice o
Provincial and Btatg Governments on technical matters and that is being done
as and when requests ure received.  Expert advice has been given by the Com-
missien on the flood and other river nmhlemm  in Assam, irrigation probluins in
idengal and Bihar. flood control, irrigation »snd other river problems in

omhay and a large number of Staten.

(e) The posts of Deputy Directors and above are generslly filled by suitable
officers drawn fruin the cadre of Provincial Governments. The other posts ir.
from the rank of Awmstunt Drectors and below are filled by open competition
on the recommendation of the Federal Public Bervice Comminsion.

Every offort has been mnde to draw more or less equally from all provinees,
but tht respotise hua not beer encournging.  Belection therefore, had to be limited
o the officers made available by the Provinces.

Seth Govinddas: Ax far ns the Centrn] Provinces is concerned, is the scheme
of Narbadn before the Commission: and if it is. what progress has been tnade in
that direotion?

The Hooourable Mr. Raf Ahmed Kidwai: All these schemes were befure
thix Conuission and I think the Honourab's Member remembers the reply thnt
wae given in th's House on n supplementary question put by the Honourahl.
Momber himse'l.  1f he requires more information 1 wﬁl pass on  the request
to the Min‘ster concerned.

Seth Govinddas: As far as my  supplementary question ia concerned *h.at
was pub ahout aix monthe ago. 1T want tn know what progress has been  un:ade
during the last six months, .

t‘*.\‘rnpﬂmd in theve Debates. A copr has beem placed in the Library of the Howse -
L] 3 - . .




STARRED QUESTIONS ANG ANSWKRH 2135
The Honourable Mr. Rafi Ahmed Kidwai: I will require notice.

Shri B. Das: Is it not paradoxical that in the same breath the Ministcr says
that the Irrigation and Navigation Commission could not produce its report for
wunt of men or for want of staff and at the same time attributes to the eame
Commission, all the good work that has been done in the matter of development
projects all over India?  Is not that paradoxical?

Mr. Speaker: Order. order. That is a matter of opinion,

Shri M. Ananthasayanam Ayyangar: May I know from the Honourable
Minister if men jor appointments below Assistant Officers are originally re-
eruited on a temporary hagis and later on before the Federal Service Commis-
sion the Chairman himself is there and he chooses the very same person?

The Honourable Mr. Rafi Ahmed Kidwai: It often happens that somebody
from the Department is co-opted to assist the Comm’ssion. But what exactly
happened in this Department. I do not know.

Shri M. Ananthasayanam Ayyangar: May 1 know whether it is not u faet
that al. the appointments are being made from one particular province, instzad
of their being distributed over the various provinces?

The Honourable Mr. Rafi Ahmed Kidwai: May be that residents of a parti-
cular province shine in competition,

8hri M. Ananthasayanam Ayyangar: May | ask the Honourable Minister
whether it is not possible to associate independent technical men to assist the
Federal Public Service Commission in the matter of selection?

Pandit Balkrishna S8harma: [s it not a question for the Honourable the Home
Minister to answer?

Mr Speaker: He is usking so far as this Departiment is concerned

The Honourable Mr. Rafi Ahmed Kidwail: The rule ax it stands now iz that
the adviec of the Department ‘s sought. [ shall. however..gass on the Honour-
nble Member’s suggestion for coumsideration,

Shri M. Ananthasayanam Ayyangar: A: regards the severnl schemes under-
taken, may T know what has happened tc them: for inztance, we had a1 snow
surveyv scheme which was undertaken and for which one Mr. Church was
brought ull the way from England.  Has he sent in his report?

The Honourable Mr. Rafi Ahmed Kidwal: I amn not sure whether it arises
aat of this quest'on. But if the Honourable Member puts me » specific  ques-
tion. T <hall be prepared to answer it.

Proaress 1X ExecuTioN o DaMopaAr VALLEY PROJECT

763. *Shri Ramnarayan Singh: Will the Honourable Minister of Works,
Mines and Power be pleased to state:

(n) .whether any netual work. in connection with the execution of the pro-
pose] Damodar Valley Project. has heen taken up; and, if ro, what and where;

(b} whether any Iands huve been nequired: if so, how much, from whom
and at what price; .

(c) whether any contract has heen given; and, if so to whom, for what work
and for what amount;

{d) what steps Damodar Valley Corporat’'on has proposed in order to obtain
the en-operation of the people of the area of operation: and

(e} what policy the Damodar Valley Corporation follows in matters of ap-
_pointment and contra~t to see that the local people. too. are henefited?
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The Honourable Mr. Rafl Ahmed Kidwai: (d) A great déal of work in respect
2t the Dumodar Valley Project has been done in the last two years e.g. preli-
minary investigation of the project, detailed designs, plans and estimates o the
Tilniya Projeet, preliminary des gus for the other dums, setting up of organiza-
tion for build ng construction camps ut Tilaiya dam site, and building of :un-
struction crinp ut Maithon

(b} No lund husx been  permanently acquired so fur. A small area uear
Muithon was temporarily acquired for two yenrs sinee April 1946.

(€) No controct lias been given oot s far. The construction camp at Mui-
thon wns huilt by the mlitary,

{d; ond (ei. Tine mstter is under considerat’on of the Administrator, Damno-
dar Vulley Project in consultation with the participating Governments. The
Damgdur Valley Corporntion has not yet come into existence.

Shri H. V. Kamath: Hux unybody leen deputed by Government to study

the work ng and ndministration of the Tennense Valley Autherity in Awerica”
The Honourabls Mr. Ba8 Ahmed Kidwa!: Yes: it wus done.
shri H. V. Kamath: Who has been deputed, Sir?
Ths Honouradbe Mr. Rafi Ahmed Kldwal: | will require notice of that

Question,
Shri Ramnarayan Singh: Has the porsonnel of the Corporation beea settle]?
The Honourable Mr. Rafl Abhmed Kidwal: It ix under consideration.
Shri Ramnsrayan Singh: lax the Chairnun been appointed?

The Honourable Mr. Rafi Ahmed Kidwai: Th: Chairman has not lwen
.}l]!lillk‘li‘

Shri Ramnarayan Singh: |~ it u fuct thnt so twr ux contracts wre concerued,
they are given only to thise people who are registered ax Government contens-
tors in welhi? '

The Honourabls Mr. Rafl Ahmed Kidwai: \Well, Bir. all the contractor~ sho
are registensl ns contrnctars in the W Department will be eligible to apply
for coutraets

Shri Ramnarayan Siagh: Registered i Dethi?

The Honourable Mr. Rafl Ahmed Kidwal: \o. registered throughait the

oountry

“

-

1K AY I8 METALLING OF A TORTION OF MaivnortUr-Jauuu Roap

764. *Pandit Hirday Nath Kunzru: (u) Will the Honourable Minister of
Works. Mines snd Power be pleased to state whether Government are aware
that the road connecting Madhopur with Jammu is in a bad condition up to
Rambhue and that it causes muisvrublr\ delay in the arrival of the vehicles
ruhning on it at ther destinat on?

bt Are Govermment aware that in spite of 13 quilitary importance no porton
of the road has tet heen metalled?

(e) Arv Government awans that the metalling of the road is being delaved
an secount of the dolav in the transport of the necessars material and  the
damage caused to the machinery sent from Madboour?

{d) Has am date been fixed by which the road shouid be ready? Tf not. why
not *
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(et Are Government aware that in some of the places where the road con-
gctruction work is to be carried. little or no military protection has been provided?

(fi Are Government awure that a new labour force is recruited daily and
that wages have risen considerably owing to want of security?

() Do Government propose to entrust the construction of the road to the
military author:ties? :

The Honourable Mr. Rafi Ahmed Kidwai: (a) Yes.

(b) Tt is not proposed to meta] the existing rond.  Its surface is ‘shingled’
a5 required.

(¢) Presumab'y the Honourable Member is referring to another road connect-
ing Madhopur with Sambha which is now under construction. If so, the
answer is that some delay has been caused but every cffort is being made o
minimise it.

(d) The answer to the first part is in the affirmative. The second part does
not arise, . :

(e) Arrangements have been made for military protection.

(f) Although some reshuffling has occurred it would not be correet to say
that a new labour force is recruited daily. There has been some rise of wages
but not of verv serious nature,

(g) No.
Pandit Hirday Nath Kunsru: \Vhy did not Government entrust its con
struction to the Military Authorities?

The Honourable Mr. Rafi Ahmed Kidwai: The Military Authorities were of
course consulted,  But they said that it would make no difference.

Pandit Hirday Nath Kunzru: Docs the Honourable Minister menn to suggest
that the same delay would have taken place even if the Military Authorities

had undertaken the construction of the road? -

The Honourable Mr. Rafi Ahmed Kidwai: The same difficultics  would have
been faced by them,
Pandit Hirday Nath Kunzru: Are Government aware of the fact that during

the war the construction of ‘mportant projects was well programmed and a
date wus fixed by which construction should he completed? .

The Honourable Mr. Rafl Ahmed Kidwai: Yes.

Pandit ‘Hirday Nath Kunzru: Why has not that practice been adopted in the
case of this road?
= The Honourable Mr. Rafi Ahmed Kidwai: L have already suid that the De-
fence Department was consulted and they were asked whether they would be
if a positicn #o construct the road in a shorter time than the PW.D. But
they said tnat as most of the labour would have to he recruited by the eivil
department. it would not make much difference whether the P.W.D. under-
took the construction. or whether they themsslves did it.

Pandit Hirdsy Nath Kunzru: What I mean to ask is why was not a tarcet
date appointed for the completion of certain portions of the road. -

The Honourable Mr. Rafi Ahmed Kidwal: A target date was fixed.

Pandit Hirday Math Eunzru: Why has not target been sbserved ?
4 t:'he Honourable Mr. Rafil Ahmed Kidwai: We have not yot reachad that

ate.
Pandit Hirdsy Wath Kunzru: What was the target date?
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The Honourable Mr. Rafi Ahmed Kidwal: It is the end of June 1048
Pandit Hirday Nath Eunzru: June 19487

The Honourable Mr. Rafi Ahmed Kidwai: How could that be the dalc when
the construction had not even started?

Pandit Hirday Nath Kunsrn: Do Government want this road to be con-
structe] after the operntions are over? Is it one of their long-term projects?

The Honourable Mr. Rafi Ahmed Kidwai: Government would not like to
wait for the completion of the operations till the road is ready.

Pandit Hirday Nath Kunsru: Is it o foct that some of the machinery sent

trom Madhopm to a place where the rosd is being constructed has been dam-
aged?

The Honourable Mr. Rafl Ahmed Kidwai: I require notice of shat queetion.
Pandit Hirday Math Kungru: But that is part of the question.

The Honourabls Mr. Rafl Ahmed Kidwal: Then the reply covers it.

Pandit Hirday Nath Kungru: What is the reply?

MxTSpeaker: The Honouralle Member in referring to  part (e) of hig  ques-

tion.  The Honournble Minister may rend his reply to that part of the ques-
tion,

The HonOurable Mr Rafl Ahmed Kidwal: (c) Presumably the Honourable
Member w referring to nnother road connecting Madhopur with Sambha which

in now unlder construction. If so. the answer is that some delay has heen
caused but every effort is being made to minimise it.  There has been rome
deluy, 1 admit,

Pandit Hirday Nath Kunzru: But hos uny damage been caused ‘o the ma-
chinery?

The Honourable Mr, Rafl Ahmed Kidwa': Damage was caused to the road,
that in true. ' '

hY

Pandit Hirday Nath Kungru: My question is whether any dnmage was
enused to the machinery despatched from Madhopur,

The Honourable Mr. Ral Ahmed Kidwai: | am sorry I have not got that
information, but T will ask the Ministry to supply it to the Honouralle Member.

Pandit Eirday Nath Kunsru: But how did Government omit to answer &

spreific question put to them?  Will Guvernn.ent look carefully into the question ’
of the construction of the road at an eary date?

The Mooourable Mr. Rafl Ahmed Kidwal: Yes. i

-
NEw TAXATION Prosrrets Y FaExcnr AvrRoRiTiRs AND INDIAX Brsixgss
IxTRREsSTS, RYe, IX INDO-CEIXA

765. *Bari M. Ayyangar: (a) Wl the Honourable Minister
of Comunerce be pleased- to state whether Government are aware of the hard-
ships to which the Indian Nationals in ITndo-China owning properties and busi-
neas interests are subjected. by the taxat'on proposals recently published by
the French authorities in Indo-China. whereas the Chinese Nationals in
China are, by virtue of a Special Treaty arrangement hetween the Govern-
menta of France and China, exempt therefrom?

(b) Has any representation been made by the Indian Nationals in Indo-Ch'ne
in this behalf? ‘
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(¢) 1f so, what action have Government taken so far or propose to take to
safeguard the interests of Indians?

(d) Do Government propose to consider the advisability of making suitable
representations to secure just and equitable treatment to the Indisns in Indo-
China?

The Honourable Shri R. K. Shanmukham Obetty: The question should
have been addressed to the Honourable the Prime Minister. It has according-
ly been transferred to the list of quastions for 22nd March 1948, when the
Honourable the Prime Minister will answer it.

DEBT SEITLEMENT AGREEMENT WITH FRENCH GOVERNMENT OF INDO-CHINA

766. *Shri M. Ananthasayanam Ayyangar: (a) Will the Honourable Minister
of Commerce be pleased to state whether the Debt Settlement Agreement with
the French Government of Indo-China which was hoped to be completed soon,
has been reached? If not. why not?

(b) 1s any other alternative proposal under contemplation of Government
for giving relief to the Indian Nationals whe have been put to considerable
hardehip on account of the blockade of remittances fromm 1ndo-China?

The Honourable Shri R. K. Shanmukham Chetty: (a) An agreement has
been reached between the Government of India and the French Goverijnent
on ull the points that were under discussion. The formalities connacted with
the actual signature of the Agreement have, however, still to be gone thrcugh.

(b) No. none that T am aware of.

8hri M. Ananthasayanam Ayyangar: May I ask the Honourable Minister
if he will place the agreement on the table of the House ?

The Honourable S8hri R. K. Shanmukham Ohetty: The agrcement has not
yet been signed.  The last outstanding point under discussion wax settled
only a few days back and the implementation of the agreement by the exchange
of letters is just now going on, and I expect that within the course of onc
month the ugreement will he signed und then the question of placing it on  the
tible will arise.

Shri M. Ananthasayanam Ayyangar: \Will the Honourable Minister take the
House into confidence regarding the proposals before they are finalized in as
much as they are not up to the expectations of nationals whose proverty i
hearily involved ?

The Honourable Shri R. K. Shanmukham Ohetty: | do not know, Sir,
whether, in cnrrying on negotiations with a foreign government, the actual
tubject matter of the negotiation could be placed before the House. I think
they could trust the Government to do all that lies in its power to see that the
int-rests of Indian nationals in Indo-China are safeguarded.

8hri K. Santhanam: May I know if the treaty is subject to ratification by
this House?

The Honourable S8hri R. K. Shanmukham Chetty: | dg not know what the
position is.

Shri M. Ananthassyanam Ayyangar: Is it not the practice to bring Trade
Treaties Yor ratification in this House like the Ottawa Agreement und 8o on?

The Honourable Shri R. K. Shanmukham Chetty: 1 do not know what

e.xact!y iﬁ_ going to be the procedure in this case. 1 am unable to answer that.
question just now.
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Shri M. Ananthassyanam Ayyangar: May T know whemr ‘Government ex-
pects this agreement to be finalized? '

The Honourable Shri R K. Shanmukham Ohetly: Within one month.

Shri Biswanath Das: Mayv | know whether the agreement would be piaced
befor- the Standing Committee at lenst?

The Hononurable Shri R. K. SBhanmukham Ohetty: 8o far as | am awure, the
terms of the agreement have been practically concluded. It is only formal
signature that is now  to be made. 1 do not know whether it will be serving
nny useful purpose nt thix stage to consult the Standing Committee of the
Ministry concerned.

M:. Husssin Imam: May | ask whethar s 0 mntter o° practice the  Stand-
ing Comnmittee would be conmulted in future before negotiations are finalized in
respect of agreements of this kind?

Mr. Speaker: 1 am nfraid the question is hypothetical.

Mr. Hussain Imam: \Why was the Stunding Committer not vm\-nll(d with
reference to this sgreement before finalizing it?

The Honourable Shri R. XK. Shanmukham Ohetty: [ do not know when

exnetly the negotintions relsting to this agreement were really startad, .nd

obvioualy 1 s not in » position to give any resson aw to why the Standing
Committee of the Ministry concerned was not consulted,

shri Biswanath Das: May 1 know whether the Honourable the kinr ce
Min.ster will ploase tell us whether in {uture Governmeat will think of taking
ot lenst the Standing Committee of the Department concerned into confidence
in wueh guestions before they are finaliged?

The Honourable Shri R. K. Shanmukham Ohetty: That matter will be kept

in view

Shri M. Ananatbasayanam Ayyangar: Moy I nsk th¢ Honourable Minister
if the Government will defer taking action on the release of assets «f Indo-
‘China i the eountry until the Assembly har gnt an opportunity to look mito the
sgrecment”

The Nonourable Shri R. K. Shaamukham Ohetty: | am afraid that that
undertaking rannot be given because when that agreement in finalized, ! think
we witl have to release that amount belonging to the Indo-China Bank which
is held by the Custodian of Enemy Property. | do not think that can be de-
layed

Shri M. Ananthasayanam Ayyangar: 1= there a reciprocal agreement that
uiltml]l_mmmaly the amseta of Indian nationals of Inde-Chinn will also b re.
teased?

The Homourable Shri R. K. Shanmukham Chetty: The Honourabic Membeor
it trving tn find out the various clauses of the agreement by the supplementary
question. 1 am afraid it will not be  proper at this stage to disclose al! the
terme ol the agreement, but he may rest arsured that the Govemment have,
during  these negotiations, taken every step to protect the interests of Tndinn
resilents in Indo-China

Shri M. Ananthasayanam Ayyaagar: [ sui unly asking the Honoureble
Munster if care will be taken to sec that action is ot merely one-sided but
carrospondingly  as and when releasea are made of Iodo-China assets here,

simultanvously  relenses will be made at the ather end of assets of Indian wua-
timake also, '



ATARRED QUESTIONS AND ANSWERSH 2141

The Honourable 8hri R. K Shanmukham Ohetty: It will be on a reciprocul
Hasis,

Pro?. Shibban Lal Saksena: Will the House be taken into confidenc: befure
the agreement is s'gned?

Mr. Speaker: That question has been answered.

T,15Ts 0= CONSUME & (30005 ALLOWED AND NOT ALLOWED TO BE IMPORTED IN

INpia

767. *Dr. V. Subramaniam: (a) Will the Honourable Minister of Com-
merce be plensed to give a list of the articles of consumer goods now allowed
to be imported into India from foxdign countries and also A list of articles which
were formerly nllowed to be imported but are now prohivited from being im-
ported into India?

(b) 1s any preference shown to medicines and medicinal articles?

The Honourable S8hri R. K. Shanmukham Ohetty: (1) [ inuy invite the at-
tention of the Honourable Member to the M nistry of Commerce Public Notice,
dated the 12th December 1947 (reproduced in the Gazette of India, Ertraordi-
nary of the same date) and the Public Notice, dated the 4th March 1948 wh'eh
lay down the principles governing the issue of imnport licences for the hali yearly
period Junuaryv-June 1848. Classes of goods including consumer items. im-
ports of which will not be licensed or lor which licences will he issued freely.
have been specified in these Notices nnd accompanying appendices; artinles  not
specified in either lists arg licensed on a restricted basis. It has not heen yossi-
ble to prepure the specific lists reguired, but the Honourable Mewber will appre
ciate that the time and labour involved in the preparation of the lists in question
will hardlv be conunensurate w'th the object achieved. The Public Nolices that
I referred to just now have been given due publicity und eopies thereof are wvaii-
able in the Library of the Legislature. -

(b} Yex. Govermment realise the necess'ty for importatan of such druzs sid
medicines is nre essentinl and are not manufactured in thic country and ey
have made provisions xo as to allow adequate imports of these gnods.

Dr. V. Subramaniam: Mayv | know if aleohol’e drinks cdme undei prohibited
articles?

The Honourable Shri R. K. Shanmukham Ohetty: | huve referred the Houour-
sble Member to twe notifications issued by the Comnnerce Mnistry, and these
coatain very e'abornte lists. Obviously the Honourable Member cannot expect
m:- to reisenber every item which hag been included in one particular list or an-
other,

Shri Ramnath Goénka: Have those lists been strictly adhered to or has any
dgparture been made from those lists in various cases?

The .Hoénourable Shri R. K. Shanmukham Ohetty: The list< are ndhered tn
and if any departure ix made, it will be for very valid reasons.

Pandit Lakshmi Kanta Maitra: Is there any periodical review of these lists?
_'The Honourable S8hri R. K. Shanmukham Ohetty: What we do is that in the
light of onr foreign exchange position, we prepare an advance programme of our
export and import, and with a view to conserve foreign exchange, we tale care
to-see that a< far as possible we restrict the import of what we consider to be
non-essential commodities, nnd that is the principle involved even in the prepa-
ration of the liste, and if in the course of the half yesr it is brought to our notice
that anx particular item should be included in the list of essentialities, then cer
tainly we will do it.
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Seth Govinddas: Is it not  fact, Sir, that in these lists even such articies
ares included which are nvailable in India like perfumery, ete.?

The Honourable Shri R. K. Shanmukham Cheity: No. As a matter of fact.
in view of the exchange difficulties we take particular care to see that we do not
import commodities which are really manufactured in India and which ar-
uvailable in India in suficient quantities to meet the demand.

Seth Govinddas: Are such articles also .included in the lists of which there

mny be alternat’ve articles in this country  nnd we can do without imperting
thone nrticlex?

The Hooourable Shri R. K. Shanmukham Obetty: As I suid our exchange
difficulties eompel us to be very careful in the preparution of the impory lists,
out if 1t cun be brought to the not'ce of the (Government that any particulr ivem
seluded in the lists is one which is available in India. we will be verv thankful
to the HHonournble Member if he supplies that information.

Shri B, P. Jhunjhunwala: Arising out of the answer given by the Honour-
nble: Minister that there are certain articles for which licences are given [reely,

may I know what in the menning of the word ‘freely’ there, in view of th.
ohunge restrictiona?

The Honourable Shri R. K. Bhanmukham Ohétty: 'Free' mcans thut there is
no restriction on the import of those goods, that is that anybody who aprlies for

nn import licence for that eatogory of goods ix given the licence automatically.
‘That s the mean'ng of the “free’ list,

ox-

Shri H. V. Kamath: Mav | know. Sir, whether there are any goods ~a which
na impert duty ik levied—which are duty free?

The Hoaourable Shri R. K. Bhanmukham Ohetty: That is a very wide quos-

ton.  Our Import Schedule i quite an artistic  document  which T woula  re.
catnmend to the Honourable Member,

8Shri Mihir Lal Chaitopadhyay: May | know whether the Honourable Minis.

tor i aware that licence for importavon of silk and ailk goods from ltaly hes
been given hy the Government of India and that it i adversely affecting the aifk

mudistey in our conngry?

The Eonourable Shri R. K. Shanmukham Chetty: I am not
o it: if the silk industey in India is aflected, natarally 1 woul
mdustry to make proper representations to the (Jovernment.

Shri M. Ananthasayanam Ayyangar: Muay [ know, Sir. whether in the pre-
parnbion of this list the trude was taken into confidence—whether the trade in-
tervats or any Associations or Organisations were conaulted?

The Honocurable Shri R, K. Shanmukham Ohetty: 1 am afraid I cannot give

an answer to that question: 1 do not know who were all consulted with regard
to the preparation of this list,

Shri M. Ananthasayanam Ayyangar: Mayv I know, Sir, if as a rule articlas
of luxury ane prohibited or & portion of them also allowed in this list?
The Monourahle Shri R. X, Shanmukham Ohetty: Genemally arlicles of

luxury are prohihited, and 1 think it is in verr exceptional cases that vou «ill
find <uch art'eles in this list at all,

Shri Mihir Lal Ohattopadhysy: Mav I draw the attention of Government tn
the fact that due to the importation of silk from Italy the Govermment . { India

has been suffering a ‘ors on the silk that the (lovenment of India got by wsy of
repamtons fram Japan?

reonallv nware
expect the silk
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The Honourable Shri R. K. Shanmukham Ohetty: 1 do not think we got uny
ceparatinus by way of silk from Japan: T do not think we did.

Shr: Mihir Lal Chattopadhyay: 1 beg to submit that I received a letter from
the All-India Villuge Industries Association.........

Mr. Speaker: Order, order.

Shri M. Ananthasayanam Ayyanger: Is the Government aware that the
entry of articles from America, such as motor cars, is restricted into the United
Kingdom on account of dollar shortage?

The Honourable Shri R. K. Shanmukham OChetty: It is so and that is also
our policy. We very strictly limit the number of cars to be imported. As
matter of tnet, I may inform the Honourable Member that with a view to make
as many cars available to the people as possible within the limits of the exchanp-
available to us, we have put a ceiling on the price of cars; above that ceiling, cars
are not admitted into India. for instunce big cars will not be admitted into India.

Mr. R. K. Sidhwa: What ix the minimum price of the car?

The Honourable 8hri R. K. Shanmukham Ohetty: I do not exactly remern-
ber the ceiling price. ~ But. for example, you do not have the importaticu -ur-
ing this half-vear of the Buicke Roudmnaster which costs about Rs. 17,000,

Mr. R. K. 8idhva: What are the other cars which will be admi_t-t-ed'.1

The Honourable S8hri R. K. Shanmukham Ohetty: The smaller-size und the
wedium-size cars, for instance the Chevrolet. the Ford ete.

Mr R. K. Sidhva: I« it u fuct that Government have issued a licence to a
Company for import of cars up to Rs, 80 Iakhs® )

Mr. Speaker: That guest'on was put and the matter discussed previously.

Pandit Balkrishna S8harma: Mayv | know. Sir, whether Government ara aware
ot the fct that out of a total sunetion: of 3. 2 crores for thedmportation of cars,
Rs. 96 lukhs worth licence has gone to one particular dealer in the couutry!

Mr. 8peaker: Order. order. That was discussed on a Cut Motion.

GENERAL BUDGET—LIST OF DEMANDS—oonid.
SECOND SFAGE-- co'd.

Mr. Speaker: The House will now proceed with discussion in respect of
Budget Demunds. 1 s informed that the Honourable Mr. Gadgil will be in
charge, on behalf of GGovernment, in respect of the cut motions coming under
discussion todas. He is on his way by air from Vizagapatumn; and he is cx-
pected to be here very shortly. In the meanwhile, the Demands may be put
before the House snd Honourable Members may proceed with the discussion
of the ~uts. Notes are being taken not only by the Honourable Ministers
bere, but. 1 understand the Seeretaries who are in the Official Gallery are also
doing so and Mr. Gadgil will reply when he  comes.  He s expected  any
moment. S« I shall put the Demands

DEMAND No.13.—MINISTRY OF HOME A¥FAIRS .

Mr. Bpeaker: Motion is:

“That a sum oot exceeding Rs. 34,75,000 le granted to the (overnor Ceneral to defray
the charges which will come in course of payment during the year ending the 31st day of
March, 1949, in respect of ‘Mimistry of Home Affairs’.”’
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Dexann No. 27—MiNisTRY OF StaTes

Mr. Bpeaker: Motion is:

“That s sum pot exceeding Rs. 7,23,000 be granted to the Governor General to defray
the charges which will come in course of payment during the year ending the 3lst day of”
Murch, 1940, in respect of ‘Ministry of States’.”

Demaxn No. 87—RgraTioxs wiTH INp1AN Braies

Mr. Bpeaker: Motion is:

“That & sum not exceeding Ra. 71,48,000 be gruntod to the Governor General to defray
the churges which will come in course of pe t during the year ending the 31st day of
March, 1049, in respect of 'Relations with Indian States’.'’

Demaxp No., 14 —MoiivrrY or IKtORMATION AXD BROALCAST NG,

My, Speaker: 1otion is:

"That & sum not exceeding Rs. 1,02,60,000 be granted 10 the Governor Geperal Lo defray
the vharges whivh will come in course of payment during the year ending the 3lst day of
March, 1049, in respect of 'Ministry of Information and Rrosdcasting’.'’

I do not see any economy cut here. So we shall follow the usual prmedﬁre-
of discussion without taking up any time iu 1noving: the cut motions, 1 belisve.
(1) Demanp No. 13- -Mixisrry oy Home Arrairs
(2) Dumaxp No, 27 ~Miistry or STaTRs
() Demaxp No, 87 RELATIONS WiTH INDIAN STATER

Shri Deshbandhu Gupta (Delbi): I would seek vour permission, Sir. to nov >
the two cut mntione which stand in iy name,

- Mr. Bpeaker: In it necessary for the Honourable Member to mova them ?
Shri Deshbandhu Guapta: | would like them to go on record, Sir,

Mr. Speaker: Hr cun discuss these two items., However, if he is keer o
moving them, I have ne objection.

Administration of Chief Commissionces Provinces

8hri Deshbandhu Gupta: [ would not take any time on it, S'r. SNir, 1 move:

“That the demand under the head *‘Ministry of Home Afain' be reduced by Rs. 100"

Mr. Speaker: (ut motion moved:

et the demand under the head ‘Minktry®of Home Alairs’ be redured by Rs. 108."

Recurily Meanupes in Centrally Adminiatered Arean and  Re-wrganiration
of Central Intelligence Burean. ’

Shri Deshbandiu Gupta: Sir, 1 move:

““That the demand ander the bead 'Mil:hlr\- of Home Affain’ be redoced by Ra 100"

Mr. Bpeaker: Cul motion moved:

“That the demand wnder the head ‘Ministry of Home Aflsirs’ be reduced by Ra 100."

Sari DeshbandBa Gupta: Before 1 make any observation on these motions.
Rir, may 1 ask your permission to deal with both these motions together and in
view of the fact that they relate to the Chief Commissioners’ Provinces and [
snd Mr. Mukut Bihari Lal are the only two representatives of the Chief Comn:-
missioners’ Provinees, request you kindly allow me some more time.

Mr. Speaker: [ think, I might make the position clear to the Honourable
Member. The whole Demand s belore the House ang therefore it oover< all
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the thioe eus motions. It was made very clear that in view of the pressure
of time and with a view to give opportunities to all, the Honourable. Members
will restrict themselves to the time-limit, irrespective of the number of cut
motions that they move. The fact that they are going to move a lgrge nummber
of cuts is not a reason that they should get more tnie. The Honourable Member
will appreciate that one and 4 quarter hours only are allotted to this Demand.
That works out, as I have been saying, to 75 minutes, out of whiech 20 minutes
will bo taken by the Honourable Minister for . reply. That will leave a3
minutes and if =ach of the Honourable Members is given time of 15 minutes for
vach cut motion 43 minuiex will be taken for three cuts and thenr- only 10
minutes will be left to other members of the House. That is hardly u fair
arrangement.  [f the Houourable Members do not wish to  speak, that is a
different matter, but in fairness to other parties—these are all cut motions of
the Congress Party—the non-Congress members of the House must have an
opportunity and not be left with barely ten minutes: That is why it is not
possible to grant him more time,

Prot. Shibban Lal Saksena (U.P. General): Could not other motions bLe
moved formally? '

Mr, Bpeaker: 1 have made that position very clear yesterday. Moving a
motion does not imply the right to speak on it. If that was the point at the
bagk of Mr. Deshbandhu Gupta’s mind, then it was & mistaken one. Although,
ordinarily, T would call upon a member who has tabled a motion to speak, in
this context, the moving of a motion does not necessarily imply the right to
speak. In fact, the cut mot'on nced not necessarily be inoved. If the Honour-
able Member is keen, he may move it, but the difficulty of moving is that it
takes time in moving and my putting it and then again there is the procedure
of withdrawing it. Therefore, only such inotions as are desired to Le put to
the vote of the House should be moved. Otherwise, the whole field is open
for disenssion,

_ Suppiession of Civil Liberties

Prof. Shibban Lal S8aksena: Sir, I have a cut motiomgvhich | wish to move.

Mr. Speaker: Yes, he may move that.

Prof. Shibban Lal Saksena: Sir, I heg to move:
*That the demard under the head ‘Ministry of Home Affairs’ be reduced hy Ra. 100.”

Mz, Bpeaker: Cut motion moved:
“That the demand under the head ‘Ministry of Home Affairs’ be reduced by Rs. 100."
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*“1 admit there was delay in dealing with this matter but you will no doubt, realir-
that the Chief Commissioner must bave heen too pre-occupied with other urgent matters
during these critical months to be able to devote too much time to legislative changes,”
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(English Translation of the above speech)

Shri Deshbandhu Gupta: Mr. Bpeuker, I am sorry that due to illness the
Honourable the Home Minister is not present in the House. Hounourable Mr.
tiadgil who was to reply on behalf of the Government is also not present. Under
these circumstances it will merely be o fornality to criticise the Home Depurt-
mont, | shall therefore apenk o few words on the cut motions which T have
movd.

The fimt point to which 1 want to draw the attention of the House is to
the future of Chief Commissionens” provinees, No arguments are necessary to
l!? that the present administrutive set up of the provinces is not compatible
with the changed circumstances.  Therefore I do not want to argue it at length.
It will auffice to draw vour sttention and that of the House to a special com-
mittee appointed recentdy by the Conatituent Assembly to consider the lines on
which the future ennstitution of the Chief Commissionerms” provinees should be
drewn up. This committee which consisted of leamed men like Mr. Gopalas-
whmi Avvangmr, Mr K. Santhanam and r. Puttabhi Sitaramayya presented o
unapitmous report in which it has been wdmitted that it would be too much to
dony responsible C vernment to the Chief Commissioners’ provinces.  Sir. res-
posisihle Government has been eatablished througbout the country and the
administration ie being run by the people. Tn spite of this it can be said about
Detht: Ajmer-Merwvara and Coory that they are still the unfortunate arens
where the old avatem prevails,  The old svetem of administration still exiats
hit With this consolation that instead of an Executive Council nominated by
farvign. bureaucrats, it s under the charge of a Minister of our own Govern-
ment This is a mere consolation and in reality no change has occurred in the
proviows, form aof Goternment sa far as the people living in these areas Are con-
cernéd and the fornmer conditions still pravail.

. The Sub.cormittee appointed by the Constituent Assembly has infer alia
made- these three recommendations:
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*(1) Each of these three proviuces should hereafter function under a Lieutenant Governor
¢ be appointed by the President of the Indian Federation.

{2) Each of these Provinces should normally be administered by a Council of Ministers
responsible to the Legislature as in other Provinces, but "any difference on an important
matter arising between the Lieutenant Governor and the Ministry should be referred to the
President of the Federation for final decision.

{3) Each of these Provinces should have an elected Legislature which should function
like other Provincial Legislatures.”

These three important recommendations were unanimously made by the
sub-committee consisting of the above mentioned learned friends. The objec-
tion that Delhi should not be granted responsible Government because of her
s&ecial importance as the capital has also been answered by the sub-committee.
The Committee States:

‘‘We are fully alive to the circumstances which led to the formation of Delhi Province
in 1912. We also recognise the special importance of Delhi as tho Capital of the Federation.
We are, however, of the opinion that the people of the Province which contains the Metro-
polis of India should not be deprived of the right of self Government enjoyed by the rest
of their countrymen living in the smallest of villages. We have, accordingly, placed the
Delhi Province on a par with Ajmer-Merwara and Coorg and have recommended responsible
‘Government subject to the limitations already indicated.’’

Sir, without arguing further I would say that the present administrutive set
up of Delhi, Ajmer-Merwara und Coorg is not good. It is very
undemocratic and against the wishes of the people. I submit therefore
that keeping in view the recommmendations of the Constituent Assembly’s spe-
cial committee suitable changes should be made in the administration during
the interim period. The problems that are to be faced these days in other pro-
vinces necessitate that the presént form of administration should be changed
and we must take prompt action. This is not at all a new demand on our patt
and we do not want to wait for the new constitution. We want to change
these conditions. Delhi is an important place and has reactions on other places
as well. Due to recent happenings there is an emphatic public demand that the
people of this place should have a hand in thé day to duy administration.
Last year on the 1st April the Honourable the Home Minigter announced the
establishment of an Advisory Council and it was considered a forward step.
These Advisory Councils were established for both the Provinces of Delhi and
Ajmer-Merwam. It was hoped that these councils would prove beneficial in
fulfilling the requirements of these provinces, but after a yenr's experience I am
sorry to say that it Las proved to be of no real benefit. In practice Chief Com-
missioners’ Advisory Councils could not cater to the needs and did not come up
to the expectations. Within the period of one year only six meetings of this
Advisory Council were held in Delhi and only in two or three meetings public
matters were considered. In other meetings only formal matters were dis-
cussed 'and rules etc. were adopted. The Delhi Advisory Council framed their
rules in the month of May and forwarded them to the Home Department which
did not approve them till August. Even on resolutions passed by this body no
action has so far been taken. The meeting of the Chief Commissioners’ Advi-
sory Council held in December demanded that as the present constitution does
not suftcienfly meet the needs, the Home Department should pay their imme-
diate attention to it and devise means so as to make it possible to associate
the members of the Council in the day to day administration. The difficulty
arises due to the fact that the notification under which these councils were set
up expressly laid down that the members could not participate in the day to
day administration. The result was that the Advisory Councfl had no oppor-
tunity to consider and express any opinion on the important changes and
unusual events which occurred in Delhi and Ajmer-Merwara during the year.
The Resolution suggesting change in administration was passed and forwarded
to the Home Department three months back but it has not been enforced iip
to this time. Tt is my experience that no heed is paid bv any one to any
resolution passed by the Advisorv Council. The only conclusion is that these

12 Noown
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Advisory Councils are merely for purposes of show. The public is told tnat
the Provincial Government is carried on in consultation with the Advisory
Couucil but the truth is that the members of this Council do not even kmow how
and when important decisions are taken. Many important changes take place
without their knowledge. For example these members know nothing till a new
Inspector General of Police is appointed in the Province or any new posts are
areated. Usually no budget is presented to the Advisory Council in time even
though there s an increase of expenditure by lakhs of rupecs nor are its
members informed about it. They are in a strange state of belplessness. Many
things have happened in Delhi even Mshatma Ji's life was lost. The question
regarding the fsilure of our administration in adopting precautionary measures.
was put in this behalf in this Assembly but in fact the Advisory Council had
no cocasion to consider the measures to be adopted in controlling the situa-
tion. We asked for convening 8 meeting to consider the situation which arose
out of September riota in  Delhi, but no meeting was convened. When a
maeting was convened after three months, the Chief Commissioner statdd

therein that no meeting of the Advisory Council could be called because the:
local Government had been divested of all their powers.

8ir, I would submit that the present demands of the people of Delhi and'
Ajmer-Merwara and other places are perfectly justified.. If we are unable to-
meet all their demands, we can at least do as much as was done during the-
section 98 rule in those provinces where the ministries were dissolved and.
Advis:rs sppointed. Advisers could sdvise the Governors in matters of day to
day administration and their advice was acted upon. 1f this is adopted here also
it would mean a step forward. The Chief Commissioner can take the advice:
fromn the advisers and run  the administration accordingly. Honourable the
Home Minister can interfere if there is a difference of opinion between the-
Chief Commissionor and his advisers. At present the Chief Commissioner is
an avtocrat. He can neither be influenced by the Advisory Council, nor can
ite members interfere in matters of administration.

Bir, T want to draw the nttention of the Hobuse to one more hardship.
Earlier I raised the question that if there can be no separate High Court for:
Delhi, at least & Circuit Court should sit here. At present the East Punjab
High Court is at Simla and in winter the le of Delhi have to go to SBimls
and have to encounter great hardshipa in mncting their cases. 1t is neces-
sary that the aeat of High Court should be shifted from RBimla to Delhi. This
femand has bean put forward through the Advisory Council, but no heed has
deen paid to id eo far.

Now sbout Ajmer-Merwara. A Tenancy Act is required there. Like the old
foudal lordx they have the Jagirdars and the tenants have to fase great hurd-
shipe. 8o far it has not been ible to introduce a Bill to this respect in the
House. 8ir, you will be surprised to know thay the Chief Commissioner has
direct contact with all the Ministers of our Government and no one of them is
solely responsible for the centrally administered sreas. There is no co-ordina-
tion in the working of various departments and 1t takes weeks, months and
sometimes oven years for a letter 1o reach from one department to another. I
have a letter of the Agrioultural Department in my hand. Tt was at the
initiative of mv learned friond Pandis Thakur Das Bhargava that a letfer was
addreased by the Agricultural Department to the Chief Commissioner. Delhi,.
on the 10th April, 1M7. A reply to this was received on the 25th Februsry,
1048. Pandit Ji: desired that the depressed classes of Delhi should be exempt-
ed from’ the operation ol the Punjab Land Alienation Aet. On enquiring why
it tock mo much time for the Chief Commissioner to reply. the %ovemment
wrote as follows:

"1 admit there was delay In Jdealing with ths matier bot vou will a0 doubl, realise

that the Chief Comnissioner mmel have been (oo pre-occupied with other argent matters,
during thess critical months 10 be able to devote too much lime to legislative changes.™
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There are many instanges which give an idea about the time spent 'in
Departmental correspondence. Most respeotfully, therefore, I -request those
Honourabie Members of the House who are at present in Delhi as visitors to
consider Delhi as their home and not to make differential treatment between
Delhi and other. Chief Commissioners’ provinces. I am of the opinion that the
demand of the people of Delhi to have a say in Delhi's administration .is
reasonable. Unless attention is paid to this the public opinion in Delhi can not
be satisfied. Sir, I shall take a minute more to discuss another cut motion and
will say that in Delhi day-time dacoities and motor-car hold-ups take place
frequently. Government should depute a special staff of C.I.D. to prepare a
list of bad characters from the five lakh immigrants and to keep a watch on
them. Otherwise peace in Delhi is likely to be endangered. In conclusion I
shall again submit that the demands of the people of Delhi should be consi-
dered sympathetically so that they may have an occasion to realise that Delhi
tco has achieved freedom.

Pandit Mukut Bihari Lal Bhargava (Ajmer-Merwara): Sir, I rise to support
this motion. So far as Delhi is concerned, notwithstanding the examples given
by my Honourable friend, it has always been receiving special treatment at
the hands of the Government of India. Even in the present budget not less
than 62 lakhs has been allotted for new development schemes while poor
Ajmer is the recipient of only about 10 lakhs. But apart from this differen-
tial treatment—which is only natural as Delhi happens to be the capital .of
India—there is absolutely no reason why the administrative set-up in these two
provinces and also in the province of Coorg should be so out of date and
antediluvian. All measures of reform since 1909,—the Morley-Minto Reforms,
the Montagu-Chelmsford Reforms . and the Government of India Act, 1935, —
bhave left untouchbed these conclaves of undiluted bureaucratic administratioi;
and it is high time that some suitable chw.ges on a popular basis are intro-
duced as early as possible. The Constituent Assembly sub-committee, whose
recommendations in brief have been read out just now do contemplate that
there must be in the future set-up of the country a democratic constitution
for these provinces. On the lines suggested by that special sub-committee it is
possible to bring in something immediately. Section 94(8) of the Government
of India Act clearly lays down that a Chief Commissioner's province shall bhe
administered by the Governor-General acting, to such extemt as he thinks fit,
through a Chief Commissioner to be appointed by him. The statute does not
specify the powers and rights ot the Chief Commissioner; they are to be
determined from time to time by the Governor-General; and the recent noti-
fication issued in the Extraordinary Gazette dated 8th February 1947 which
brought into existence the present Advisory Council clearly shows that Gov-
ernmant have power to mske any necessary changes in the administrative set-
up of these areas. No Act or enactment i3 necessary for improving the tone
of administration in these areas; only a suitable modification in the terms of
that potification will be enough. I suggest that the Chief Commissioners of
there p~vinces need no longer be I.C.8. men. Tf leading public men and
patriots can be entrusted with the sdministration of big provinces like the U.P.
and Bombav. etc., there is absolutely no reason why the head of the adminis-
tration in these provinces should not be a public man with a record of good
service. :Similarly during the interim period Executive Ccuncillors or Advisers
of the Chief Coramissioner can be selected from the Advisorv Council or from
any other public bod~ representative of public opinion in the province: and
there Advisers or Ministers or Executive Councillors by whatever name you
may call them—should be in charge of the day to day administration in the
province. Thev should normallv be in charge of the adminidtrative machinery
and the Chief Commissioner should be the constitutional head. Tn case of any
difference of npinion on an important issue. the matter mav he referred to
the Minister in Charge and his opinion should prevail. There should be no
diffienltv whatsoever in bringing about this moderate ehanga in the tone of the
administration.
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My friend bas drawn your attention in what manner these areas are being
uffected for wunt of proper attention ana  reformatory 1neasures of very grent
urgency. The Ajmer-Merwara Tenancy Legislation is a case in point. 1t has
been for years hanging fire and the relations between the tenants and the
feudal lords is very acute. During the last session of the Legislature, this
matter was brought to the attention of Dr. Rajendra Prasad who was then in
charge of the Department of Agriculture und he had promised to give it the
highest priority. The draft of the Bill has been before the Government of India
for over u year and still it hax not been possible in spite of the Minister in
oharge giving highest priority to pilot it in the House. The result is that the
agrarian trouble is again brewing and it is hound to come to a head in the

There is another fact in respect of Ajmer to which 1 would like to draw
the uttention of the Honournble House. Geographically, Ajmer is  surrounded
on all sides by the Rajputans Btates. We bave seen the process of territorial
and adminlstrative integration that is taking place, by which the States ure
setting up ular ministries. lound Ajmer-Merwars there are the small
states of purs and Kishengarh which have already conceded responsible
Government and popular Ministries are in charge of the administration there.
It appears illogical that Ajmer, which is directly under the Central Govern-
ment, should not buve uny responsible Government when it is insisted that
even in small Btates there should be o responsible Ministry. Therefore, it ia
an additional argument why responsible Government should be introduced as
oarly ns possible

Thore is one other matter to which I would like to draw the attention of
the House. Ajmer in situated in the midst of the Rajputana States and we
sre seeing how the fissipnrous tendencies left behind by the Brivish are being
counteracted by our astute diplomat and veteran leader. The result is that
thero is a stro! rocesa of territorial and administrative integration taking
plaoe amongst different groups of Htates. The Orissa States have already
merged in Orissa: the Deocan States in Bombuy and the Chatisgarh States in
C.P. and thore have already come into existence the new provinces of Saurnshtra
on the one hand and Dundelkhand on the other. This process of cohesion has
also influenced the Rajputana Btates. In these days of transition, Ajmer
being in the heart of the Rajputana Btatea, it is essential that for the interim

responsible Government should at once be established and the adminis-
tration of the Province should be in the hands of the accredited representa-
dives of public opinion there. Without such & change it will not be possible
for Ajmar to play ita historic role today, when the new Rajnsthan is in the
making and is bound o come into existence sooner or later. The cohesion
of over 500 amall Btates into mizable units hus been the resnlt of the ustute
statesimanship on (e part of our veteran Sardar Patel and I take thiz oppor-
tunity of offering him my humble tribute. This for all nges to come will gn
down a; the greateat achievement of constructive statesmanship and of straight
forward Indian diplomacy.

With these remarks 1 aguin support the cut motion and press upon the
Government of India the urgenoy of bringing about immediate responsible
Government for the interim period in the province of Ajmer-Merwara.

In respect of Coorg, 1 also want to submit one thing. Recently a retired
I.C.8. man, &« Mpadras man, aged about 60, has been appointed as Chief Com-
missloner. This is another latest example of what consideration is given to
Chiet Commissioner’s provinces. Probably the Government of India is so orru.

ﬁw of countrywide importance that it does not find time to
vole jent attention to matters concerning theee small areas. So far
88 these areas are soncerned and their people, it is of immense importance and
I eubmit that it ia essential in the interests of the people and also in keeping
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with the spirit of free India, that some democratization of administration in
these areas should take place immediately.

Prof. Shibban Lal Saksena: 1 have moved a cut motion to discuss a very
important subject. I think since the news of Mabatmma Gandhi's death the

whole country has been benumbed. 1t was just like s shock and we never
thought that civil liberties which we had allowed so liberally could ever be
marred like this. And for at least two weeks after his death we were simply
stupetied. We ourselves never cared what people said und we thought we were
right in seeing that we found out how this thing had happened. But now
over a month has passed and I feel that we must think coolly as to whether
we are not giving the go-bye to all the ideals for which we had lived and for
which we had fought.

Today in several parts of the country we hear general compluints thuat civil
liberties have been suppressed altogether. I know our leaders have been the
greatest exponents of civil libertiex not only in this country but before the whole
world. They have fought for them and they are renowned for them. DBut to-
day, on account of 8 mad act of a mad man we do not know what to do. Yet
I think the time has come when we should seview the whole situation. To-
day the accusers tell us that we cannot do any work either in labour or kisans:
that we cannot do anything we like. There are instances where people have
besn taken in falsely by policemen and been told that they are R.S.8. men.
Theve are instances where people have been frightened in to paving subseriptions
bacuuse they were afraid they would be challaned as R.8.8. men. [ know there
are policemen who have made a good lot of money by releasing those who
were actually in the IR.8.8. but keeping under arrest those who were not and
who were innocent people. I do not want that the Government should he
accused in this manner. The prestige of the Government is the concern of all
of us. In this country we should be able to stand up and say that we stand
for civil liberties. We want every body to be a citizen of this country whether
he is a Hindu, Muslim, Christian or Sikh. In our constitution there should
be nothing like the religious denomination of anybody. We want no reserva-
tion, no separate electorates, We want a complete seculur state and that is
our ideal. What are we doing about it? -

I have been watching the course of events in the country. About 80,000
people have been arrested, of which 25,000 are R.§5.8. men und the rest are
labour workers. Sometimes I feel that if we had diverted somehow the
energies of these R.S.8. men in different channels, the Mahatma's life would
not have been lost. If was a great misfortune that we did not do it or
probably God ordained it so. Now ure we doing something which we: ought
to have done in the beginning? I was present at Lucknow when Sardar Patel
delivered his speech, in which he said to the R.8.8. men that they were
young men, who despite their ideals were going in the wrong way. He asked
them to mend themselves and join the Congress. He made a speech which
would go fown in history. But what is it that we are doing? We are putting
those people in jail and when they come out they will come out more bardened
R 8.8, men. We were put in jail by the British Government and when we
rame out we were more hardened Congressmen than what we were. It is the
sume mistuke which we are committing. T am afraid when these men  come
out they will not be chastened but will become worse R.8.8. men than what
they were before. T therefore think that the time has come to reclaim them,
which Sardar Patel at Lucknow talked about. I wish all of them were
released now, except those against whom there is a charge of complicity in
the assassination of Mahatmaji. Those people who had any hand in the murder
of Gandhiji will go down in historv as the blackest of men in the world. But
Jet it not be said that we have used this occasion to suppress our political
opponents through political motives. When they talk to me in this way, T

. erque with them. T appeal to them that it is wrong. The country s bewildered:
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we huve lost the father of the imtion, We waut to reot out communalism.
We want to build up a great state in our country. But with all our arguments
we are unable to convince them. We must think-eoolly- and try- to' reclaim
these misguided youths and make them to become the builders of the nation.
There may be 50 lakhs people in the R.8.8. You may not be able to convers
them all but you can make most of them staunch pillars of the nation by
af'}:machhm themn in a different manner. On the other hand, I know in many
places the district magistrates have used their offices to curb down all opposi-
tion. In Dehra Dun one of the members of the Assembly was present at a
meeting when s friend protested against certain remarks in his specch. That
man complained to the Provineisl Government aguinst  the magistrate there.
The magistrote asked of the man *Why huve vou complained against me?’’
and inunodistely be called the policemen, had the man handcuffed and put
hitn in the jail. These things are not put in papers. Before a man is put in
jail we must frame a charge-sheet. We must have a psychological method of
coniverting and bringing back those men who are in the R.8.S. and not by
putting them in jail. ¢ must bave a democratic state in which everrbody
must be o eitizen, except those who are traitors and disloval to the State.  All
must have full and equsl rights. T hope that the Government will take care
to see that they are not scoused of suppression of civil liberties. Tn Bengal
Poot Tagore’s nephew, s leader of one party, was arrested. In U.P. Mr.
Dwiwedi has been arrested. . . . .

Bbri Moban Lal Sakessna (U.P.: General): On a point of order, Sir. how
is it relevant?

Mr. Bpeaker: The Honoursble Member is speaking on the cut motion relating
to the suppression of civil liberties. : ’

Shri Moban ‘Lal Saksena: Thess arrests were made in the provinces. The
Centre has nothing to do with them.

Prof. Shibban Lal Saksena: When a member of the Assembly is arrested
surely it is & matter of eonoern to the House. It is a reflection on our Gov-
erument. 1T that the Government will kee that it is not done in future.
We are all jealous of the prestige of the (lovernment and of the Congress.
We must uot resant when we point out these things. These things are a
dingraoe and inatters of shame. The whole country is one with you in the
ideals which vou bave pot. I want that these things should be done in =
manner so that nobody will point his fingers of accusation at us. that we are
vot putting our ideals into action in a proper manner.

mmmm:am_

Mr. Speaker: The Honourable Member has got nnly.u.i: minutes to speak,
ss the Honourable Minister will take ) minutes to reply to the debate.

Shri Mohan Ial Saksena: Ta it necessary that the Minister chould replv?
Tt him veply in the afterncon.

Th» Honourable Shri N. V. Gadgil Minister for Warke, Mines and Power):
! a1 aeresable to that arangement alwo, it it suits Honournhle Membiors.

Mr. Speaker: The time allotted to each of these three cut notions is one
and n quarter honr and i & sepamts  reply is axpected to each of there cut
mntlons, we might have the reply now or later on the Minister may =apeak for 45
winutea. which i not going to make any difference. =0 fur ns the time allot-
nient is concerned,

Sbri K. Santhanam (Madras:General): 8ir. there ghould be no replv now.
AN these points may be remitted to the Minister concerved and Le  cna  teke
another day when he.is well to reply to the dsbate. Y prsent it would nok
be o proper roply at all.
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Shri Biswanath Dag (Orissa: General): In view of the fact that these sub-
jecis relate to the Deputy Prime Minister it would be better to have the replies
put off:- )

Mr. Speaker: 1 may -paint out that it would have been, in that case, much
better if these demands had not been taken for discussion today. What will
bappen is that all that Honourable Members sre saving will get publicity in the
country without th2 Government being given any chance to rapresent their case.
I do not agree with the view that there should be no reply. I quite agree with
the view that the reply will not be satisfactory or full as we would otherwise
have expected from the Minister concerned, if he had dealt with the mutter
personally.

Shri T. T. Krishnamachari (Madras: General): Sir, I would suggest that the
Honourable Minister’s reply may be made after lunch, so that we can give him
sometime to apprise himself of the realities of the situation from the
secretariat. : '

Mr, Speaker: Thut will mean that this particular cut will continue =« lenger
time and we shall have to cut the time in respect of the other cuts.

Shri T. T. Krishnamachari: The reply can be given by the Minister for two-
cut: together. )

An Honourable Member: For all the three cuts one reply can be made.

Mr. Speaker: The present cut motion will come to sn end at 12-40.

Shri Mohan Lal Saksena: It need not come to an end, Sir.

Mr. Speaker: Honourable Members may make up their wrinds. about it.

Shri Mohan Lal S8aksena: The arrangement was that the Ministor it rharge
would take 15 minutes on each out motion. . But unfortunately he-is ill. : 1
do not think the Hopourable Minister who is going to repiy will take thirty
minutes. He may be given twenty minutes.

. Mr. Speaker: It is on the basis of twenty.minutes for him that I have set
the time as 12-40 for the cut motion to end. However, we need not toke
piore time over A discussion on this. If it is the desire of the House that we

proceed till Lunch with this cut motion. I have no objection. I am rierely
pointing out that it will lead to the curtailment of the time for other cuts.

Pandit Thakur Das Bhargava (East Punjab: Genera!): May T have fiftecn
minutes, 8ir? . ) ‘

Mr. Speaker: I see that other Members are anxious o speak.  So 1 am
sllotting ten minutes to cach Member so that we can have three speakers.
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Shri Krishna Ohandra Sharma (U.P.: General): On a point of order Sir,
the Government and the Congress are two different things.

I.:'. Bpeaker: All right. The Honourable Member may proceed with his
Iipl'l.!(‘. 1.
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(Engheh translation of the above apeech)

Pandit Thakur Das Bhargava: Sir, with vour perinission 1 want to speak
Lricfly on the motion before the Houre. [ want to make it clear that my only
objeet in apenking on the motion is that [ feel that the dignity and prestige of
the Congress and of the Congress Government are linked with this motion. 1
winh that the (nir nume of Congress and the National Govermment may not be
stand and therefore, T want to speak on the motion with some feeling.

AMr, Saksena has brought to the notice of the House matters which are well-

- known, and those whe understand these matters have to hang their hends in
shinme,

Bofore the present Giovernment we had the British Govermmnent who trea-
tea the Congress with severity on most oceasions.  They funned the organisa-
tion, prosccuted its workers and put them imto prison without assigning any
reasons.  May | ask that todey under our National Government people will be
afforded an opportunity to say that our National Government also wante to follow

in the footateps of the British Government by putting peap! - in pricon fur long
periods without trial.

gShri Krishns Ohandra Sharma (U'.P : General): On a point of order, Sir. the
divvernment and the Congress are two different things.
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Mr. Speaker: All right. The Honourable Member may proceed with his
speech.

Pandit Thakur Das Bhargava: Though I respect the National Gcvernment
and the Congress, yet I would find no marked difference between the previous
Government and the existing Governmnt if like the previous Govermnent p. ople
were to be put into prison without institution of legal proceedings against them.

Our Government have baunned Rashtriya Swayam Sewak Sangh and other
associations. 1 do not want to condemn this action of the Governnent but
what I mean to say is, that to maintain peace and order the Government must
bar only those organisations which are violent and which are suspected of
disturbing the peace of the country.

Shri B. Das (Orissa: General): May I interrupt the Honourable Member?
Sir, all of us ure interested in the comments which the Honourable Member,
Pandit Thakur Das Bhargava, is making. And he is talking in fluent Urdut
U be would kindly speak in English all of us can follow his speech.

Mr. Speaker: Let us not take time in that discussion. It is left to- the:
Honourable Member. ;

8hri B. Das: It is left to him no doubt. But we would all like to respect-
fully listen to his speech if he changes the language.

Pandit Thakur Das Bhargava: Sir, I am not going to disappoint Mr. Das. 1
was submitting for the consideration of the House that the name of the
Congress and the name of our National Government are very dear to each one
of us. If I say something in respect of our own Government it is with due
deference, respect and love for my Government that I speak. We know that
the British Government proceeded against Congressmen and other organisa-
tions in this country. It proceeded on certain defined principles and so far
us the apparent tenor of those principles is concerned, it took good care to see
that the courts in this country upheld the laws. We know that Section 26:
of the Public Safety Act wag declared illegal by the High Courts. What is the
position today? The R. S. Sangh and other bodies have been banned. No
case has been brought against the members of those bodies in their capacity as
members of the R. S. Sangh, etc. Many persons have Teen arrested under
the provisions of the Punjab Safety Act as applied to other territories.  The
position is this. Even if the Deputy Commissioners were not satisfied that
certain persons were hehaving in a criminal manner, or even if they thought
that they were not dangerous to society, yet those persons were put in jail.
Warrants were issued for those persons who had given, or who were party to.
give, douations to the R. 8. Sangh, months before it was banned. I humbly
submit that, this position is not legally correct. If the Punjab Safety Act is
being applied, let it be applied in the ordinary way. Persons who are really
dangerous may be put in jail for such time as is necessary. I have no objec-
tion to that. But I know that many persons who are very loyal Congress-
men. who would have stood between the assassin and Mahatma Gandhi and
oftered their lives in defence, are in jail. Persons who went to jail for the
Congress cause many a time and are absolutely loyal, more loyal than muny an
averag éongressman, are still in jail. T am ashamed of it. T cannot reply
to these men. My own friends, many of them who ‘have been working for the
cause of the country, who are absolutely loyal, are still rotting in jail. T
cannot show my face in the country or before themi. Tt is not only to save my
face but I cannot give them any consolation why our own Government is be-
baving in this manner. Since T feel this T have taken this opportunity of
appesling to the Government to behave in a more legal manner and in a more
considerate manner. About three hundred people of° Delbi eare in jail. I
know many of them. Two hundred of them, I have been informed, have
given assurances to the Government that they are not going to behave in uny
manner which is not liked by the Government. The R. 8. Sangh has been



2160 CONSTITUENT ASSEMELY OF INDIA (LEGISLATIVE) [15TR MARCA 1419

(Pandit Thukur Das Bhargava]
dissolved by the founder of that Sangh snd therefore continuance of association
with that Sangh is no longer a crime. At the same time we know that the
rot hus gone much deeper than we think. If there are people who believe in
violence and set in o manner prejudicial to the state | am at one with the
Congress Government and our National Government that such persons should
be kept in jail; I have not 8 word of sympathy for them; I want them to
be kept in jail. But with regard to other persons my humble submission is
that we should behave in 8 manner which is dignified. @ What is the use of
enscting this Constitution which you are enacting if by your own acts and if
:g.the manner in which you proceed with the administration of law you make

lives of so many people uncomfortable and you detain them in:custody?
It is against the grain of the Congressman, it is against the grain of the
National Government that this National Government should allow itself to
behave in 8 way which is not fair and just. If you see Bection 15 of the
Constitution you will come to know that the basic principle of personal liberty
tbas been enshrined in this Bection. 1 wish that the National Government
works in the spirit of this Section and not otherwise.

This is not all. I may bring to your notice that there are many persons,
tundreds of them, who Arey not even members of the R. 8. Snngh—zven they
are in jail. There are s good many people who knew the ‘R. 8. Sangh only
a8 & body which insisted on physical culture; there are many who believed that
i n person belonged to that body he was doing nothing wrong except just
baving physiocal culture. Those people should not be put in jail. At the
same Sime may 1 humbly suggest and complain before tzis JHouse that the
polioy of the Qorsernment is not secular, is not I should say non-sectarian in
this sense. We want to have a seculsr state. It is all eight. I do not
want that this (Jovernment should in any way favour the Hindus. But what
do we see the policy elsewhere? Today in Karschi genonn are attacked be-
cause they are Sikha. A Mussalman cannot tolernte the a nce of a Sikh
in Karachi. They are attacked because they are in a Gurdwara! And what
s our Government doing? The Urs must be held under the auspices of the
Governmens and with the supervision of Government officials.  All mosques
must be protected and repaired, 1 want the protection of all mosques. 1T
want that the Muslim who lives in India must live safely and honourably. At
the same time 1 do not want that a favourable treatment should be granted to
the Muslim community or the Hindu community or the 8Sikh ecommunity.
Two thousand houres and buildings are kept under protection here in . the
expeotation that the Muslims will come and occupr them. Is similar treat-
ment going to be given to any other class? T want this ‘secular Government
%0 act in & secular manner and for no reason should it be partial to this Com-
munity or that Community.

I theretore humbly submit for the consideration of this Government that in
regard to members oi the R.8.8. they should adopt a policy which is just and
humane, and in our own intereats it is no use when we are in office to prejudice
outwelves by alienating the aympathirs of these people, who have always been
supporting the government, and to see that the rot enters their mind. and
whon they come out of jail or as long as they remain in jail to allow them to
think that the government is not behaving properly.  Out of crores of people
who live in this country, how many are members of the Congress. but the
entire country warts the Congresa government to go on. We all want—nrot
only members of the Congreas. hut all those whom you do not know, whom you
do not caunt an Congressmen. do want that this national covernment sheuld go
on. Thevy will®hed their blood for the nationa! rovernment. For God’s
sake do not alienate them for reasans for which there iz no legal or moral justi-
fleation. T curneatly appeal that the cases of all thase persons should be
reviewed and justice done to each one and all of them.
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Shri Mohan Xal Saksena: Mr. Speaker, Sir, although it is for the first time
during the present Budget discussion that 1 am speaking, I am doing so with
considerable hesitation and the reasons are two-fold:  Xirstly as one. who has
been giving lists of speakers from duy to day 1 feel a little embuarrassed when
.certain friends who were more anxious to speak today have not been allowed
to do so: and secondly, Sir, the Honourable the Home Minister is not here und
it is again a bit embarrassing to say what I have to say in his absence. Ordi-
narily if it were only something concerning him personally’ or requiring his
attention, I would have had a talk with him personally or written to him,
but it i8 not only for his information, but to remind the House and the Minis-
ters about the importance of the task of reorganizing the secretariat, and still
more to tell men and women in the secretariat as to what we in the House think
of them und what this House, the country and the party which supplies the
government expect of them. Sir, the secretariat is an important part of the
government machinery. Indeed it is the fly wheel of the machinery and for
the efficicnt and smooth working of the government machinery it is necessary
that the free wheel of the secretariat should be moving smoothly. It should
not be carried on with corruption. It should not be rusted with inefficiency
and self-interest, and it is only then that this government machinery .can kcep
moving.  Sir, we all know that last year Pandit Jawaharlal Nehru admitted
on the floor of the House that he had inherited an unfortunate legacy in the
shupe of burcaucratic machinery and he fe!t greatly handicapped because. of it.
I want to ask the Ministers as to how much this machinery has changed. @We
all know how it is functioning now. There has not been any change during
the last year. If we go to the secretariat, we find it is as overcrowded as
before. 1 will just give you a list of the Secretaries, Deputy Secretaries and
Under Secretaries, and from that you will see that I am justified in making
my statement. As regards Secretaries, in 1924/25, we had only 9
Becretaries to Departments; in 1938/89 we had 10 Secretaries; and in 1948/49
we have 22 Secretaries—so that there has been a rise from about 10 to 22
Secretaries.

Then as regards Additiona] Secretaries, in 1924/25 we had none, in 1938/39
we had 3 Additional Becretaries; and in 1048/49 we have 5 Additional Becret-
aries; so that we have in all 27 Secretaries or Additional Secretaries working
in the departments.

As for Joint Becretaries, there were 7 in 1924/25, 10 in 1938/89; and 37 in
1948/49.

Then as regards Deputy Secretaries, in 1924/25 we had 15, in 1938/39 we
had 19, and now we have 88.

Again in regard to Under Secretaries, in 1924/25 there were 4, in 1938/39
there were 17, and now in 1948/49 we have 73. '

) Again as regards Assistant Secretaries, we find in 1924/25 there were 21,
in 1938/29 there were 21, and now we have 127. There are Assistant

Sccretaries with only three Assistants and Superintendents with even two
ssgistants.” '

8o this is the position in regard to these officers in the secrefariat. [
know that o Retrenchment Committee has been appointed. As u matter of
fact this corumittee has not been able to function. T was told it would be
functioning and would be submitting interim reports, but from what I bhave
heard it is not going to begin its work in right earnest till April, Anyway 1
am not concerned with the economy or the retrenchment part of it. Tt was
said on behalf of the Production Department and industrialists that Transport
was the higgest bottle-neck. The Transport Minister on the other hand said
that the biggest bottle-neck was production. Personally T feel that the

. biggest bottle-ngck is the secretaria® where all schemes are throttled, delayed
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snd do not get us prompt attention ss they should. We huVe beard appeals
from the Prime Minister, the Deputy Prime Mumister and the Minister for
Production for more and wmore production—Produce or Perish is their 8;:&!:'-
But what are these gentlewsen producing?  They sre not producing an
but files snd red wupe, The Railway budget papers were supplied this year
liulinblue:mmd the Gieneral b , papers tied in  white tape, and I
thoughy the tape had gove, The red tape is still there und we find that
even now lutters to the secretarist sre not scknowledged for iuonthis together.
Bir, what is our expectation? We want that the wecrctariat should be
effigignt. The Btafl in the socretarint should be putriotic and public-spirited.
1 do not want them to induige in polities, but I do want that they should be
public-spirited and patriotic, but what do we find in the secretariat? We
want thetn to be governed by the Gundhinn principle, and the Gandhian princi-
le means simplicity, service and sacrifice,  These gentemen who adorn the
posts of geereuriu are those persons who in 1920/3), when the uppeal
came from Mshatma (iandhi to give up their studies, stuck on, went to foreign
countries and qualified themselves and now they are in the 1.C 8., while their
compatriots, those persons who were competing with them, went to juils, and
winie 0f thew are sl members here, mnd they eowmpluin that while thowe persons
who were their colleagues and co-students are Secretaries representing the India
Uoverninunt at different international conferences, they are not even consulted
nbrnt these important questions.

Now, Bir, talking about their patriotism again--l know these  gentlemen,
know that socording to the oconstitution all thé titles will be aboliched
in this country, but then these gentlemen hsve not even thought it
hocossary to give up their O. B. E. and M. B. B, and Rai B8ahib
and Rai Bahadue titles. You will see British. Imperinlism may have
gone but thewe Officers and Members of the Britsh Empire
sontinue.  Aga'n, what is the in their dress? They continve in
their old uniform. Not anly that, ‘hat is their attitude towards inferiom?
They themselves way come and dance sttendance on Ministers.  The® may
just try to prove their efficiency to them, but you go and see their attitude
townrda inferiom.  The subordinatex are kept st n distance.  They nre not
acoeaathle to them.

Then again they want o draw their maximum salaries of Re. 4.000, although
ncoording to the recommendations of the Pay Commission none of them should
drw mare than Ra. 3,000 We know in Burma the Recretaries were drawing
high salaries, but they have given themm up simply an & patriotic duty  Even
in Pakistan their Secerctaries have, in response to the appeal by the Prime
Minister, accepled a reduction in walaries. But our patriots will have none
af this:  they must have their full pound of flssh no matter whether the
country hleeds ar whether the tax-payer suffers,

One thing move ahout these T.C.B, officers. | hsd & wlk with the
Honourable the Deputy Prime Minister and he said he was working with one-
third the number of the T.C.8. T told him, **Why then, if you have got onlr one-
third, shauld you have these persons going to foreign countries, and working as
Private Secretaries and working evervwhere''? He said, what could he do?
Frerchody was demnanding for 1.C.8. offieers with ten vean' and all
that. Why this npw love for the 1.C.8.° Why this change difidence on
the rart of our leaders” Who are these personc?  After all, if we waold
carry on our fight agninat the Brithh Imperialism without the help of theee
%!’- '1.!:; n .t-":‘-‘lvd mﬁ“:s::d e s
° ore Our movemen cannot why ramry
on the work withont the help of these Becretaries. o Y TR QERR0S T
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There are the administrative heads. Then why should you have + Secre-
tary to intervene between the Heud of the Department and the Honourable Minig-
ter’ In the Posts and Telegraphs Department for some time the Direster of
I'osts and Telegraphs hus been working as the Seeretary. 1n the Hcalth
Oepartinent it is the Surgeon-General who is working as the Secretary.
Again in the Educetian Department it is the Educational Adviser who is work-
ing a8 the Secretary. Why should we have so many persons here? If there
is ¢ shortage of 1.C.8. people, the less we employ them'in these Mosta the het-
ter for us. We should have administmtors who should work a8 Secreraries.

Then again they may be spacialista in one branch. But wherever therc is
Toom for promotion they are sent from this Departinent to that—even for a
period of three or four months they are sent from the Defence Department to
Inforination and Broadessting and irom there to some other place.

Then we find that superannuated persons are being reeruited---those who
nave retired, and who bud joined business houses or those who had gens to
the States and being re-employed in the Government o Indin.

I have slready spoken sbout the extra staff. The sooner the cxtra additional
stef! is removed from the Secretariat the better for every one of us. I uo not
say that they should all go into the streetsa; but for God's suke they should be
removed from the Secretariat. They are overcrowding the Secretarint, they are
infecting idleness and iueficiengy and they are breeding corruption and the
sooner they are sent out of the Secretarint the better for eviry one «f us.

Then you have got the ‘‘show’’ of work. If you go io the Becretariat, you
find everybody with little work. I have a suggestion to make and that is this.
We must have efficiency squads. These efficiency squads 1must be «i:puted to
every Department. There should be say five or six squads; they shculd not
be composed of the 1.C.8. people but thould be formned out of Claws II und 111
offic-rs. They should gu and see how much work each Depurtinent bas
and how it is disposed of, whether the communicat'ons thnt are received are
ncknowledged and replies despatched, and action taken in the minimum possible
time. _Is there any business house where i letter remains unacknowledged for
three manths or where every time you go and enquire you would be to'd, **Kindly
scnd nnother copy™ ? -

In addition to high salaries, then we have got recreation uilowance. 1 think
some recreation allowance hus been recommended for these gentlemen; although
they have high salaries still they want that allowance. During war this innova-
tion was mad that for going to the hills they must be paid Rs. 150 for them-
selves and Rs. 150 for their wives. I understand that a proposal is being made
that it should be continued and I am afraid that it might be introduced after
the Budget is passed because then the House will not be able to go into the.
matler. .

Then there is unjust distribution of work. Some of the xtaff are «verworked
and some of them are underworked although they make show of work. T would
fike that the appointments that have been made during the lust yeur or six
months must be enquired into; we will find how nepotism is going on. Com-
mundliem*may have gone, but there is provincialism, there is rectarionism and
there is nepotism.

Then about the national language. While we do encoursge evervone of us
here to talk in the national language, no subordinate can talk in anv other
language than English to his Secretarv or Deputy Secretary or «ven Urder-
Secretars. What do they think? These gentlemen im Ave years time ure sup-
posed to learn our language, to work in the national language. And they
not encourage thst language ! .

Then we hsve got the national dress. While we have prescribed u national
dress for cur Ambsssadors and otbers. here tife old British tie and collar con-
tnce.
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Unions and associations of employees ars not encouraged. 1 think it is time
that these should be encouraged snd there should beu:ofre intimste contact rot
olv between the Secretaries and the subordinste steff, but aiso between the
Miuisters and the subordinate staff. They should bave periodical conferences
with them and the stafl 1must have occasions to bring therr grievarces to the
uotice of the Minister.

Une thing more and that is about the service books. 7l sorts of remsarks
are put in servioe book and there is no appeal. There is 1.7lody to check
whether what is dune is right or not. I know of some verscns (aguxd in the
Secrctariat and [ think cvery Member bere kuows them—they coine to them.
They say, ''This remark bas been ﬁ:‘ in ‘the service book, 1t is nhaseless but
there is no appeal’”. | think there should be some machinery provided for guinz
into the question ax to whether these remarks are justified or not.

1 have alrendy spoken of the heads of the Departments, and their Deputy
Bectetaries and ('nder-Secretaries. Why should we have so wmany of them?
Even for the Minister without Portfolio, we have got s Becretary without port-
folio and » Deputy Secretary without Portfolio.

I have to say u few words about the Public Service Commission. The other
day our Mauluna Bahib talked about new weights, measures and new farasu,
but whut about the persons who are using these weights and ecales? 7heir
mentality in the same—they ure hrought up in the burenucratic spirit; they
hav.. no rogurd for those pemmons who have suffered for the sake of the countr,.
It these prople go before them they wre ar much disqualified as before. What
1 want in that there should be a radical alterstion in the pdmonnel of the Federnl
Public Bervices Commission. [ do not want that it shauld have s Party colour,
but | want that there muat be persons there who niast appreciate jatriotism,
whe must be public.spirited, who must appreciat: adventure ir. cur vouth.
Then alone will we derive the benefit out of it.  Afier all, the Public Bervices
Concninslon is 3 sieve through which sll posta go just rs for tlour we have one
kind of sieve, for rice we have another kind of sieve. 1t may have boen a good
mach:nery for the ol days when these retived officinls or the senior 1.C.8, offi-
cinls wore appointed to the P'ublic Bervicez Commission. 1 think the 1img bas
comne when the personnel of the Commisston should be changed. | think we
con have patriotic men-—not peceasarily politicians—who may be appointed to
the Public Services (‘oinmission.

Then, Bir. cbout appointinents in the Departments where the Head of the
De partinent wita and goes through the applications, 1 know how thexe Secro-
taries wre earrving on their nepotistic netivities. One Recretary whispers into
the ear of another Secretary that the Prime Minister wunts this man to be
appointed and the ather Secretary speaks to his master who thinks it must be
correel beenune nfter all Scerctaries were reaponsible men, There is such a case
within my knowledge Sir.  The blame goes to the Prime Minister or the Minister
without his knowlsdge 1 know there gentlemen who have suffered in the cause
of the country would never stnop ao low as to recommend for one man or another
or their relations or friends. It iz these Secretaries who place the Ministers
in such an embarrassing tion.

After all. vou know what happened. Sir, the other day when the Maulsana
spoke. A note was circvlated to us and 1 know it is the Secretary or Deputy
Seeretary who did this. and the person responsible must be called to explain
why such a thing had happened. .

Lastly, Sir, T would way that Sardar’s illness has come to us as a warning.
We know that Mahatmaji's death, unfortunate ax it was, gave us s warning
that there was danger to the safety of our Ministers and at our request the
Prime Minister and the Ministers have accepted our suggest'on to have
hodyguards and shadows and have adopted other safety mensures for the safety
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of their persons in the interests of the nation. But I see nnothur danger, and
that is one revealed by the Sardar's illness. Our Ministers are being over-worked.
How tremendous is the strain which they are undergoing in the cause of the
country is well known to all of us. It is. we know, u high sense of duty and
patriotismn which impel them to work laie hours and carry on their muitifarious
nctivities, but stili in the interests of the country, it is necessary that they
should be relieved of the pressure of work, so that they may preserve and con-
serve their energies and they may live long and give us their guidance. 1 bope,’
Sir, that the Bardar will soon recover. That is the prayer of all of us. We
want him to have a speedy recovery. 8till, we want thut he should not exert
hinself in the manner he has been doing, because we want his guidance for long
on the critical problems that are facing us. 1 hope that a sperial note of this
will be made und concrete steps will be taken in the next two ronths to re-urga-
nin: the: Secreturiat and to deduce the over-staffing that exists. They wmay be
utilisil for the spread of literacy and so many other national activities. Sir,
4 hava done,

The Assembly then adjourned for Lunoh till Half Past Two of the Clock.

The Ansembly re-asaembled after Lunch at Half Past Two of the (loeir,
Mr. Speaker (The Honourable Mr. G. V. Mavalankar) in the Chair.

Mr. Bpeaker: I may say that 1 am going to call upon the Honourable Miris-
ter to reply to both the cuts st Ten minutes past Three,

Dz, P. B. Deshmukh (C.P. and Berar: Gencral): Mr. Speaker, the subject
that I wish to discuss at the moment is concerning the Hvdernbad Issue.
\Vhile speaking on this, 1T am conscious that we have had quite a gnod deal of
information on this question from replies in answer to juestions put bv Honon-
rable Members of this House and from statements made by the Houournble
the Prime Minister as well as the Minister in charge of the Departmeni.  Tiven
so there is in the minds of most people, at any rate, a very large pumber of
people. n sense of dissatisfaction nt the way in which the Hydernbad issue hus
heen tackled and is still pending. Some of the Honourab'e Members of this
House whilst making speeches on the previous motion have alggady referred to
ths causes that determined the attitude of some of the people, (wpecially the
members of the R.8.8. towards the present Government. In the opinion of
quite a large number of people. 8ir, the assassination of our dear Mahntinaji
was not the nct of a solitary individual gone mad. It was neecorlding ta ther a
sort of a climax of an intense a sense of diesatisfaction and frustrution that a
#et of people in [ndia felt This sense of frustration nnd disappoiniinicnt arose
ne. & result of their view of the attitude and policy of nur Government towards
not only the State of Hyderabad or the Muslime in gencrul. bhut cur attitude
towards our ucigbouring state of Pakistan. Sir, my friend have complained
that in tryving to suppress the R.B.B. we were guilty of den‘al of civil lihertics
that we were resorting to excesses, that we wera putting in jai's people  who
were completely innocent. Sir, while on the one hand it is ndacessary. that the

. R.8.8. should be dealt with a strong hand, it is also necessary to lool into the

causes which led to the mentality from which every member of the B.S8.8. has
suffered aud ‘s still suffering and those causes, Sir, not only affect the mindy
of the members of the R.S.8. but there is a huge number of people who although
not members of the R.S.Q are dissatisfied with our attitude towards Pakistan.
Innumemble grievaonces concerning the trentmunt or rather the illtreatment of
the non-Muslims in Pakistan have been ventilated on thé flnor ofs the House.
When people compare the way in which the Government of Pakistan deals
with the minorities there and when they compare the gentleness, and the over-
gencrous way in which we lank at the same set of people here, a large section
of our people feel an ampinns oI digsatisfaction. It was the result of this sense
of disappointment that gsny peeples’ winds have been sTected.
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Bo fur as Hydembad is coucerned, Sir, we have been told vhen a statement
wus made on the floor of this House by the Honourable Minister in charge on
the 29th of November that this was slong with Kashmir and Juiagad one of
I'I_u: thro:-.e States that had not acceded to the Ind'an Union tiI' then. Although
sushmir and Junagadh had been mentioned then as States which had not ac-
ceded. we all know that both these states have now completely and finallv ac-
-eded ‘to the Indian Union and there can be no question about their accession
rsised in any-quarter. But ro far as Hyderabad is voncernod, a standstili agree-
unmt was concluded. The House, 8ir. did not manifest much dissatisfaction
at the time thi- news was conveved to it and mast of the members of this
House refrnined from criticising this stand-still agreement. But events that
oceurred on the borders of Hyderabad, inside Hyderabad as well as in the terri-
tories under the Indian Union have heen a matter of grave concern io all of us
not only before the stand-still agreement was concluded. but ever since. When
the Honoursble Sardar Vallabhai Patel made a statement before this Houte
with regard to the Hyderabad issue. he had hopes. Sir. and all of us hoped
that circumstances would alter and the situation would undergo a change. Un-
fortunately, Bir, it is my painful duty to point out that instead of the situation
bettering, it is worsening in everv respect and the news ix pouring in slmost
duily of the excesses committed by the Hyderabad Ittehad-Ul-Muslimeen not
only inside the berders of the Hyderabad State. but =ven outside. So. Sir.
while considering this issue. we have to consider it not anly from rhe point of
view of our capacity to deal with an Indian State, however large ot small. but
alwo from the point of view of the tranquillity and pesce of cur country and the
safetv of the property and the lives of our people. It is from that point of view,
Hir. thet I would urge the Government to consider the matter and whether it
i not time that we took some firmer steps than we have so far taken, so that
the properties and lives of our people are safe. We for a moment. rav even
dinreard what is happening innide the Hyderabad State. Of course, that is
also n mntter of very intimate concern to us because those people are not any
diftorent from people living in the Indian Union. But even so, if merelv for
neguient’'s snke they were left to their. fate so far as the Hyderubad subjects
are concernad. those outside Hiderabad have got a claim on us. \Wo are res-
ponaible for any inconvenience or hardships they miay auffer frem, [ think. the
way in which wo ave dealing with this: sone at the moment wa can hardly say
that we nre discharging the reaponsibility properly, in any cise not to the satis‘ac-
tion of the prople: of Indin. So, the House. I thiuk. is entitled to know all the de-
talls ant e s explanation as to what is going to happen in the immediate fu-
tire and to what extent it will be possible for us to protect our own people on the
horders. Dy in and day out we hear of raids : we hear of properties being carried
away, eattle heing stolen and prople being looted. When all this is going on the
peon v are hound to feel distressed and nervous and thev are accusng this
(Jovernment of inactivity and lnok of consideration. 1 do pot think, Bir, it is
good for any Government that its capacity of protecting i'= own peonpl: should
be doubted nr disputed Tt is therefore. Sir. neceasary that the Government
shonuld tuckle  the issue at  an early date more firmiy. T think there are a
large number of speakers on this issue and therefore, I dr. not wish to take
any more time of the House.

Mr. Tajamul Hosaln (Bihar: Muslim): Sir. histors tells us that *here was a
time when evervthing existed for the ruler. The people existed for the ruler
whoas word was law. JTouis XIV of France is reported to have said,
“Letal, c'est mbi'" (1 am the Btate). But now the times have considerably
changed and they have changed for the better. Now the rulers do not couunt;
# w the people whe count snd evercthing now exists for the people and the
rulers are simply the servants of the people. 8ir, most of the States were
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at one time merely the provinces of the Central Government; 1 do not think
there was any State in India which was independent with externul sovereigu-
tv. And ali these States which were really povintes of the centre had as
their rulers people called Subahdars who ure now called Goveraors. The dif-
ference between the Governors of those days and the Governors of the present
day 1s only this that mm those days the period of office was not fixed; he inight
be Governor for hife or in perpetuity or from generation to generation. But
now the term of office of the Governor is fixed. \When the British came out
io this country and became its rulers they thought they would not be able to
remain in ludia long if they had diveet contact with the people. They d.d
not waut t. have any comnection with the people, and they devised two me-
thoids for this  They created two institutions; these who were Subahdars of
provinces were recognised as perpetual rulers of the province which was called
a prineipality; and the pety hoiders of land scaitered everywhere were called
Zamindars or jagirdars or talukdars. The princely order, whether they had or
did not have internal powers, were the real buckbone of British rule. and they
(il everything to support the British people iu ruling this country. And in re-
cognition of their services titles were showered upon them, like Maharaja and
Knighthood, and so on. But the British did not realive that the worid's greatest
man i1} moaern times would be born in this country and open the eves cf the peo-
ple who would se¢ that they were slaves who by his nonviolent methods would sue-
ceed in turning thean out of th's country.  Alas, he is no 'onger with us though he
is with us in spirit. But the point is that the British had to zo. And us svon
as they weut away we had the rule of the people here.  The first thing we did
was to abolish this feudal system and the intermediaries known as Zamindars.
And o every jrovinee there is an attempt—which_ I hope will succeed in the
end—t) sbolish these intermediaries. But then 1 am unable to understand
the anomalas position that is being crested. In the centre there will be a
republic,—I presume and hope it will be socialist republic. In the provinces
there will be the rule of the people but in some part of Indin the oid feudal
system will continuc as before. Our Government say there is some difticulty
about it; we cannot get rid of these people because wheif the British were
going nwuy they told these so-called Princes, “*We are go'ng nwayv nfter creating
twa [lominions; it is for vou to nccede to either of them or to becorie inda-
uendent. Paramountey has lapsed.”’ But are we going to act up to the advice
of thea: people who have gone from here? Were they not our enem’es through-
out? Did they not try to throttle us in every way when we tried to uchieve
our freedom? T will advise my Government to abolish this princely order
forthwith os the Zamindaris are being abolished. There should be mno
princely order unywhere and every State without exception should go. There
should be our Governors: they were Governors in  perpetuity and now they
should "be o:r Governors for a fixed period, say, five or six years, and nothing
beyvond tha®. Why should the Princes be given any compensation? | am not
in faveur of giving anvthing to them. They have extracted enough money in
wush gand kind from the poor people of the land; thev hoarded enormous am-
sounts of cash and jewellery and they are far more wealthv than any one +f us.
et ther po nwnv nunsung and urhonoured. But there is one class of people
on whose behulf T will appeal to the Trime Minister, and these are the
rilers and Zamindars who were the first neople to fight uaninst the British in
1837.  Some died on the battle-field while others were hanged or shot dead,
their rroperties and estates were confiscated. With rezard tq such people I
want to know what the policy of Government is. whether they are going to ve
eomnensated or not. 1 submit. Sir. that these are the onlv people who are
entitled to comnensation and compensation must he given to them.

‘There is one zspect of the matter which T want ‘o mention before T deal
with Hvderabad. Supposing there is a war and sowe foreion power invades
Tudia. do vom think for a moment that these so-ealled ruling Princes will side
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with us? Are they not sorry now that the British have left and some of thew
have to miecge with other States or provinces? 1f left as they are—as 1eudal
Wrds—they vl pecome fifth columnists and sttack us when we are attacked

by # foreign power. Therefore 1 submit that the princely order must be ubo-
Itshed o pwith. '

Now 1 will deal with Hyderabad: In 1718 the ancestor of the preseut
Miziw of Hyderabnd—Asaf Jub—was appointed Subahdar by the then Centrs!
Government s 1800 there was a treuty of slliance between the Hast india
Compuny aad the then Nizam in which the latter has been deseribed as Su-
bahdar.

Maulans Hasrat Mohand (U. P.: Muslim): What is he now?

Mr, Bpeaker: Lev the Honourable Member proceed.

Mr, Tajamul Hosain: To answer my Honourable ‘riend I will say that be is
now the sume Subahdar that he was in 1800. 1f he wus prepared to accept
# bubshdarship under the East India Company, why should he not accept it
under s, \' ¢ are now his masters. '

Sir, | wus sud'ng that the Nizam never exercised externul powers, and a
Blute which fous not exercse externul powers cannot be descnbed as wn -
dependent sorercign State.  No doubt the British ereated the Nizam perpe-
tual ruler of that principality but the Nizem slways remasined a subordinate
vasmsal of the British Ewpire. e received titles and honours Lke Farzand
wned Arjumamd of Britainid and so on, and slso “'His Exalted Highness™'. etc.
But it w«i cudy 12 yenrs ago in 1986 that the presont Nizam agreed to accede
o the Fedenition of Indin,  Does that not show that he has always been s
subject aud o vassnl of the Central Governmemt?  Bir, the British have alwayvs
slaimed to be the soccessors of the Moghul Empire and no doubt we are the
suceersors of the British  Government; and so the Nizam is nothing better
thun a Subahdar.  He was Subshdar during the East India Company and du-
ring the British rule he wns Subahdar. Now that the real rulem in the shape
of the people come in, he suyx, "No. 1 will not accept you™. T am afraid he
v minking s fool of us and we are showing weaknese. Our Government is show-
ing wenkness. | cunnot understand the idea of appointing an Agent-General.
Dovs the Honourable the Prime Minister think that by sending him  the Biaute
will neoede to the Indian Dominion? Do you think the Nizam will aver come
dowu” 1 sav that negotint’ons are o waete of time. money and evergy. The
Hononurnble the Prime Minister the other day in answer to a supplementary
question of mine said that he wanted to know the wishes of the puople of
Hydershad ae to whether they will wecede or not. Rut I will ask the Prime
Minister how is he going to ascertain the w'shes of the people as long as the
prople are under him.  Unless you take possession of the State you cannot get
the people aver to you.

Y would advire the Honourable the Prime Minister that the first thing he
should do in to stop negotintions: necondly recall the Agent General: and
thirdly march an army there at onoe. [ am sure that within a couple of days
Fou will capture the whale of Hydernsbad. Tt is not Kashmir and nobody ran
come o the hely of Hyderabad.

My time is up although T would like to say more. 1 however believe tkat
there should be ne princely order. Tt does not matter whether Kashmir goes
over to Pakistan or not but in the Dom'nion we must have one Gurernment

throughout,

Mr. Speaker: 1 would just inform the House that the elocke have stopped
working. T am going acconding to my own watch. : ’
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Shri B. N. Munavalli (Deccan and Madras States Group): Sir, the time at
my disposal is very short. So I will touch on only some of the powts. As re-
gards the policy that has been adopted by our Government in t!gc intevests of
the States, it is entirely to the satisfaction of the people, and Su, I way tell
vou that Sardar Vallabhbhai Patel, who is in charge of the States M}lmﬁtry, has
won the admiration of the States’ people by handling these affairs in the most
tactful manner. - -

About a month or two ago, when I had the opportunity of speaking in this
House on the KExtra-Provincial jurisdietion Bill, I said shat in the Decean
States a union was going to be formed and a Covenant thut was drafted by
the Rulers was being thrust upon the people aguinst their will. But, Sir, in
the meanwhile the visit of Sardar Patel to Cuttuck which induced the Cha-
usgarh States to merge, had such a dramatic effect both on the Rulers und the
ruled that the ruled were encournged to agitate for merger: the ruler began to
quake with fear and so they accepted merger. Toduy we see that n aumber of
States have merged. However, after the merger so many points have arisen.
The arex which ought to be taken into certain districts have not been properly
adjusted. On this point, 1 request the Government that the wishes of the
people should be taken into considerntion. And in the normal fight thut the
people have put up for the establishment of responsible Government or a mer-
ger. so many hove suffered and the property of so muny have been confiscated
and they huve not been returned. 1 tell you, for exumple, Sir, that in Ram-
durg, which took the lead for establishing responsible Government and also for
getting certain grievances redressed, ulthough there was un amicable settle-
ment on the 26th February 1980, after the settlement the State authoritits
took it into their heads that the Prajn Sangh. which was an organised institu-
tion. should be put down and all of a sudden, they went to repress thal institu-
tion, and when or. the 5th April 1939, the repression sturted and the lenders
were thrown into prison for no fault of their own, at omce there was such a
terrific agitation among the people on account of the repression and on account
of the news that was spread by the police that their lendirs were done to
death, that the people of the whole State marched from the villages and they
wanted tc sec their” leader who was kept in jail. But the authorities concern-
ed. instead of showing them their leader, began to fire nn the people without
knowing that they bad sufficient cartridges. When the cartridges were exhau-
sted, then the Buperintendent of the Jail come howing hef we their leader and
asked him to pacifv the mob. The mob was pacified and went nway. Still
the authorities were not satisfied. Somehow ar other they wantad that some-
thing should ba committed by the people, and again the police came in 4 lorry
and began to fire nn the mob which wans going away nalmly. At this they were
infurinted and some urders also took place. Thereafter, taking advantage
3w of this position, the military was ealled and on the evening, the shops

*V7 "of many merchants were looted. Nearly 35 shops were looted and pro-
porty worth more than two lakhs was taken away and that toc under the nose
of the ruler and at the instigation of the Dewsan. the Neputy supcriniendent
of Poliea and the Sub-Inspector. The police were in the Inot. Although all
these things happened. yet at the time of the enquiry, when witnesses were
coming on behslf of the people, they were terrified. In spite of this terror,
they went to give their evidence. but the very next day, they were found clap-
ped in jail. Such was the harrowing tale. At shac time. quite a lot of pro-
perty was confiscatad, including that of the president of the Praja Sangh. He
eama only 15 ninutes late to the court, ag the river was in floods und he was
delaved. Him propertv was confiscated, not only his share but the share of hir
son and brother and it was kept in their own possession. Thére are other seri-
ous cases aleo. The properties” of many such persons have been teken away
and their families have been thrown on the streets. All along they have been
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left nbegging; and after seven yeurs when the ban on the Praja Bangh was
removed and when we went to Ramdrug and we claimed that our properties
be revtored. the Majn delaycd the matter. Without giving sny responsible go-
veruinent ot appointing suy persons from the Praja Sangh as minstérs he went
on detuying and now he s merged Lis state. 1 request that the Governinent
should take note of the properties confiscated and restore them to the persons
who have fought heroicailv and won tha freedom and saw to it that these sta-
les have merged

As regards the odministrations in the states, they have been topheavy.
Most of the officers are not required now. I{ they are removed iminediately,
we Will be snving a large smmount of expens~ 1 am requesting the Uovern-
ment that unmedinte steps should be taken in that direction also.

As regurds  Hydernbad, the Standstill agreement of one year is not v
huppy.  Al! states people are looking to this one important problem of Hydera-
oad. Hydernbud people ure being tormented in all possible ways. Of course
the struggle which has been started, is still going on, and the people ar: deter-
mited to sco thay the struggle goes ou. until they get responsible goveinment.
tHowever, it in an important inatter and the Government should see that the
Niznm of Hyderubad yields and accedes to India not for a temporary period
Lut permanently. Otherwise, the Governmeat should dea]l with the matter,
48 yuickly as possible, fo strengthen the hands of the people who have been all
along sutlering.  Sir, 1 have doune. -

Dr. Bachohidanands Binha (Bihar: General): Sir. 1 shall be very brief m ny
snbinissiona to'sov. 1 am profoundly grateful to you for permitting me ta ad-
dress the Houss sitting,

We are very sorry that the Honourable Minister for Btates is ill We wish
him speedy recovery, and 1 hope the Honourable Mr. Gadyil will convey to him
our good wishes for his return to the House as soon as possibiv,

1 amn here todav to hring to the notice of the Honourable Mr. Gadgil. whe
1t representing the States Minintry, and nlso o' the Honoumble Members of the
House, to two grievances in regard to the Province of Bihnr. These grievances
are in relution to the states that had either merged or were going to merge, or
mmy ultimately merge in the province of Bihar itself, or inthe ncighbouring pro-
vinces, the Central Provinces, on the one side, nnd Orissa. on the other. There
has been n long and an unfortunate controversy between these three provinees:
and 1 have not the ieast desire to add to the controversy Ly referring in detail
te any unpleasant matters or incidents ; but the dispute between Bibar and Or'ssa
buw alrondy led o o worious riot, and a number of people had bien killel. The
Bintos Ministey have now appointed » Rombay High Court Judge 1o act as the
Commismoner or Arbitrator: and T understand that this learned judge il' soon
be going to wljudicate upon the matter.  In view of that fact we xhall wait wn-
til he comes to Rihar, or goes to Orizna, and we sball lax before hin arr grie-
vinces agninat what we convidet to be the wrong .ction of the States Mnistrv
in this particular watter, and we shall abide by his decision, whatev. it 1:ay be.
I way formi the Honourable Mr. Gadgil that in regurd to both (he grievances
the Lihar Gavernment have prepered olahorate memorsnda, which have boen
farmally achniitted, [ think, to the Secretary in charge of the States Ministry,
nr_\rihwl\inh wemosandu, it he so Adesires. T shall be vers glad to furnish W'm
with.

In regard to the Central Provinces the matter stands thur. When many
vears hack the partition of Bengnl was offected by Lord Curzon. s number of
Rihar States were sllowed to be transferred from the jurisdiction of tha Mom-
missioner of the Chhota Nagpur Division of Bibar % the jurisdistion of the
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Commissioner of the Chbatisgarh Division. That has remained so far; but as
no questioin of accession or merger arose tll now the people of Bihar did not
agtate about it Now that the question of merger or accession is going to be
settled we have submitted a memorandum showing that all these states, .r at
leust us many of them as the States  Depavanent think it right =nd proper,
should accede to Bihar, and the rest may go to the Central Provinees. QOur
position, I submit, is a very fuir one. We follow the lead of the Honourable
the Prime Mwister, who said yesterday at Vizagapatamn, that while he.  does
not desre to encroach upon the rights of others he will not parmit others to
encionch upon ow rights.  We in Bihar take the same attitude in this parti-
cular matter. and 1 hope the Honourable Mr Guadgil will consider my raquest
reasonable and fair, which is that when this learned .Judge. of the Bombuay
High Court, comes to investigate and record evidence. or in any way that he
thinks it proper to decide the dispute between Bihar and Orissa. he may niso
be asked or authcrised to settle the dispute between Rihar and the Central
Provinees. - -

The Honourabie Shri N. V. Gadgil: Mr. Speuker, Sir several cuts have
been moved with respeet to matters fulling under the Home Ministrv as well
s motters falling under the Ministry of States. T propose to deal with most
of them as briefly as possible for it is most difficult within a short space of
fortv minutes to do full justice to every aspeet of eriticisin that has been level-
led in the course of the debate this morning and also this afternoon.

With resmect to the cut motion which has been moved by niyv Honourable
triend Mr. Deshbandhn Gupta and which was sunported bv the representative
inn this Honse from Ajmer-Merwarn I only wnnt 40 sy that the whole matter
i in a scrt of melting pot. The Constitution has been prepared and the draft
has been circulated. This question wi'l be dealt with permanentlv and T hope
in n satisfactory manner in the Constituent Assembly. Thera are only a few
monthe left between now nad the time when the New (‘onstitution will come
into torce. Mennwhile T would ask the Honourahle Members coneerned to put
up with some inconvenience which thev have put up with #or many many long
veams. . But as a matter of fact this Advisory Council scheme came into exis-
tence as n result of representations made by the verv Honourable Members who
have participated in today's debate. Tt wmay not be entirely satisfactory and
there are pood reasons. such as constitutinnal and palitieal, why it cannot” he
entirelv satisfactory. -

The rext question that was raised in connection with these Centrally nd-
ministered areas was about the cceurity measuras. Mr. Speaker, n few days
ngo the Honcureble the Deputy Prime Minister gave details about the ritua-
tiom i3 Delhi aud the main fact that he pointed nut was that immediately after
partition *when disturbances started here there was desertion in the police
ranks on a vert large seale both here in Melhi ag ~ell as in Ajmer. In Delhi
the total strength was shout 3,500 out of which onlv n thousand were Iaft. the
rest deseing  Tu Aimer-Merwara 50 per cent of them were Muslims and they
also deserted. The House ean well imagine the difficultics which the Honou-
rable the Home Minister had to face and T should say it is great tribute to
his tact and resoircefulness that within a short snace of two weeks he hrought
the whnle situation nunder comtrol and imparted police fram the provinees of
C.P. and U.P Recruitment has started and it is expectad that the full com-
plement will be available in gond order ir the course of a few montha. and the
new plan iz that even in a great emergeney thers ghould be no reconrse to
military.  That is the plan on which the Ministry hag been working.

As 1cuards other matters. durine the disturhanees, it was not that there
was any lack of determination to gn to the full measure in taking precautions.
The apparatus of the state wes hrought into full  opneration. Two thousand
Apeaple were arrested. meetings were banned. proceedings were taken ngainst
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Dewapupers; i jact everything that was expected of this Government wus done.
I do not think therefore that | necd waste sny more time on his,

The third cut motion, which was moved by Prof- Shibbanlal Sakseua,
dealt with civil liburties. He went on to point out that there has been s pro-
cess of irddmeriminste arrests lollowing the assassination of Mahatma Gandbi.
He yuve certuin inslances, snd certain other instances were given by Pandt
Thakur Das Bharguva. Our crities cannot have it both ways: they cannot
suy tha' this Governtnent bas boen weak snd at the saue time accuse Goveru.
ment of being so strong that there has been a process of indiseriminate arrests.
Whet we tolk of vivil liberties it must have reference W ormal times.  When
we are iiving in sbrimina) tines  when the very existence of the state ia chal-
longwd by a scetim of the eommunity o a well-orgeused group, then it ‘s uod
only thy duly of the state but the duty that the state owes not only 10 the pre-
went geswrntiog hut to the generations 1o eome that i must hring iato cpera-
ton swiltly whatever apparatus it has  and put it down with a heavy hand.
8ir. you are nware of the way in which Mshatma Gandhi and certain Con-
grees lendors wore sbused ‘n the Mahratti press. and when that paper which was
odited by the assnssin of Mahatmns Gandhi was asked to deposit security there
wan o teguler howl agninst the Prov'neisl Government of Bombey from all
quarter— ‘ommunists, Sovialists, and Congressimen and evervbody who counted
for public life in that Provinee. Now, when this violent propaganda has ended
W the aspadantion of Gandhiji they suddenly turm round and sccuse the Govern.
ment of being weak. Al | want 0 say in this that this policv—the policy of
strong governinent vou mny eall it—will remain in fore % long ws the needs
of the situatlon justifly it There is not the slightest desire on the jart  of the
tUaverniment to detain & single parson bevond what the exigencies requre. 8o
far as De'hl is conorrned there are three hundred persons detained and abont
ninety are deta’ned in the Ajoer-Merwars Commissioner’'s nrea  Their cases are
being reviewsd and they will be reviewed from time to time.  Eversbody will he
relvased unlose there are strong geounds o sipoose that be i ineolvad in eriminal
wrbivities or if roleaned there la a possibility of the revienl < those setivitien the
Lmuinp down of which was the ohjertive of this Government A poic: wos mnde
¥ the Honourble Menber. Pandit Thakur Das Rhargava, as to why ther shonld
ot he tried if thore wae enough evidonce The House knows, R'r, that therr are
ehnen i which it s wot pomsible $o prove i the judicisl aonse bt <l the samne
the mors! pmof s there, and some discrotion must be given to  the  cxecutive
gevernment H the pevernment is 1o pavern. The csacnee of exveutive setion i
srtvtrmrinemes and seiftness.  And. a¢ | said. von ennnot have it both aave. You
earmes oall the governmeont weak, hositant and at the same tHime when it takes
aetivs pod m minute rartier bt just st the right time and takes the right sort o'
artinn vou eannot cuddenly tum romd and accuse it of heing repress've n the
nate ot oivil liherty, .
Mr. Hvessln Imam (Rihar Muslim): How many of these three hondned
men detained in Delhi were \usbion Nationa! Gaanks®

The Nosourabie fikri W. V. Godsli: 1 cannot =ive it offhand. The point is
thic Sir that o« Pondit Thakur Das Bhargava has said, it goes against the
grain of Congreamen to resart to sneh sotion. T share that feeling and T have
no doubt that the Guvernment shares that feeling. Rut the use of suech mea-
stites is rediced to & minimum both in extent and in point of dumtion also-
At the samwe time it the necemitc of maintaining law and order is well appre-

ciabd, and without which there cannnt be nrogress. peace or prosperity. theee
powers muat be loft to the Government '

1 dn ot olaim that thia Govrernment. or for the mttu- of that ‘any Govern
ment, s infallibls,  After all 8 Government consists of men amd thet are bound
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to comuut mistakes. But 1 can assure you that this Government js not obstinate
aud if any instence in which a mistuke has been committed is pointed out, 1
assure you that justice will he done at once,

Reference was made to the speech of the Deputy Prime Minister which he
delivered a few wonths ago st Lucknow. It was  pointed out by the sume
spenk:r why an attempt should not be made to win over these younginen who
merely are doing some sort of physical training and drill. 'What the Deputy
Prime Minister said in that speech was that after the attainment of freedom
there was no necessity for the IHindu Mabusabha organisat on or the R.S.8.
sud that they should merge in the Congress and do useful social gervice. He
also pointed out that lathi was uot the solution, or the only solution of this
probleisn” 1 wish to point out. Sir, that this Govermment is very much uiive 10
the fact that the basiz of stute is the consent of the governed. A willing citi-
7en is an usselD & repressed citizven is n potentinl danger. At the gnme timne
it shanld be remembered thut when you have enst the responsibility of mmin-
taining law and order on this Government, it is only expected of the members
of th's House aid the public at large that they should give their whole-hear-
ted gopport to the Goverminent  As no reference has been wnde to any other
aspect of civil hbertios, 1 do not want to take up the time of the House.

Prof. Bhibban Lal Saksena: \Vhat ubout labour and kisan arrests?
The Honourable 8hri N. V. Gadgll: | think I have covered that

Then, Sir, while u ent motion wos moved by ‘left’ Sukseva, criticism wia
ipdidged 10 by Cr'ght” Saksena. He referved to oertain aspects of Svoretariat
recrmitnent, cnd some other points, which if T were to deal in detail, will tuke
me a couple of hours 1 do not propose to do thet L will sny nothing ubont
the drews and daet aned other mstters which are the individual conesm of the.
f .8, officers. 1 will in thix conneetion only refer the Honse to the compli-
ment that was paid to the members of this  service by the Deputy  Primne
Mivis'er a few months agn on the floor of the Touse. Jt in possible, Sir, that
sotne of us wmay oot able to @et over the reindice which has been very care-
fully pursed in us in the oourse of the lnst &0 many years in which we have
been brought vp in an stmosphers of agitation. 1 mne tell, vou, Mr, Spenker,
fron: the personal experience of my own Ministry that the few [0S, officers
1 have have adjusted themrelves well within a short time of fifteen days. I have
mever found them impeding or pigeon-holding any scheme. On the other land,
they are very anxious to conperstee.  After ull, lot us remeinbear they ure In.
dinns ual thes are now in tune with the spirit of the times, If there are ex-,
ceptions her: and thes  that should not vrepmdics us to generalise in & man.
veg whizh will instend of enabling us to get the best out of them will have the
omtrars effect.  After nll. in n democrntic Government the permanent ser.
vices must be left alonf from oolitics.  Whatever polities may dictate us ‘n the
matter of dress nr diet that shonld rt he made applicable to them, Tt s for
e 0 wear Gomdhi cap or not. What T want to point out, Sir. in that the
sgrivires thould be kept nloof from polities.

It was pointed out by Mr Mohan  Lal Saksens that there ane  minunwrmble
powta carry'ng peen- than Rs. 3,000 per month,

Shri Mohan Lal Saksena: [ never said that.

The Honourable Shri N. V. Gadgll: Well mmy way you referred to high
Sa'aries. There are 189 such posts in the Central Government out of which
only €@ are held by members of the 1.C.8.  1f the House decides that vo pub-
lic servant shanld he naid more than a particular sum by way of salary, that
decisimn will ba carried out. ' _ .

mﬂm Singh (Bihar: General): That har alrendy Seen decide:d
at Karachi.
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The Honoursile Sari N. V. Gadgll: SBo long as the sentence of execution is
not currted, ¢ven the mun under sentence is entitled to get his prescribed diet.
If the House decides that no mno should be paid more tnun 500 or a thousund
‘or 1,004, or whatever it is, Governmuent is bound to carry out that declsion,
sid those who do not want w0 serve will find out alternative jobs for them-
sclvis,

As regurds Reorgunisetion | may bring o the notice of the House that seve-
rul attempts bave been made for the reorgamsation of the Secretariat. Before
the war there were two committees appomnted, the Wheeler Committee and
the Maxweil Cannnittee.  During the war, Mr. Tottenham was appointed to
draw up n sehieme of scerstar ot reorgnnisation. The recommmendations of all
theswe comnittoes huve beon mostly implemented.  Recently another commit-
tee under the Chairmanship of Sir Girja Shavkar Bajpai was appoiuted to
suggest wars and means by which the secreturiat muchivery could be »ut on
a sounder juoling; some of its recommondations have been adopted. As the
House iv uwnre o Retrenchmient Committer hus been appointed, and i sccor-
ing o their recommendntions it is found that the Secretariat is over-staffed
it wiil be put on its optimumn strength. Another direction in which Secreta-
rint hax boen re.organised is the sbolition of the War Department and the dis-
tribution of its work betwean the Defence and Heme Ministries. -

[Al this slage, Mr. Bpeaker vacated the Chair, which was then arcapied by
Shri K. Manthanam (one of the Panel of Chairmen.)! .

Mr. Boksena then referred to the composition of the Federal Public Service
Cammission,  Under the  Act, 50 per eent of the Members of the Commis.
won  must be persons whe have put in ten  veam of gervice. Hir  point
was that no independent-minded persons are appointed. 1 want o brng to
his notive that it is not so. There are in the Cominission persons from publie
il and persons whe wern: on the High Court Bench. Many improvements
have been made in the matter of recruitment and promotion. If [ were to
detall all these, Me. Cheirmen, it wiil take quite n long tme. T wrat onlv to
assure Mr Hpksons that in whatever suggestions he may make in respect of
ecanamy o effciency this Government will heartily ncoperate.

Then the last cut was  with respect o Hvderabad and the wolicy of the
Ntatea Ministry with respect to States generally.

Refore 1 soreed to suy what T want to say about that, 1 want to reply brie-
fiv to twn peints which were made out by imv Honournble iviend Mr. Munsvalli.
He referrad to ocrtain problema which have arisen which are bound to arise
alter inerger. auch as the allotment of these stalex or parts of their territry
to this district or the other, and the restoration of propertiea of those workers
- who have «offered. Al T say ot this stage is that they will be du'y con
siderod.  As  ivgurde  delimitation, it s necessarily bound up  with the
wider question, nind when the wider question is  discussed and  decided. the
aurstion with respeot to the arens  which wtre under the jurisdiction of the
Deconn States will alen be decided A regapds the reatoration of proparties.
now that thes: states have merged into the Indian Union, T have no doubt that
the liberal and genemus poliey which has been the policy of the Tndian Union
Governmert will coatinue to he the polier with respect to these matters wher-
ever thars mav be anv ccension for considerntian of the same.

Naw  Sir as regande the states histary is moving so fas!, as wag well said
by Mr, Munavalli, that it is very d'fieult to <nv snvthing with cerfainty  ax to
what will huppen with respeet 1o any state tomarrow, and 1 join with the pre.
vious tpeaker. Mr. Munavalli, in baving the compliment hr has naid to the
Henovrable the Deputy Prime Minister. There are sfill four Grouns  of
emnller atatea: 20 states of Malwa 82 states ~f Bundelkhand, the Fast Prnish
States and the Guicrat Stater. The Depute Prime Mmistor has  depvted  the
Reerwtary of the Ministre of States to visit the neeessary areas fo disenas
with the rulers and the people cancerned the gquestion of fhe futute of theee «
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states und 1 have every hcpe that a satisfactory solution will be evolved by the
end of this month.

When all this has been accomplished, we shall have s'mplitied very considera-
bly indeed the problem of Indian States. We shall have reduced the States
Units from more than 800 which existed before the 15th August 1947, to about 30.
There would still be left a number of smaller States who, according to our stand-
ards, would not be vinble units. We hope the Rulers of these States and their
people will also follow the examples set by Statis elsewhere and will elect for
merger or integration as might be suitable. There would, however, still remain
a number of msjor States unaffected by this me:vement for merger or union.
The States which have individual representation on the Constitutent Assembly
bave been assured by the Government of India from time to time that tney will
be treated as separate viable units. In regard to them, the Government of
India’s policy is clear and unequivocal. There is no desire on our part, in any
way, to compel or coerce them into merger or iniegration. If they wish to re-
main as separnte autonomous units, we would have no objection, but if Rulers
and the people of any of these States desire to merge with the neighbouring
Province or form a Union with the neighbouring States on a voluntary hasis,

“ohviously the Government of India cannot say *‘No''. [t is in this context that

proposals for the formation of Malwa. and Bundelkhand Units which would in-
volve States I'ke Gwalior, Indore and Rewa should be judged. It is c'ear, how-
ever, that in these Stutes, which remain separnte units, there would be eouti-
nuous popular pressure for the grant of full responsible government., 1 hope
the Rulers of these States will appreciate the necessity of retaining the affec-
ton and goodwill of their subjects by tinely concessions. rather than futile
resistance, to popular demands,

I shall now term 1o Hyderabnd abou: which my friend Dr. Punjabrao Desh.
nnikh apoke.  Here ngan, we inherited o most dificult  legney.  Practienlly
every vestice of volitical relationship with the Crown had been sought to be
wiped out by the lute Political Department hefore thev left, The  enntonments
were returned, the airfields were given bael:, the return of the Residencies had
been promised and the withdrawal of troops had been stipulated for. Indeed, in
our view, relationship with Hyderabad startcd with much worse handicaps than
with other States. Nevertheless the House will recall that when Sardar Patel
mude his statement in this House on the 20th November last, and announced that
an wyreement had been concluded with the Hydernbad State he expressed the
hopz that agreement would bring Hydernbad closer to India, and that we conld
1ok forward to u aeistionship animated by cordiality and goodwill. The Go-
vernment of Indin haa at no time any doubt that. linked as Hyderabad is with
India the creation of un organic unit between the two by the ascession of the
State on the three sabjects of Defence, External Affairs and Communications,
Mould prove of lusting benefit to both and that it wns a natural and logicul step
for Hyderabad ty take. if it decided to accede to the Dominion of Tndia. We
have not chanzed an inch in this position and have made abuudantly plain
during -all our negotintions with the Hvderabad Delegations. In thix respect,
therefore, there ik no change whatsoever in Government of Tndin's attitude
to other States and that relating to Hvderabad. We stand by the adviee which
we have throughout given to the Hyderabad Government that it was in their
intererts to neewde. to the Indinn Dominion and that as far asw we  know that
was also consistont with the wishes of the people of Hyderabad.

Neverthrlogs, tha position in  Hyderabad wns comrplicated by factors of
which the Government of India could not but take eongnisance. His Exalted
Highness the Nizam had his internal difficulties with which we tlhought that
impea of tirne might enable him to dea! satisfactorilv. We also felt that eitua.
tea 28 he is it was for him a big decision tc take and that given an atmos-
phere nf friendship and cordiality it would be possible for him to crne to the
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only right and proper decision, nuwmely, accession w India. We also felt that

the mawmtenance. tor . Jimited periou, of the slatus quo detween us and His

Lxslted Highuess the Nizam on she lines on which his relationship was regu-

luted with the Urown Hepreseutative minus Parmmmountey wouid promote this

ctid,

Wo ure, therefore, nsturaliy dissppointed w tind that while we have spared
uo ullort W make the ugreement n success, on the part of the State the agree-
ment by not been  observed in the spirit in _which it was intended to work.
Brenches of tha agrecnent have undoubtedly oocurred. Oue of them wus
teking place even while the negotintions were on. These breaclies have enhan-
ced distrust snd suspicion which the internal situation in the 5tate has un-
doubtedly engendered  not only in the uneighbouring Provite:s but all over
Iudis. Recently we have had discussions with the Hydcrabad Delegations on
the several points in dispute. 1 would not like, in any way, to prejudice the
discussions which are still going on and are t& ba resumed by the end of the
manth, The House, 1 hope, will therefore bear with me if | do not enter
mto details.  But | can sssure the House that the Governm-nt of India are
determined if the Guvernment of Hyderabad would also belp us, to find &
satisinctory and friendly solution to the many problems of wajor and minor
importance affecting both of us. T am sure, in this we bave the entire sup-
port of this Houss lweause 1 foel onnvinced that this House, no less desires an
amicable and peaceful solution if ut all possible. We shall strain every nerve
to uchieve shut piacefu! solution: but at the same tine T would be*failing in
wy duty it 1 did not refer to two or theee questions which, in our viev re.
Quire more thun a mer. passing attention. This was referred to also by the
Honourshle Mewnbor, Dr. Punjabrao Deshmukh.

Firs there is the question of the bonder incidents. This is a nost unpor-
tunt ivsue becausoe not only  the peace and tranquillity of the whole of the
Houthern, Central and Western India hang on it, but also becaunse these are
symptomatic of the poinoned stinosphere that prevails and an evidence of the
extent to which subversive activities Inside the State are poing on without
apparcntly any obeck from the foreee of law and order. When the agreement
was reached in November, we had hoped that we eould look forward to an ern
of wmdwill and cordinlity and put these happenings buck in the post. We are
sorely disappointed. thereforns, to find that not only border incideuts bave not
boen stopped but they have continued to occur with even greater frequency
and have lately assumed more formidable proportions. This is a development
which we have viewra with great concermn because ns T have said the whole
future of the peace and tranquillity in the South may depend on the speed with
“wheh theen horder incidents are put down. We are, therefore, anxiously wait-
ing Inr an indivation from the Government of His Exalted Highness the
Nizam that they intend tn deal with the situation with resolutencss and deter.
minztion. 1 am sure nothing will promote—nnt even perhaps the remedy.
ing of the breaches of agreement that have acourred—the frelings of amity and
yoodwill between the Hyderabad State and the Indian Dominion than the stop-
page of these raide.  Within the relationship as determined by the Stand-
still Agreemert between the Government of Indin and Fis  Faalted
Highnesa the Nizam's Goverument. the C.varnment of TIndia sre doing
their utmost to rocure this objective. The w-estion was discussed at 8 recent
meeting of the Prime Ministers roncerned and suitable counter-messures have
been seftled. We have impressed upon the Hydersbad suthorities the need
for concerted action to put an end to this increasing source of difficulty. We
fully reslize the causes {ar deaper than thase that can be controlled by adminis.

L
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trative action might be responsible for these raids; but that, Sir, would be no
cxcuse for omission to act in the administrative sphere and 1 hope the Govern-
ment of His Exalted Highness the Nizam will see that that action iz taken be-
fore embitterment of relations which these raids undoubtedly produce reaches
A more cniticel stage.

Secondly, we feel that it is time Hyderabnd Government turned its attention
very seriously to the internal forces which are not only undcrmining clandesti-
nely as well as openly the establiched authority but are also spreading terror and
fear in the loeal population. 1 refor, in partioular, to the -activities of the
Ittehad-ul Mussalmin and its volunteer organisution known nx the Razakars. The
blatant speeches openly preaching hatred and spreading communal poicon of the
werst kind, which the leader of these organisations has been making apparently
without any check from the local authorities are giving rise to misgivings about
the bona fides of the Btate. The resultant oppression of the poor and defence-
less Hindu population in the State is threatening the peace and tranquillity of
the whole of the South. We would urge upon the Government of His Exalted
Higbness the Nizam to deal efficiently and effectively with this threat to law
and order in the State and to amity and goodwill between Hyderabad und its
neighbours.

Lastly, we feel that viewing the position as we do. we cannot have condi-
tions conducive to lasting and stable amity unless a permanent settlement oan
be reached. T should also like to make it clear that we should ouraelves like in
Hyderabad State a Government which enjoye the confidence of the people as a
whole. After all, it is primarily the settlement of this much larger aquestion
which is bound to determine the relationship hetwcen Hyderabad State and ite
neighbours. To that extent, thercfore, the permancnt remedy for causes of frio-
tion is the attainment of responsible Government by the people of Hyderubad.
and the determination of the relutionship between the Hydernbad State and the
Indian Dominion ir: accordance with the popular wishes. We who believe in
democratic institutions cannot obviously take a different view. Therefore, be-
fore ending my stutement I make an earnest appeal for n friendly settlement of
this most difficult question, not on the basis of prejudices or preconceived
notions, hut'on the basis of neighbourliness and concord between the people of
India and the people of Hyderabad. T hope even now the voice of wisdom nnd
statesmanship would prevail over fanaticism and communal bigotry and that
counsels of peace und friendship would supervene over forces of hatred and dis-
order. The choice. T need hardly say, iies with His "Exalted Highness the
Nizam. ILet us hope he will make a wise choice and that our patience and for-
bearance which have withstood many provocations will at last have their just
reward. '

Mr. Chairman: Do the Honourable Mf'mbf-r; who have moved their cut
motions want to prers them ?

Shri Deshbandhu Gupta: I beg leave to withdraw my cut motions.

Prof. Shibban Lal Saksena: [ also beg leave o withdraw my cut motion.

Mr.:Clatrman: Have the Honourable Members leave of the House 1o with-
draw their cut motions?

The cut motions were, by leave of the Assembly, withdrawn.

Mr. Chairman: The question is:

““That a sam pot exceeding Re. 34,75.000 be granted to the Gevernor General to defray

the charges which will come in course of payment during the yerr ending the 3lst day of
March, 1040, in respect of -Ministey of Home Aflairs = T s nd

The motion was adopted.
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Mr. Ohairman: The question is:

“The wums not exceeding Ra. 7,23.000 be gramied to the Governor General to defray
the « l.wbichwillmtm’mwumatplynnldnringahynr-dqunnudnyd
March , , in respect of ‘Ministry of States’.”

The motion was sdopted.

My, Chatrman: The question is:

“That » sam not excesding Hs. 71,48,000 be granted to the Governor General to defray
the .UMwﬂlmwwmo!p{npldummeyurmdwmundn,d
March, 1940, in respect of ‘Relsuions with Indian States'.””

Tie motion was adopted.
DeMaXp No. 14.—~Mixistey or Ixroasariox axp BroabpcasTixe

My, Ohsirman: [ think if the members are willing we will follow the usual
practice of the cut otions not being formally moved.

Shri B. Shiva Rao (Madras: (teneral): Mr. Chairman, Sir, before 1 speak of
\he Government's policy with regard to external publicity, I would like to dis-
pose of cne preliminary point which arises in connection with an observation 1
mude last week in the debate on the External Aflairs Estimate, and sleg certain
obscevations made by the Prime Minister in h's reply to that  debsta ™ Sir, |
said that Pakistan had srrunged with the British Information Services for its
publicity in the United States. Now, that stetement has been contradicted from
New York by the representatives of the British Information Services snd it has
beon ssserted that as from 15th August the Indis Section of the B.1.S. has
consed to exist. Now, Sjr, I want to make a very brief statement on that sub-
ject before thy House. It is true that the India Bection of B.I.5. has been dis-
volved on paper, but 1 bave it on the authority of American journalist fricnds
of mine that whenever they wlephone to the British Information Services iu
New York the rep's comes baek “*This is the Indin Section of the B.1.S. speaking.™
and 1 am referring to a period after the 15th August. I am not relying on hear-
say ovidency. In Decewber last 1 went to the offices of the B.I.§. in New York
and was told by the .flicials themselves that they answered in New York all fu-
(uiries relating to India and Pakistan, some of them being referred to them by
the office of the lidiun Trade Commissioner in New York. On the day that 1
visited their offices, T was infonned by the officials of the B.1.8. that they had
two vitita from represcntatives of very prominent New York journals who waniced
hackround materinl for writing artick s on India and Pukistan.

8Bir, | have no desire to dwell on a somewhat unsavoury past. but since some
onr statement made by the Prime Minister also has been contradicted [ feel
bound to say this in fairnrss to him. Al through the vears of th- war, ths best
seller in the United Staler was not Jawaharlal Nehru's Autobiography or anv-
thing« writien by Mahatma Gandhi but an infamous libel of Mahatma Gandhi
written, | regrot to sav, by a Madrasi journalist who went round on lecturing
tours throughout the United States very frequentiy arranged by the Britich In-
formation Services, | made three attempte to send copies of that book to
Mahatua Gandhi binuself and succeeded on the third sttempt. He authorieed
e Lo approach the publishers, the Osford University Preas. and contradict the
libellous statemienta contsined therein, 1 pot vo reply from the Oxford Univer-
wity Press T also know this. that tens of thousands of copies of that book were
distributed frecly among the American tronpa  Sir, the British Infrrmation
Services is a vast world organisation.

An Bonourable Mamber: What is the name of the author?

Sari B. Shive Rao: T. A. Raman. who is now employed in the U.N. Seere-
tarial, not | am sure through the efforts of the preseat Gummto_flndh.

“~
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An Honourapie Member: Had they purchased him?

8hri B. Shiva Ra0: It is not nevessary in the United States tu te in any one's
pay. Lectures are often handsomely paid for, from anything like 50 to 200 dol:
lurs for each lecture,

8ir, the fact is, as 1 was going to say, the British Information Services is
vast world organisation. 1 have many friends ou its staff, broad-minded men
who are honestly convinced that it would be better for Great Britain to drop her
imperialist role; but there are also others on the staff who cling to a past and
all the methods.of that past. Sir. I shall lcave this point with that observation.

So far as external publicity is concerned, my task has been simplified sowe-
what by the statement made by the Prime Minister last week that he is con-
temn lating the estabiishment, if [ understood him aright, of a separate Section
in the External Affaivs Department to deal with public relations abrond. T pre-
fer to call it 'public rclations’ rather than ‘publicity’ because I think it has a
wnuch wider oconnotation. Internal publicity, however well handled by the
Bureau of Infomation, is utterly different from external publicity as I found my-
self during iy visits to the United States. Even among newspaperman in that
country, ignorance of India is profound. [ remncmber, Sir, in 1945, at the time
of th= World Conference in S8an Francireo, Tord Wavell announced that he was
having a Confcrence of our leaders at Simle. A leading paper in S8an Francisco
came out with the headline, '‘India‘s Viceroy Summons Native Chieftains™".
And later when T visited the office of a hig newspaper in Chicago and was honou-
red with an invitation to give an interview for publication in the next day's
issue. the Chief Reporter of that paper started off with the usual questions about
Hindu-Muslim riots. untouchability, child marriage and so on; n#d then sud-
denly he startled me with an enquiry: ‘“How many amongst India’d Muslims, "’
he asked, ‘‘are Buddhists?'' 1 was more tactful than the House, and in all
reriousness explained to him that the two were very different religions, started
at very different times in two very different countries. Now, these are just ins-
tances of the standard of knowledgze that prevails even nmongst pewspapermen
who, as you know, Sir are believed to be experts on almosf every subject under
the sun.

Now, the second point that T would like to make with referance to the Prime
Minister's statement last week is this. He said that at the most Government
would not think of emplaying more than six Tndians in the United States for
public relationa work. All the greater reason T would urge therefore that thace
six men should be chosen with the utmost care. T c¢annot say that the Govern-
ment has always been very wise or happy in its relection. T think it is wrong
and unjust to ignore competent and experienced men in the Bureau of Informa.
tion and go outside in search, not of experts, but of untried and inexperienced
men. Sometines it seems to me that the Government of India acts on a prin-
ciple which has heen <uggested to me by friends of mine who sav: ““My son
ix & goxdl boy but he cannnt get through any examinations and cannot therefore
qualifyv: for any prefession. Do vou think he would make a good journalist?'’
1 .would suggest to the Prime Minister that he should without delay consider
attaching to every Embassy and Consulate throughout the world and every High
Comanissioner’s affice 1 Public Relations Section under competent and trained
1ven. T know that. that is not easy and in this connection I would like to inform
the Hanse that we. in the Asian  Relations  Organigntion have been trying
in our own humble fashion to train up young men for this kind*of work. At the
present moment perhaps it is a compliment to the «ffectivenese of our work,
T am in danger of losing every one of mv young men whe are being absorhed in
such work abroad. But T think it should not be difficult, if the External Affaira
Ministry wore tn take an active interest in the matter, to work out the detajls
of a scheme which will not cost much maney but which would necessitate the

-~
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securing of a ceriain amount of sccommodation, to train up a certain number
of young men who have done well in the Universitics, who have an aptitude for
Journalisin and who have agroeable personalities, in order that they may be sent
abrosd for such johs. May I, Bir, in this connection add another suggestion
49, . Of noless importance? From the verious embassics and consulates and
* the High Ceanmissioner’s office, I would like the Prime Minister to
snk for detailed and regular reporia of conditions in their respective ccuntries, be-
¢suse it is necessory that thoas reports—st least such parts of them as could be
releaned to the press in thin country—should he made available through presz
conferences. | know that the Prime Minister is an over-worked man and there-
fore eannot afford to take preas onnferences frequently. Nevertheless, as press-
mon, we attach very considerable importance to press conferences in the External
Aflairs Department, and where it is not a question of policy, 1T would svggest
that the release of material of this kind should be left to the senior officers of
the Depariment to handle; because is is ensential to build up an informed-and
intelligent public opinion on world affairs in this country.

I referred sd the beginning to publio relations rather than publicity because
of its wide accomniodation. A $ deal can be done, as T know, on the cultural
sido in countries like the United States. For instance, Uiday Shankar, the dan-
eer, is rememberad by thousands of Americans who are eagerly awaiting his
roturn to America, and it will nok comt this country any dollars, because he will
earn more dollars than he spends going to the United States.

Another line of useful activity would be to send out art exhibitions of the
kind that is now being sBown in London. Such exhibitions, either temporary or
oven permanens, in the big citiea of the Unifed Btates would do a great deal to
foster oultural relations between the two countries. Bir. T have spoken mainly
about the United States, because T speak from experience, but I am certain that
what 1 have aald aboub the United Btates in applicable in more or less the same
forms to other parts of the world. 1 would particularly requess the Prime Minis-
ter tn attach imporfance to the establishment of Public Relations offices in the
countries of the Middle Fast and the countrien of SB8cuth Eastern Asia. 1 would
like tn non in our embassies comprebensive up-to-date libraries on India. T would
like to see photographs of our nrc)nmbglcnrmmummh. of centres which may
prove attractive to tourist traffie. T would like to see commerclal aamples and of
nll our cottage industry products, so that we may build up overseas markets
for theso things. At the pressnt moment. we are spending a great deal of
money in the United Rtates, most of which, T regret to aay, is utter waste.
For inatance we fly out regularly coples of a bulletin known as Indian Infor-
mation which is reprcduced at considerable cost in Washington and distribu-
ted in thousands. That is & complete waste of money. as T know from personal
experionoe. We nre spending quite a Jot of money in  ruoning separate
offices. for the Indian Trade Commissioner. for the reprosentative of the Unifed
Natlona and for the New York branch of the India Suoply Mission. In
Washington we have a very hiz office fnr India's Ambassador acd a sepsrate one
fur the Publir Relations Directorate. We are still mainknining a separafe and
verv ooabtly affice fur the Tndia Bupply Mission Headquartars in Washington.
and all thix moner, which {8 now being wasted to a considerable extent, could
he far better utilized in the way T have sugpesfed.  Riv. T move.

el wowy el amnfie woww witew, ¥ wpaw seltf fe e

wrare % R arw frd e & s gl v o1 e Prrfr wor &, it
wit ¥ W areelt O wew Suww § v 78R wrw ff wdar oy oWy
o At ot wfit | P et @ f o gard woeRw Nsww
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FAT CF 1 W=a & Fwar & N9 ey §, 9T gl §7 narw Hed |
werafoqm a0 7 wear I f9Ed oF gET &7 AE a3 AT S A AW
J4A & gft I a1+ & FARAY § 6 e w7 ga gEn 6k
T g4 AgA § f OF Usg-wir @F, ag TE-wiew fAd f gW ag|
A5 AT KT | FFT A® AW ;G E N F0AOr WgTd § I
TNEA A qr 737 JEh § A7 Wear ww & rser Afear
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Y atg, AT ATH & T TF ARHT ATAAT §, AT W X
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gArafa ®1 = F79 & W Wear § ov Iow wa § foew wfd
gH o494 a9 ¥, Ae Ffefaa war & fewmt &, st wewfroaic
wmg%&ma%fwiftqilﬁ-tﬁmﬂﬁinﬂ
o g1 -
¥ AT AW ¥ A AYA WG AT SN w7 osq ow A8
arr W fE oag W R arw we e fawm it we o §
oy ¢ 1 g9t RE fe ov g w@w famwr Wy
w fae O wf@, @ o dfw g owr oW @
@\ e # AW am g o aefer s wgh g

; (Enalush translation of the above apsech).

shrimati Kamala Chaudhri (U.1.: Gencral): Mr. Chairman, 1 feol it that after
the davn of independence in the country, the mere use of slogans tbut we have
W recoustruct our country, and take it towards progress will not serve any pur-
porse.  The ocommon men will not understand things in this way. 1 realise
thut the Radio is the best means of propaganda in the Publicity Departinent
of our Gowernment.  In this scicntific age, rudio is a great invention.  There-
fore. the Government should enlugge its present sphere of activities in publicity.
I do not mean ta criticize the policy of the Government and do vot say that it
i« nor puying uny sttention to that 1 do realizee  that in the present age the
Bradeasting  Departiuent  should  be: further expanded.  Duting the days of
British  regime whei: our country wus not free. 1 found thay the Radio
Deparunent was expluited only for the recreation of the educated people living
in the cities. But to day a rudical change has bean made which is o matter of
great pieasure to me. Our psticnal Government Yas now devoted ifs ettention

AR
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W s wspoct. The Governmcnt bus tried W seud 1ts wessage by 1uesans ol
Hadio to tbwe illiterate massos who form the majority of she population of
our ccuutey. Uur Mativusl Governioent has wow coucentruted ité stteution on
this matter. It is thus quite obvious that Redio is the best means for extending
help 1o vhe villagers who sre in an over-whelming majorivy in vur country. Bus
1 feel shat ths changes which srv taking place now seem to narrow the scope of
sctivities of this orgenizaton. This 1s lkely to prove mjurivus. 1 also observe
thes many of our Hindi Artists bave joined this Department snd they Lave
strived to tmprove matters sud inculcate » sense of nationslism in the minds of
their counteymen. Ad she same tume, 1 notice shat while in the De¢parunent,
shess people hsve shought of devoting their energies mainly to the propagution
of literature—+tho swoope of which is confined ouly w the oducated comnunity.
This is what | observe wud my own feeling is that the educated people bave
many ways snd means of gathering information such as from, books, news-
» eto. The educated persons can also derive informagion from other souroes.
oy can utilisc other methods for obtainiug informuation. ln our country the
miajotity of poople koow ouly how o sign shewr names and thay are tois unable
to understend many important matéers. The public should know the :amuner
in which our Uuvernmsnt wants to mmneliorste the condition of our cou:ru-.y. t::t
for want of licity, she people remain ignorsus. I would like to w the
uovml‘uw:wmbn to this aspect that it sbould not narmw its sphere of
propegands through the Radio. On tbe coutrwry, it should try to promote ite
sotivitios further. The Goverument should instal redios w places where this
bas not yes boen done and should wrrangv for the installstion of battery fitted
redio-sete ut places whioch are not electrified. We bave to make qonsiderable
i the lot of the illiterste masees inbabiting our villages. When-
over 1 go and stand smupget them, 1 feel thut thery is 8 greal necessity for
o drastic change in their mode of living. 1 also wdmit that our Govern-
ment like this bus this tremendous change can only be brought about if the
Hadlo Departmeut realises that they have w enlnrge the scope of their propa-
yanda sotivities mainly for the benetit of illiterute inasses of the country. I
fall to understand the presens controversy about the BEnglish and the National
lauguages of this country. We may or may not appreciate but I understand
shis is the naturel demand of our people and the Goverumens understands it
that our business should not as present be conducted in any foreign langusge.
We have to evolve very soon » language which may be called Hindi or Hindus-
teni. I do not want to indulge in this controversy, but whatever langusge you
ihay prosoribe for propagunda smongst the masses or its use by them in daily
routine, it should be quite simple and plain and easily understood by our people.
if we are to adopt » language for conducting our future business, then it would
be better to use it aleo 38 » modium for propagands st presens. So far us I
thiuk that language should be capable of being understood by evaryone from ell
Members of this House and the pri w the villagers living in cottages. Only
Vhen the people will derive benefis ous of our propagands activities and the illi-
terate masers will become accustomed to its use. The Government want that
somehow a desire for Mth-huilding“md living a better life is created in the
people and they are coabled to develop their physical and mental faculties and
financial resources iu every ible manner. All this can be schicved only if
the Publicity Department wil! earnestly do its utmost in this direction. To-da
lhﬂhwwhyumhwimwhn«hbdnguuwhdm&awhg
language when we realize that we have to cvolve o new language. At present I
tud that all the important news are incorporated in the English bulletin  and
these are not fucl ia the Hindustani News Programme J reslize thas if
these important news are broadcast in Hindi. it would surely result in &
deal of benefit to our people  Everybody will be able to  unders it

. L]
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Bo far as the Provinoial languages are concerned, I feel there is some neces-
sity of co-relation and for that purpose also Radio is the foremost crgan. I
know of my own Provinge. I daresay that in our Province different languages
are spoken in different places separated by short distences. The language po-
ken at certsin places are not sometimes easilf understood by people living in
other parts of the Province. I feel that the Radio is the best means for pro-
moting this union. .

The village dialecta spoken in our Province are spoken in different ways and
the Radio programme should be arranged in a suitable order o as to develop
mutual coutact and create interest in the minds of people- 1 realize that the
existing couditions in the country will thus be improved and very soon we will
be able to acoomplish our desire to evolve a national language. It has become
all the more necessary to-day to encourage the language spoken in villages and
Radio is the first-rate medium to schieve this. We should utilize this opportu-
nity by using o simple language for propaganda purposes instead of a literary
language which is the media for broadcast. Our common languages spoken in
villages should be used for broadcasting purposes. Thess two languages should
be brought together by means of this propsganda and I think we can do a good
deal for the betterment of our country.

Just as every one knowe, the wave of communalism is at present rampant
in our country and has produced baneful effect on the minds of people and has
hit us like n bolt from the blue. We have lost our revered Mabatma Gandhi
—the most precious wealth of our country. I feel that Radio is the best method
for ending this state of mind and we can also make drastic changes in the so-
clety and, in the minds of illiterate people and develop our culture and ociviliza-
tion. )

With due respects, I would like to draw the attention of the Honourable
the Prime Minister to the fact that the speed at which the Radio Department is
moving is likely to bring harm. Its scope should he widened inatead of being
narrowed down I would like to invite his attention to this.

Mr., NWasiruddin Ahmad (West Bengal: Muslim): Sirel wish to draw the
attention of the Honourable the Prime Minister and of the House to certain
aspects of Information and Broadcasting. There is uuder the Government of
India o Press Information Bureau and there are nine officers in various langua-
ges. There are about 15 officers to deal with news in the English language, one
in Hindi and one in Urdu. But with regard to the other langusges in India
there nre only Assistant Tnformation Officers. With regard to these, one cha-
racteristic is very much visible, that most of them are either retired professors
or lecturers. T do not desire to say anything in disparagement of their qualifi-
cations, but they were orly accustomed to teaching our boys and young men.
S0 far as Information of the present day is concerned, it is an expert job which
is the husiness more or less of journalists. T undersfand there are only a few
journalists who are capable of dealing with the Information wervice of the Go-
vernment in an expert manner. I wish to draw the attentlon of the Prime
Minister to this sapect of the matter. 8o far as professors and lecturers are
roncerned. there is amule scone for their work in various other dopartmenta, but
this is a kind of work in which they are not speclalists and thev cannot general-
lv equsl others who have made it their job to des! with news and information
for the ~onsumption of the public.

Then there are varlous pruvincial branch offices. T undersfand officers are
sen§ there whn are not particularlv suited to Tocal conditions and men are sent
tn particular provinces who do not know the provineial languages. Tn view of
the language mtficnlty ‘n the provinces an Tnformation OMecer mawgt know the
Tocal Innguages. We have gnt newsnapers in the vernacular languages and per.
gans who do not krow the provineinl languages are misfits. The lenguace diff.
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culty eannot be gob over by mere theories froms here.  In Eastern Bengal therc
hse becn 8 treuendous protest agminet the imposition of Urdu as the official
Innguuge. 1 believe the trouble has not ended; it hus only beguu. 1 think the
time is fust spprosching when the people of Eastern Bengul wiil enforce the use
of Benguli us one of the officisl langunges I submit that it would not do to
ignore the existence of the different 1anguages. We are certainly expecting the
timie when there will be an official language n: India, but till that goal is reached,
it is betbet to renlise and recognise existing facts and suit our lifonustion Offi-
cers from that poiut of view.

Then with repurd to  Bromdoasting. There are some news editors in the
All-lodis  Hadic. There are Hindustani  xupervisors. It is also noticeable
here thut men who had devoted their life to the vducational service are mortly
requisitioned for this purpose. Here uguin | repeat that broadcasting, which is
akin to journsliam, is ap expers business and it is particularly the business of
journslists to run this business with real eflect. Then as a result we find that
matters not of n very high onder are dished sut for the public. These seem like
mere translations of dry official reports and statements and they jar on the ears
of many people and the All India Radio service, though not of & very mieau
, does not compare well with the Rritish Broadeasting Corporstion news
and reports which we hear everyday. 1 submit that in this business also, more
newspaper men, whe are trained journalists, should be takeu to give it a fillip
and give it some kind of life. In this connection T submit ons other matter
that what is given out as the Hindustani news is really Hindi news. There is
nothing Hindustani about i. I8 is pure Sanskritised Hindi. There are other
languags in which the news service in given exoepting Urdu. [ submit when
Hindl in tho-mms tpye is given out for a certain class of public, Urdu may be

along with the other languages. Besides, Urdu 1s still the
mokber tongue of a large number of people, Hindus and Muslins.

‘Then with regard to the foreign news service, I have something to say. 8o
news s concerned, Reulers were being paid Rs. §0,000 per

time. I understand that has been discontinued. The re

from Nations Organisation, especially with regard to Kashmir, have

been of a very u character. T have it from very high suthority—

ome

were

]

men connected with tion—thnat the varlous news items which

ernt oud from the United N headquarters to Indis were mostly of

a perfunctory and misleading character. The reason is that though there may

nod be any intention to distort or manipulate the news, and however sympathe-

tic foreigu nnwe agencies may be towands Indis. they will atill have their own

t and it is inovitable that in sending out news which affect India vitally,

do introduce their own viewpaint. Agsin, they cannot give the same

amount of attention which they give to the news from their own national point

of view. In these ciroumatances, T rhould subwmit that the Government should

enocourege Indian agents to start branches in the different countries As has

been ted, newspaper men should bave information officers attached to the

various ?..mhnain which go out to different countries.  That wanld  at  onee
improve the tone of our news servioe.

In these natters, it should be noied that the UK. has it own news service
The U.B.A. alwo has ite own news service. France and Russia have their own
national naws scrvice. 1 think it is & natural corollery from the fact that we
have aMained indcpridence from the 13th August thet we should have var cwn
nstional neww npencies in the different parta of the countryv.  Sineca many inde.
pendent countrive have their own national organisatiors in differsut enumtries, it
» meat and proper that we should now have news agencies of ovr ayn in foreign
countriey. |
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As 1 submitted, and I repeat that the need of associating reully first-class
front-rank newspaper men—journalists—in this business is extremcl; in-protant,
Tha materials which are supplied by Government to uewspupers ure not ol a very
bigh order. 'they wre dull and disconnected. There is no co-ordination. Thore
are various depurtmeuts which huve their publicity- ofticers. They cften go

inst each other and even contradict one another. This should be co-ordina-
ted and I submit that journalists should be specially associated with this uspect
of the activities of the Governmenv. 1t 18 very desirable that the activities
of the Government should receive the fullest publicity not ouly in ludia but in
foreign countries also. For want of the right outlook, for want of suflicient ex-
perience, they ure handled in un unskilled manner and Government actions do
not receive the desired publicity. 1 submit thut the Honourable the Prime
Minister will look into this and do the needful.

Shrimati G. Durgabai: (Madras : General): Mr. Chairmun, though 1 amn not
moving the cut motions standing in my nume, L intend to discuss the general
policy of broudcasting in ludin with particular reference to rural broadcasting.

8ir, in the limited time that is at my disposal, 1 would like to offer some
suggestions for the consideration of the Ministry concerned und also for the con-
sideration of the House. Iu view of the greut importunce of brondeasting and
also its utility and service to the nation, it is high time that we should huve u
clear-ct, definite policy aud also u plan, a method and a system in our broad-
casting. But it is really regrettable that we do not have any policy, or if there
is one, not a definite policy, at uny rate till now, in some of the arpects of our

broadcasting.

Sir, With regard some of the aspects of broudcusting I would like to men-
tion some here: with regard to news service and nlso news builetins, and in
regard tc the selection of news commentators or artists or some such personnel
we do not seem to have a clear-cut policy till now.

Now. Bir. it is really & pity that we still retain @nd carry the old legacy.
With regard to language neither the national language nor the provincial lan-
guage has been given uny precedence over the foreign lunguuge.  We have far
too many news bulletine in English, T suggest that two news bulletins one in
the moming and the other at night will suffice und the other two bulleting, one
at 1-30 p.u. and the other at 6 p.M. may be replaced by the provincial langu-
ages. People coming from the South do not mind if there is a Hindustani news
bulletin in the morming. I should like to say that there is no use of insisting on
Hindi in th~ Parliament when we hear more of English, leas of vernacular and
nothing of Hindustani. Therefore this consideration may he borne in mind with
Yepard to our news bulletins.

With regard to the other point, that is the present system of news service,
1 agree thad the centrs should give out the news and the provincial stations
should relay, because that is not only economical bus will also help in uniting
the nation.

‘There is one point which I really regret to mention and tha$ is the way in
which local news is treated. The time allotted for Ineal news is only five minutes.
In these five minuter we hear more of the interviews the Governors are pleased
fo grant or the ununderstandsble Government communiques or advertise-
ments for federal and provincial services than any resl local news. Con
sidering the importance of our provinces, some of which are twice as big as
some of the European nations, 1 feel that the system which we are now follow-
ing is not satisfuctory. Therefore I suggest that the Broadcasting Department
should organise an Independent provincisl news service system. Really many
important thiogs happen either in the districts or faluk centres. Riofs may
break ous or strikes take place engineered by Communiats, or nation-building
activities may be undertaken by charitable or social service organisations hut
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thu[e will not appear In Jm local news. Therefore 1 suggest that the central
news broadeasting department should organise an independent provincial news
service organisution operating under their control.

‘Yhare is snotber point sud shat is with regurd to rural broadcasting. 1 would
suy thut giving out news is the best form of propagands. We cuunot really
cla:n that we wre doing much for rural welfare if we do not organis: & rural
broadeasting sctvico.  There is no good of giving » talk on cattle breeding or
the prevention auu cure of s particular disesse to the villagers but if you give
out the news that a certain village or a panchayat has organised a fair, a cattle
show or  village dispensary, that is the best way to give out news and it will
ulso get the rursl people news-minded. Iv is only then that they will take
ntsrest in this matter. Invariably I have seen in our rural programmes thas
the villager is represented ws an ignorant mass of flesh and he requires cons-
tantly to by educsted. But this is really overdoing the shing. 1 do not have
nny knowledge of village men but 1 do have some knowledge of village women.
‘They nre never idle. It is really the middle olass and the rich class pcople liv-
myg i towas, particularly the women, who require to be taught something
mwre,  ‘Fhorvfore 1 request the broadcasting depsrtment to pay rpecial atten-
tion with regard to the Mahila Mandal programimes which they are organising.

‘There is another point which I would like to mention with regurd to the
present morelo of the broadcasting departiment. The oonditious are not very
natisfactory, Meports regarding how the girls working in the broadcasting de-
partmont are treated or the artiste who arv cslled !:gere to take part in pro-
gramines are tronted, are very unsatisfactory. 1 have reports with n.e giving
dates and some very authentic data that in some of the stations, things are nob
vory satisfactory. I have an example of Calcutta to give. A girl working there
won msulted by a commentator who came there fully drunk. Bhe has given
sumne writton complaints but no steps have been taken to remedy her grievance.
"I'herufore, the standard of broadcasting is to be kept at a high or respectable
level and we have to take every step 1o see that respectable men, women and
children are attracted to take part in these programmes. Therefore something
should be dona in this regard.

Then there is alao & lot of corruption going on. Every one of us have some
knowledge with regard $o this matter. 1 mean corruption with regard to the
solection of arbista, and people who are asked to give talks, etc., where favouri-
tarn is whown. This muat be checked. The non-official uivi-ory bodies merely
«xist for names sake. They should be given a fair hand and asked to deal with
these matters severvly. At present woe have some non-official bodies to advise
the radio authorities on several matlers regarding polisy and programme which
they are at t adopting 1 have my own experience of the Madras station
to which 1 have the honour to belong and I am s member of the non-official
ndvisary body for Madras station. These bodien ravely meet. T have also in-
formation Calcutia. Binoce 1040 this Committee has never met $ill
today. Therefore T would suggest to the department that they should make
these nonofficial bodics really powerful and active in the matter of advice to
the broadessting department.

T have not much Wime to dwell upan other matters which require consi-
deration but 1 these few points which T have made will receive the oom-
sideration of the and they will do the needful in the matter.
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& very tragic event, (so far as 1 am personally concerned 1 was acquainted with
him and it was a personal loss to me also) but in the circumstances in which
it has occurred it may have grievous consequences. 1 took the liberty to send
w0 the Ambassador of the Republic of Czechoslovakia here the sympathy
.aud condolence of the Government and the people of this country and 1 win sure
the members ot this House will also like to add their own sympathy to thas
miessage.

Now, Sir, on the occasion of a cut motion in regard to the policy of the Ex-
ternal Affairs Mivistry, rather incideutally and casually, 1 made s reference to
the British Information Services in America—ln fact my colleague Mr. Shiva
1ao had mentioned it and 1 also referred to the fact that he had mentioned
it—and 1 stated that they had been asked and they had been carrying on pub-
ficity st the request of the Pakistan Government. Further 1 mentioned thas.
they had employed some Indians. Now the British Information Services in
Ameri:a have contradicted that statement and have clearly stated that they
are uot carrying on suy propaganda, or rather publicity, on behalf of the Pakis-
tan Uovernment and that they have noi employed any Indian on their staff.
1 must accept that now and 1 express my regret for having made a statement
which was 1.0t factually true. I do not wish to enter into this argument. Bub
apert fromn being factually true or not, it is possible to point out many things
which occur, and which occur simply because they have been occurring for a
dong time past and it is difficult to get out of the old rut. A little while ago
an article by an emivent British journalist dealing with Kashmir was circula-
ted by the British Information Services not only in America out in various
foreign countries, Now this article contained certain statements which
were completely untrue. . For instance, to mention one, it stated that
it was after the accession of Kashmir to the Indian Union that the
I'ribal people, irritated by that accession, invaded Kashmir, which was just =
reversal of what took place. This is & minor matter. I merely mention this
-because people who have been connected in the past witha certain type of work
naturally tend to look at a problem from that point of view; it is difficult to
get out of that rut. However, 1 am sorry I made a statement on the lash oces-
sion which was not correct. I regret it.

Now, in regard to external publicity I have very little to say except to wel-
come many of the suggestions that Mr. Shiva Rao made. External Publicity
it is called, and perhaps Honourable Members may think that we skould try
to flood foreign countries with facts and figures in the nature of propaganda.
41 do not think that it is desirable for us to do that or that we can in fact do it
T do not think our approach should be the pure publicity or the advertisement
approach. We cannot do it because the way to do it would he to spend far
‘vaster sums than we can ever afford, to engage far bigger personnel and so on
and so forth. But my main reason for not desiring to do so is that I do no#
like that approach at all. That approach tends inevitablx to become a tenden-
-cious approach, and while ib may perhaps create an impression now and then
the value of it progressively lessens when people realize that it is too much pro-
-paganda of a particular type. T would much rather place the facts before the
public here in India or outside- Naturally T shall place them inevitably from
onr poind of view, try to give the background of the facta—but facts and noth-
"ing raore than facis as far as possible—and allow other people fo judge. Of
cogrse it makes all the difference in the world how facts are placed before the
public. Htatistics may be made to tell almost any tale. Thaf is so. Any-
how, this businees of publicity. whether factual publicity or any cther kind of
publicity. is an extraordinarily tricky business anywhere, snd more especia
in foreign ocountries. It is easv to criticize it, and I think many of the criti-

wisms advanced are justified. It is also easy perhaps to draw up schemes
“which appssr good on paper but which may not suceeed so well in practice.
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As | wid shy House ou the lust vceasion we buve besn discussiug this problem,
the problem of tus externsl publicity, beoause exterual publicity is so intima-
tely aligusd to externsl policy that normalis every country has its external
publicity orgatised Uy s roreigi Uthes and not by ita internal publicity ma-
ohiny, Huere, owing to vanivus developments, war-time developments—be-
cause this wus ovuiy thought of in war-titue—external publicity became s purt
ol our Lulonnation Departmeut here. The more 1 have given thought to it
the move | huve realized that this is wot & very satisfactory arrangement.
Obviously therc must be the ciosest co-uperation between the internal publicity
mschine und externsl publicity. But it is fur better, 1 think, that the Lxter-
pal Atlairs Manistry should bave s grester purt in the orgunization of exterual
. publcity than ¢ bas had thus far.

1 ngree with M, Bhiva Heo when he refers w  Public Relstious Officers”
rather than publicity agents sbroad. That cvnveys far more the idea of the
work they ought to do. At the present mument the various haud-outs, ctc.
that are issuod no doubt do sowe useful purpose, but 1 do not think they are
worth the moucy we spend u them. My own impression, vot nuw | mean
butb previously, and my owu, une 1 have myself tnied to do—not ax & Mem-
ber of the Uoverument but ns a private individual or sa s member of the Con-
gress orgunization - sotne kind of external publicity, is that all these hund-outs
and pamphlets und leaflets find their way to the waste paper busket. They
miluenve very fow persons—ezoept & few persous who bave besn previously
eonverted and who use them snd keep them for their own benefit, whole

bas to be looked upon entirely from a different poins of view, from a psycholo-
point of view from the point of view of the requirements of each country
ooncemed. For ivstance the approach in the United Stetes of America is likely
to be difforent—1 think completely differvnt—from the approach in France and
even more different from the approach in the Boviet Republic. The kind of paper
that ons may produce in America ought to have some bearing on the kind  of
inforrustion that Americes roquires.  In France it will not be the same. I can
say that with assurmnes v have a different outlook and sttach  different
uven. The kind of information that we send to the Soviet Republic will be
entiroly differont or almost entirely differont. The kind of information that the
Sovied Republic sska us, our Ambassador tells us, is almoat entirely economic-
in‘ormation like what i bring dane in our varous projects. vanoas schenus. dams,
reservoire, river valley schemen and the nest, irrigation. education,  Ther ask ns
for these; they are intervated in them. No particular enquiry about polities as
such bas cowe from them. Now, it may be that they tely put forward
those kinds of ehquiries because they are mostly put forward by governmental
agenciey there. But my point is that the approach has to be different in every
that we tacklo. It can canly be fully appreciated by competent Public
Relations Officers as well as our Embastiea and Legations there ne  to what is
required and how it ean be done properiv.  And then it bas (o be co-ordinated with
miy arrsngements here. 8o 1 do think that all this matter has  to be-
fully. and in fact the External Affnirs Ministry and the Home Ministry

are considering thin matter. We bape 10 evolve sne maore fescibis and better

method. Inevitably shall bave to approach this question the mathod of
Wanﬂm:v%bm . i

!
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‘op those coatects, and not only physical contacts, bug psychological and ﬁﬂ
-.:.i:aucts, »o thut if resuns m) wot ordient, the House should’ rei "y 1
I UL a Wechutlcal Wweiler, vl scudllg Bhoultul ol paunabioLs, lganuu ur lecturers
wid oluers, but developuig solwetliug wiich i much more wticste and digh-
CWl.  Lauoubledly the present wirubyclieuts wre DoL very happy cud they bhave
w De chauged, 1 think, more or iese on tue lLes of some ot whe suygeations
waae o s House.

Now comung to Inforuation sud bLroadcasting, may L say that both in re-
gard o utormation and broadcasung, sud publicity, etc., the Munistry Las very
xundly given e lull notes coulaiuug o lucge ummber of particulsrs. 1 do nod
propuss t» read them to the Houss because that will taks too long @ tuns sud
the House nught get lost in & lurge number of figures: but the House should
know those particulars of course and ] shall suggest to the Munistry to place
taew before the House or befure the pubuc in e proper forin so that they
wnuy know exuctly whet is being done. Now my own view of the sot-up for
browduasting is that we should. approximate ss far as posgible 1o the Bnthih
method, the BBC. thas is to say, it would be better if we had o semi-autono.
uwus corporution under of ocourse Govermment, with the policy controlled by,
Goverument but otherwise being not conducted as a governmeat depu'&ln:l
but us u semu-autunomous corporation. Now 1 do not think that is uuoedi-
wtely feasibla 1 have merely mentioned this to the House. I think we sbould
sim s4 shat even though we may have many dificulties. In faot in moss mat-
ters we should aim at these semi-autonomous ccrporstions, she polioy and other-
wise peing distantly controlled by government, but government or govetrnment
departmeuts not interfering in their day-to-day activities. But thas is not an
immediate issus Obviously these debates about the policy to be pursued,
about our Verious services—uews servives, the language question and the rest—
have given an iudication of the mind of.the House. That helps. But it they
ure to bear real fruit, there should be far more disoussions more or less on
the—whail I say—not academic level but certainly on the scholarly level care-
tully by commwuttees, cte. It is irmpossible really to consider these matiers in
vague: speeches connected with: cut motions. am sorry to learn from an
Honourable Mcrber that these Advisory Committess have not been functiening
10 some of the provinces. 1 should have thought that inh regard to broadcas-
ting etc.. it was necessary for such committees to function very frequently, for
udvice to be token, for them to be told what was happening, and illy for
there 10 be co-ordination between the non-official element and the official ele-
ment. | should have liked the Standing Committee atlached to this Depart-
ment 5o to consider all the matéers that are raised in this House end discuss
them with the officials in the department. That is the proper way of
witl; them. It is not very satisfactory for Honournble Members to make speeches
bere and for me or someone else to make a reply, and there the matter ends
for \be year. 1 hope therefore that this kind of intimate contact and indimate
discussions over these matters will take place much more so in future than in
the past. Now take sny question, like the Janguage queation. It is nbviously
a matter for high scholastic consideration, not a matter which can be disposed
«f properly in the beat of a political debate. More especially a broadcasti
orgunization should consider it from that point of view, should have m
high class edvisers who know something about languages and the rest and who
ran sdvise thems. In England there is no such language issue of course, as to
what languagc should be employed. but the best literary figures in
Fngland are emploved to advise the BBC—-men like Bernard Shaw and
others.  They have them on the permanent Advisory Committee as {n
the use of Ilsnguage. I am wnot quite wsure if the biggest litersry #
ures were asked to advise us. if the resuits would be very happy beeou:
theis advice would probably apply to other literary figures and persons like tne
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ﬁm at lxil wh:]-t bus buppeusd. That s 4 couceivable posabili-
£ Neverjbeless my powut is thai persons capuble of uuderstanding this prob-
i, 1 fle «ducationsl as well us public aspect, sbould dispessiousiely consider
iy sho0id be attacbed Lo these Brosdcastng Ministries, end should advise
toen!, end stout make uste of words, vocabuiaries, etc. to be used. That is
dons i every country even though there 18 no such type of controversy that
oSigte bhetw. ‘Lhss spplies to she und of pews that is to be given also.

. Now thers cun be uc two opiuious in this House ss to the imporisnce of
the developoent of brosdcasting in ihe rural aveas- 1 did oot quite under-
stand whas 1 think Bbnmat Chaudhri said, something sbout much
more tirce Laing given to the rural areas. It is not & question of time at all,
l shink. Buppose you give instesd of su bour a day, five hours & day. They
fan listen st certain Umes and there is such a thing as overdoiug it. Nor
go I think it would be st all right for us to proceed in our broadcusting pro-
mes with the fixod dusire to benefit the other person concerned. I do not
@ bow Honoursble Members react to attempts being made to umprove them,
Bup' I resct strongly against it. 1f auybody is going %o sermonize pie, well I
610 bot yoing to listen to that sermon. 1 think thst is the general public psy-
chdlogical reaction: t00 much sermonising, too much sttempt to benefit, too
08B told (o be good, does not result in good results. One must upproach
it . U you want to educste, you must do it in sn swmusing way, enter-
tatning wuy, in & light wasy, sometlimes in » heavy way too if ysu like, just
‘8 you ceunot train s child by simply dozing him with beavy stuff sll the time.
Aoy just tu. his life if you do that. Bo you must treat him better. |
sugpess thesus are matters for experts to consider. 8o 1 think it would be desi-
Table for muinber of separste committves to consider them und co-ordinate
Jhutr activities and sdvise the Ministry, aud thus gradually we might improve.

t

7 1 am sorry T have not dealt with many of the matters raised. but I bave
| 8'n.w, Suggested the way that abould be followed in order to deal with them.

r, Ohatrman: The question is:

" faas & sam wt 0 Ra. 1,02,60.000 be granted to the Governor General to defray
-which will come mdpy-mdﬁn‘lhmudh'mmmd
*Mnseh; ia rapech of ‘Ministry of Information and Brosdossting'.”

. ¢Ae.d2eembly thon adjourned till @ Quartear 1o Eles:u of the ¢lock on Tussday
bhe 100A Maroh, 1948, :

o
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